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LEGISLATIVE ASSEMBLY.
Saturday, 22nd March, 1930.

*The Assembly met in the Assembly Chamber of the Councll House at
Eleven of the Clock, Mr. President in the Chair.

MEMBER SWORN:

Mr. David George Mitchell, C.ILE., M.L.A. (Legislative Department:
Nominated Official)

QUESTIONS AND ANSWERS.

QUALIFYING EXAMINATION FOR DEPARTMENTAL CANDIDATES HELD BY THE
PuBL1O SERVIOE COMMISSION,

763. *Mr. Abdul Latif S8ahib Farookhi: (a) Is it o fact that the Public
Service Commission, on taking over the recruitment of the clerical staff of
the Government of India Secretariat and its attached and subordinate
oftices recominended a thorough revision of the existing system of recruit-
ment and that, on the recommendations of the Commission, a Committee
was constituted to examine the question on which all Departmentg were re-
presented ?

) (b) Is it a fact that this Committee, among other things, recommended
that, before the new system of recruitment wag introduced, the existing
members of the staff should be given an opportunity to qualify themselves
for higher grades and that an examination for this purpose should be held on

the same lines as the previous qualifying exa.mmatlons held by the Staff
Selection Board ?

(c) Is it a fact that the examination recommended by the Committee
of departmental representatives was held in November last?

(d) Is it a fact that the Commission, while calling for lists of candidates
for the examination from departments, notified to the effect that the .exami-
nation would be held on the same lines as the previous qualifying examina-
tions?

(e) Is it a fact that, in the qualifying examination held by the Btaff
Selection Board, candidates were required to obtain certain percentages of
total marks in the aggregate only and not in each paper of the written
examination ?

(f) Is it a fact that, even in the case of superior services examinations
held by the Public Service Commission the results are based on the aggregate
marks obtained by candidates?

(2178) A
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(9) Is it a fact that, contrary to past practice, and notwithstanding their
promises, the Public Service Commission prescribed percentuges of marks
varying between 40 to 70 per cent. to be obtained by candidates in each
subject separately?

(h) What percentage of candidates was declared successful for each
division?

(i) If the reply to part (g) above is in the affirmative, in how many cases
were candidates obtaining more marks in the aggregate declared to have
failed (1) for the first division, (2) for the second division, while those obtain-
ing lesser marks were declared successful ?

(7) Is it a fact that this was the last qualifying examination for depart-
mental candidates and that those who have failed will have no prospects of
promotion to higher grades except in rare cases in which the Commission
may grant exemptions?

(k) If so, will the Public Service Commission be prepared to reconsider
the results of the examination and declare more candidates as qualified,
basing their results on the aggregate marks, qualifying limits being the
same as were fixed for the examination held by the Staff Selection Board
in 19207 :

The Honourable Sir James Orerar: (a) Yes.

(b) The Conference recommended that one more opportunity of qualify-
ing should be given but proposed that the standard adopted should be
fairly high.

(c) Yes.

(d) The Commission stated that the subjects for the examination would
be the same as in previous years but no standard of marking for securing
success was notified.

(e) Yes.

(f) The Public Service Commission have power under several of the
Regulations for the Superior Services to determine the qualifying mark
in all or any of the subjects of examination.

(9) end (7). I have no information on these points.

(k) First Division 4 per cent.

~ Second Division 20 ‘per cent,.

Third Division 91 per cent.
(§) Yes.
Sk) The Public Service Commission do not propose to reconsider the

results of .the examination as they think that it would be contrary to public
interest to lower the standard required for qualifying.

CONVIOTION OF SARDAR VALLABHBHAI PATEL.

764, *Psndit Madan Mohan Malaviya: (i) Will th '
Home Member state: viys: (i) Wi ¢ Honourable the

(s) if in the information which the Bombay Government sent him in
reply to my question under what section or sections Sardar
‘Vallabhbhaj Patel had been convicted and imprisoned, they had

gtnto'.d under what section the Sardar had been convisted and
imprisoned ; '
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. (b) if so, why the Honourable the Home Member did not communi-
cate the information to me in the letter which-he -was good
enough to send me?

(ii) Is it a fact that:
(@) 8 notice having been issued to the SBardar under section 42 of

the Bombay Police Act, he could only be convicted under sec-
tion 68 of the said Act; and

(b) that the maximum punishment provided for disobeying an order
under gection 42 of the said Act is & fine, which may extend to
Rs. 200 and no imprisonment?

(iii) Is it a fact that Sardar Vallabhbhai Patel has been convicted and
imprisoned under section 71 of the said Act?

(iv) Do Government realise that the conviction of the Sardar under sec-
tion 71 of the said Act and the sentence passed on him of imprisonment for
three months and a fine of Re. 500 are utterly illegal?

The Honourable Sir James Orerar: (i) (a) and (b). The information
received on this point from the Government of Bombay reached me after
I had written to the Honourable Member.

(ii) (a) and (b). As I explained in the course of the debate on the
motion for adjournment, an order was served on Mr. Vallabhbhai Patel
under section 42 of the Bombay District Police Act, but as he was about
to act in contravention thereof, action was taken under section 54 of ‘the
Act. Disobedience to any direction under section 54 is punishable under
section 71 of the Act.

(iii) Yes.

(iv) 1 can find no ground for such a view which is, however, a matter
for judicial decision.

RACIAL DISORIMINATION BETWEEN THE INDIAN AND ANGLO-INDIAN APPREN-
TICES IN THE KHARAGPUR WORKSHOPS.

765. *Mr, 8. 0. Mitra: (a) Has the attention of Government been drawn
to the article headed ‘‘Bound apprentices in Kharagpur Workshop’' pub-

iished at page 126 of the ‘‘Bengal Nagpur Railway Employees’ Journal’’ of
February 19307

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to state whether the facts of racial discrimination mentioned therein
are correct? If so, do Government propose to remove the racial distinc-
tion between the Indian and the Anglo-Indian apprentices in the Bengal
Nagpur Railway Workshops?

(c) If the answer to part (a) be in the negative, do Government pro-
pose to inquire into the allegations ‘contained in the article mentioned in
part (a) above and to state whether the allegations are true, and if so, do
they propose to remove them? If not, why not?

Mr. A. A. L. Parsons: (a) Yes.

(b) and (c). I have called for a report from the Agent, Bengal Nagpur
Railway and will communicate with the Honourable Member when it is
received.

A3
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HiLL SCHOOL ALLOWANCE FOR BENGAL NAGPUB RalLwAY EMPLOYEES.

766. *Mr. 8. 0. Mitra: (o) Has the attention of Government been drawn
to the article ‘‘The Hill School Allowance’ published at page 127 of the
“Bengal Nagpur Railway Employees’ Journal’* of February 1980?

(b) It the answer to part (a) be in the affirmative, do Government pro-
pose to redress the grievances of the Indian employees mentioned therein?

(c) If the answer to part (a) be in the negative, do Government propose
to inquire into the difficulties of the Indian employees in matters of the
education of their children as alleged in the article referred to in part (a)
above, and will they be pleased to state whether the hardships are true,
and if so, do they propese to remove them by suitable hill school allow-
ances like those granted to the Anglo-Indian employees? If not, why not?

Mr. A. A. L. Parsons: (a) Yes.

(b) snd (c). As the Honourable Member is no doubt already aware,
the revised gemeral policy formulated by the Government of India to
govern the grant of assistance to railway employees of State-managed rail-
ways for the education of their children is free from racial discrimination,
and provides for the grant of assistance, subject to certain restrictions, to
the children. of emplovees who are sent to hill schools. The detailed
rules to give effect to the general policy are still under the consideration
of Government and when they are issued, Company-managed Railways,
including the Bengal Nagpur Railway, will be invited to revise their rules
on the model of the rules prescribed for State-managed Railways.

New JaiL RuLEs.

767. *Mr. 8. 0. Mitra: (a) Is it a fact that a new set of jail rules has

been framed by the Government of India for the classification of the differ-
ent classes of prisoners?

(b) If so, will Government be pleased to state when they were rocom-
mended to be brought into force by the Local Governments?

(c) Is it a fact that those rules have not yet been enforced in the Bombay

Jails as has been made public in connection with the incarceration of
Sardar Vallabhbhai Patel in the Sabarmati Jajl?

The Honourable Sir James Orerar: (s) New principles have been laid
down by the Government of India. The rules themselves will be framed

Jl;:yt‘Loco,l Governments where necessary under section 60 of the Prisons
ct.

. (b) I would invite the Honourable Member’s attention to the commu-
niqué issued by the Government of India on the 19th February. The
Honourable Member will observe that Local Governments were asked to

give immediate practical effect to the changes proposed, so far as possible
pending the formal amendment of the rulgs. prop ‘ d '

(c) No, Bir. Sardar Vallabhbhai Patel .
legen of an A class prisoner, i Patel has been allowed all the priva
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: ADJUSTMBNT OF CusToMS DUTIES BRTWEEN THE GOVERNMENT OF INDIA AND
InpiAN StaTES.

768. *Ral Bahadur 8. 0. Dutta: (a) Have Government any intention
to appoint a committee to inquire into and report upon what equitable
adjustments should be made as to the distribution of customs duties
upon goods admitted into India and other monetary claims between the
Government of India and the Native States?

(b) If so, do Government propose to include representatives of the
Indian Legislature or other nonm-official Indians, in that committee, to
act in conjunction with the official members representing the interests of
British India?

Mr. E. B. Howell: (a) and (b). The Indian States Committee in their
Report have recommended the appointment of an expert Committee to
enquire into first the reasonable claims of the States or groups of States
to a share in the Customs Revenue, and secondly the adequacy of their
contribution to DIinperial burdens. The action to be taken with regard to
this recommendation has not yet been decided by the Government of India,
and they are accordingly not at present in a position to make any state-
ment.

PUBLICATION OF THE SIMON CoMMISSION’S REPORT.

769. *Raj Bahadur S. 0. Dutta: (a) Has the attention of the Govern-
ment been drawn to the report in the Press that the Secretary of State for
India informed the House of Commons that Sir John Simon intimated
to him. that the Report of their Commission will be submitted before
Easter?

(b) Is the Press report a true one, and have Government any informa-
tion as to when this Report will be presented ?

(c) Will this Assembly get an opportunity to discuss this Report before
it is dissolved? Will the other branch of the Indian Legislature get a
similar opportunity? Will the existing Loecal Councils get a similar
opportunity? Do Government propose to advise the Local Governments to
that effect?

The Honourable Sir James Orerar: (¢) and (b). Government have seen
a Reuter's telegram reporting a statement by the Secretary of State that
Bir John Simon has intimated that the Statutory Commission will be
very glad to find themselves able to place their Report in the Secretary
of State’s hands for submission to the King soon after Easter. Govern-
ment have no further information.

(¢) I regret that T am unable to make any further statement at pre-
sent.

RELATIONS OF THE GOVERNMENT OF INDIA WITH INDIAN STATES.

770. *Ral Bahadur 8, 0. Dutta: (a) Will this House get an opportunity
to discuss the report of the Butler Committee as to the relations of the
‘Qovernment of India with the Indian States or those portions of the
Report of the S8imon Commission that may deal with that Report or those
relations of the States with British India or the question of the federation
of British Indian Provinces and the Native States?

(b) Do Government propose to remove the réstrictions contained'in
that respect in rules 28 and 8 of the Indian Legislative Rules?
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Mr. B. B. Howell: (¢) The Government of India are not at present in
8 position to make any statement in the matter. There was no recom-
mendation in the Butler Committee Report for any federation of British
Indian Provinces and the Indian Btates.

(b) No.

Pandit Nilakantha Das: Are Government going to make the Butler
Report available to the Members of this House?

Mr. E. B. Howell: It has been published.

- Pandit Nilakantha Das: It has not been circulated to Members of this
ouse ?

Mr. E. B. Howell: Will the Honourable Member give notice of that
question?

Pandit Nilakantha Das: Are Government prepared to circulate that
Report among the Members of this House?

Mr. E. B. Howell: I have said I want notice of that question.

Diwan Ohaman Lall: Do Government take it that Members of this
House are not interested in this matter?

Nawab Sir Sahibzada Abdul Qaiyum: Do you mean that every Report
should be circulated to Members of this House?

Mr. Gaya Prasad 8ingh: How much time does the Honourable Member
want by way of notice? There are not 10 days left in this Session.

TRANSFER OF SUPERINTENDENTS AND INSPECTORS OF PosT OFFICES.

771. *Pandit Nilakantha Das: (a) Is it a fact that the Buperintendents
ar;md Inspectors of Post Offices are transferred every three years? If so,
why ?

(b) Is it a fact that the gazetted Postmasters of the grade of
Rs. 850—850, have got power like the Postal Superintendents?

(c) If the reply to part (b) be in the affirmative, will Government
Please state why the gazetted Postmasters are also not transferred after
three years like the Postal Superintendents?

Mr. H. A. 8ams: (a), (b) and (¢). I would refer the Honourable Mem-

ber to my reply on the 12th of March, 1930, to st i
boten LMy B e 12 , to starred question No. 540

With respect to (a) I would add that it is considered advisable in

thzd interests of administration that such transfers should ordinarily be
made.

REDUCTION OF STAFF OF THE BEADON STREET TowN SUB-PosT OFFICE,
CALCUTTA.

_772. *Pandit Nilakantha Das: (a) Has the attention of the Govern-
ment been drawn to an article ‘‘Reduction of staff of the Beadeon Svter:t

}‘925? 0., Calcutta”” published in the November issue of Labour of

the,(:i)n‘?’e Government prepared to inquire into the sllegations made
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(c) Wil Government be pleased to place on the table a statemen\b
showing the hours of attendance and departure of clerks of that office for
one month from any date of February 1880?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) No. The matter is a local one and the Provincial Postal and Rail-
way Mail Service Association of the Bengal and Assam Circle can take it
up with the Postmaster-General, Bengal and Assam Circle, if they wish to
do so. '

(c) A statement showing the hours of attendance of the clerks will be
supplied to the Honourable Member. A statement of the hours of depar-
ture cannot be supplied as no record is kept of the time at which each
clerk actually leaves office.

PassSES FOR INSPECTORS, RAILWAY MATL SERVIOE.

773. *Pandit Nilakantha Das: (a) Is it a fact that Inspectors of Rail-
way Mail Service are classed as second oclass officers like Inspectors of
Post Offices?

(b) Is it a fact that both Inspectors of Railway Mail Service and
Inspectors of Post Offices were formerly supplied with second clags railway
passes?

(c) Is it a fact that neither Inspectors of Post Offices nor Inspectors,
Railway Mail Service are now-a-days supplied with railway passes, but
that whereas the former are allowed to purchase second class railway
tickets the latter are required to travel in mail vans only with Railway
Mail Service sorters?

(d) Is it a fact that Inspectors, Railway Mail Service, are generally
required to perform longer railway journeys than sorters?

(e) Is it a fact that Inspectors, Railway Mail Service, are required to
convey special bags for H. E. the Viceroy and Commander-in-Chief and are
sometimes required to travel by railway for over twenty-four hours?

() Is it a fact that most of the mail vans on the metre gauge lines
are not provided with latrines?

(9) Is it & fact that Inspectors, Railway Mail Service, are sometimes
required to travel in mail vans on metre gauge lines for nearly 24 hours?

(h) Was it not a part of the duties of Inspectors, Railway Mail Service
to pay surprise visits to mail vans to supervise the work of sorters?

(¢ Is it not a fact that since the withdrawal of the railway passes
Inspectors, Railway” Mail Service are no longer able to pay surprise visits
to mail vans?

Mr. H. A. S8ams: (a) Yes.

{b) Yes.

(c) The duties of the Inspectors of Post Offices and those of the
Inspectors, Railway Mail Service, differ. The latter are still supplied w'th
railway passes for travel in mail vans the work in which it is their duty
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‘to inspect. The Inspectors of Post Offices are mot supplied with railway
passes and are allowed to purchase tickets as their duties are not on thg
railway.

(d) No, not generally.

(e) Yes, occasionally.

(f) Yes, but endeavours are already being made to supply these con-
veniences where they do not now exist.

(9) No, not continuously for 24 hours.

(h) Yes, it is still a part of their regular duty to pay surprise visits to
'mail vans. :

() As mentioned in reply to part (c) of this question the railway passes
have not been withdrawn from the Inspectors, Railway Mail Service.
Inspectors of Railway Mail Service can and do pay surprise visits to the
muil vans to inspect the work.

PASSES FOR INSPROTORS, RATLWAY MAIL.SERVIOR.

774. *Pandit Nilakantha Das: (a) Is it a fact that Superintendents,
Railway Mail Scrvice travel in first class compartments when carrying out
their half-yearly inspection, but when they depute their Headquarter
Inspectors for the same work the latter have to travel in mail vans?

(b) Do Government propose to re-introduce the old system of supply-
ing railway passes to Inspectors, Railway Mail Service or in the alter-
native to authorise them to purchase second class railway tickets when
travelling by railway? If not, why not?

Mr. H. A. 8ams: (a) It is not clear to what inspections the Honour-
able Member refers. While performing the inspections of running sections,
the Superintendents, Railway Mail Service, and the Inspectors, Railwa
Mail Service, alike must necessarily travel in mail vans. In case of the
inspections of stationary offices the BSuperintendent is not necessarily
required to travel by Mail van and has discretion to permit the Head-
quarters Inspector to purchase & ticket when he travels direct to Mail
offices for the purpose of inspection without examining intermediate
sections.

(b) It has been arranged that Inspectors of the Railway Mail Service
should be supplied with passes for travel in mail vans. Inspectors of the
Railway Mail Service are also permitted to purchase tickets in special
circumstances under the orders of the Heads of Circles or of Superintend-
ents of the Railway Mail Service. These measures adequately meet the
situation at the present time and the Government are not prepared to
extend the latitude now allowed to Heads of Circles or Superintendents

.f)%( the purchase of tickets for all Railway journeys irrespective of their
ject.

.
STATEMENTS PROMISED IN REPLY TO OERTAIN QUESTIONS.

775. *Pandit Nilakantha Das: (a) Will the Honourable Member in
charge of Railways and Commerce be pleased to lay on the table of the
House the statement he promised in reply to my questiong Nos. 857 to

860 and 816, 818, 819, 821 and also 820 of the last (1929) Simla Bession of
this Assembly? : '
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(b) Will the Honourable Member also lsy on the table the re?i'grt'pl'o-
mised by the then Finnncial Commissioner for Railways, Mr. P. R. Ray,
in reply to my question No. 861 of the last (1929) Bimla Bession of this

Assembly?

(c) In this connection will the Honourable Member state what is actually
going to be donme with regard to the Inquiry Committee &md my memo-
randum on the subject submitted and accepted in principle by the Rail-
way Advisory Committee in its sitting in Simla (1929, Autumn)?

The Honourable 8Sir George Rainy: I lay on the table the replies to the
Honourable Member's previous questions. Copies of these are being
sent to him. He will, I think, find that they deal with practically all the
points raised by him in the memorandum referred to in part (c) of his
question. But I should explain that we have only recently obtained com-
plete information to answer his questions and I will have the memorandum
again examined to seec if there are any outstanding points.

Question No. 357.

(a) Is it a fact that the Universal Sleepers are contemplated in the patents Nos.
}um, 112823 and 11283 of 1926, granted to Messrs. R. D. T. Alexander, Henry William
oyce and David Leslie?
(0) Is it a fact that the three patentees referred to in part (a%‘ above are and were
Olvil Engineers in the employ of the Bengal Nagpur Railway—Mr. R. D. T. Alexander—
the Chief Engineer and other two assistants of the Bengal Nagpur Railway!?

(¢) Is it a fact that those Civil Engineers the patentees—have arranged with Heary
Williams, Ltd., and Burn and Co., for the manufacture and the supply of those
Universal sleepers!

(d) Has the firm Henry Williams, Ltd., any connection with the patentee, Henry
William Joyce?

(¢) Is it a fact *hat the Universal type of steel sleepers are exclusively manufactured
and supplied by Messrs. Henry Williams Ltd.?

Answer,

(a) and (b) Yes.
d(c) The sleepers are manufactured by Burn and Company, not by Henry Williams

(d) No.

(¢} No. No steel sleeper of Universal type is known to the Railway Board. The
Universal sleeper is made of cast iron and is not manufactured by Messrs. Henry
Williams and Bons.

It is a fact, however, that certair. types of steel sleepers are or have been exclusively
manufactured and supplied by Messrs. Henry Williams (India) Ltd.

Queatson No. 358.

(«) I it & fact that the Bengal N:gur Railway, as per a private contract, supplies
%0 ocalled condemned stoel sleepers to Honry Williams Ltd. who in turn after making
soma dlight alterations supply back these very sleepets to the Bengal Nagpur Railway
as Universal steel sleepers? If so, what is the price per ton paid to Henry Williams



12182 LEGISLATIVE ASSEMBLY. [22xD MaRr. 1980.

Ltd., for these additions and alterations in the so-called condemned sleepers! What
is the price per ton of the so-called condemned sleepers as well as the price per ton
of the Universal sleapers made therefrom? What is the quantity of these steel aleepers
supplied year after year by Henry Williams Ltd.? How many years had the so-called .
condemned sleepers been used before they were supplied to Henry Williams Ltd. to be
made into Universa] Steel sleepers!?

(5) Was the price f.o.r. destination or f.o.r. manufacturing firm?! What is the
price f.0.r. destination in each case compared with the price of Railway Board sleepers?

Answer,

(@) Messrs. Henry Williams, Indis Ltd. have supplied in the past to the Bengal
Nagpur Railway two kinds of steel sleepers in which the metal from condemned steel
sleopers is utilised. The first kind consists of a steel trough with two steel saddle
plates under the rail seat. The troughs arc made of new steel but the saddle piates are
made from condemned sleepers. Each condemned sleeper provides metal for five to
six saddle plates.

The price of such slespers paid to the firm has been Rs. 10 per sleeper, exclusive
of the cost of the metal for saddle plates, worth four annas per sleeper, making-the
total cost of the sleeper Rs. 10-4-0.

(2) Another form of steel sleeper has been made up by Messrs. Henry Williams &
Sons, for the Bengal Nagpur Railway, from material recovered from condemned steel
sleepers. The condemned steel sleepers have generally failed under the railseat while
the portion of trough between the rails is still in good condition. The worn out portions
of the sleepers were cut off and from the sound material left, one reconstructed sleeper
was obtained from every two condemned sleepers by rivetting the two pieces together
The price paid to the firm for cutting up and reshaping, rivetting, fixing saddles and
providing fastenings, was Rs. 8 per sleeper. The value of the steel from the condemned
sleepers supplied to the contractors varies from 10 annas to Rs. 1-8-0 per new sleeper.

(3) The quantity of saddle type sleepers supplied year by year is as follows :

1926-27 . . 66,000 sleepers manufactured from materials obtained
from condemned sleepers.

1927-28 84,000 slespers manufactured from materials obtained
from condemned sleepers.

1928-29 . 8,95,000 sleepers improved patent pea pod type with

saddles made from metal obtained from
condemned sleepors.

1929-30 . 3,00,000 slecpers improved patent pea pod type new
steel used throughout.

(4) The condemned sleepers have been in use for 40 to 42 years before being sent
to Messrs. Henry Williams, India, Ltd. for conversion.

() The price paid was f.o.r. contractor’s works. The price of the Railway Board’s
steel sleepers recently has been about Rs. 10 f.o.r. Indian Port. The saddle type sleeper
is claimed to be stronger than the other types and actual tests in the Government ’1&:@
House, Alipur, prove this to be a fact,

Question No. 359.

(a) Is it a fact that Universal cast iron sleepers are supplied lusivel
combine of Messrs. Burn and Co. and Bengal Iron ft?:l.? Wh'at? ?sltehe ;’t;::tsi,t‘;f gn::w
Year after year from them and for what price? What is the price as compared with
.1”:::3', Board sleepers? Aro tenders called for for the Universal type cast iron

(6) Is the price f.o.r. destination or f.o.r. manufacturing irm? What is the price

'Board ) "‘;‘:"f'&:;“d“‘“‘“lm in each case compared with the price of the Railway
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Anawer,

.. (a) Universal type cast iron sleepers are supplied exclusively by Messrs. Burn & Co.,
[id.  The quantities purchased yeur by year and prices paid are e follows :

Re. o p.
1925-26 . . . . 300 @ 14 4 O each.

s500@19 o0 o0

1926-27 . . . 1,000@10 9 0 .
1927-28 . . . . . 10,200 9 15 0 ,,
4400@10 9 o0 ,,
17,300 @11 ¢ 0 ,,
1928-29 . . . . . Lloo@ 9 2 0
1928-20 . . . . . . 93,800@ 9 O O ,
8800@10 0 o
164900 @10 2 o ,,
1920-30 . . . . . 97,000@10 2 o0 ,

The prices paid for cast-iron sleepers purchased by State Railways have been as
follows = .

1924-25 . . . Lines’ sleepers Rs. 15°3 per slceper at site.

1926.27 . 8, M. type slecpers Rs.-11:25 per sleeper, at sife.
N.W.R. type aleepers Rs.13'5 per sleeper, at
site. Lines sleepers Rs. 14°5 to Rs. 15°2 per

sleeper at site.

1927.28 . . . L. K., and T. 8. C. -ype sleepers Rs. 10°'26 to
Ra. 11°81 per sleeper at site.

1028-29 . . 8. M. type sleeper Rs. 10'6 to Rs, 12°00 per

sleeper at site, L. K., T. 8. C,, etc., Rs. 8'94 to
Rs 12'15 per sleeper at site.

The present prices are from Rs. 8-8-0 to Rs. 9-8.0 per sleeper at works.

The Bengal Nagpur Railway have not called for tenders for other types of cast
iron sleepers to compare with Messrs, Burn & Co.’s Universal type in the past, but
they have heen instructed to do so in the future.

() The price is f.o.r. manufacturing firm. The price f.o.r. destination in each
case depends on the distance of the destination from the works., The cost of carriage
would be about the same as for the Railway Board’s sleepers, as the weights are
practically the same. It should be explained that the Universal t cast iron sleeper is
designed for use with more than cne size of rail, whereaa the Railway Board types
have not hitherto been made so that the same slesper will take more than one size of

tail,

Question No. 360.

(a) Ie it a fact that the Controller of Stores is entrusted generally with all sales
of scrap and purchase of stores in the Bengal Nagpur Railway?

(b) Is it also a fact that the sugply of condemned steel sleepers to Henry Williams
and the purchase of cast iron and steel Universal sleepers are entrusted not to the
Controller of Stores but exclusively to the Chief Engineer, Bengal Nagsour Railway,
Mr. R. D. T. Alexander, one of the partners of the patentees of these sleepers?

Answer,

(a) Yes.

(b) No. Orders for both cast iron and steel sleepers are in all cases placed by the
Controller_of Btores or by the Agent. The condemned steel sleepers supplied to Henry
Williams Ltd. for use in making saddle type sleepers are not sold to them, but only the
cost of conversion is allowed to them., The whole of the metal in the condemned sleeper
is not used for making saddle plates. Metal not fit for such use remains the property
of the Bengal Nagpur Railway and is sold as scrap by the Controller of Stores.
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Question No. 361, )
(a) What businees of the Bengal Nagpur Railway is entrusted to Hoare Miller and
Co.?

b) Are tenders called for for the supplies entrusted to Hoare Miller and Co. if any?
Hu(; %Io:r: Miller and Co. any connect?g:l with R. Miller Esqr., Cbairman of the Home
Board of the Bengal Nagpur Railway.

+ (¢) What is the extent of the business entrusted to Hoare Miller and Co. by the
Bengal Nagpur Railway.

Answer.

(a} & (c). The Calcutta Steam Navigation Co. of which Messrs, Hoare Miller & Co.
are the Agents have two agreements with the Bengal Nagpur Railway :
(i) for taking delivery of landing, transporting and handlinﬁ Railway material
and stores consigned to the Bengal Nagpur Railway at the port of Calcutta.
Messrs, Hoare Miller and Co, act as Agents of the Railway in Calcutta
for the forwarding of all such material and stores to the Railway. This
arrangement has been in force since 1886.

(ii) for acting as Agents of the Bengal Nagpur Railway in Calcutta for the
receipt and despatch of goods and passenger traffic to and from Armenian
Ghat, from and to stations nn the Railway. This arrangement has been
oontinuous since 1801.

(8) Aa no supplies are entrusted to Mesars. Hoare Miller & Co. the question does
not arise. Mr. Robert Miller, Chairman of the Board of Directors of the B. N. Ry.
Co. is not and never has been an officer of Messrs. Hoare Miller and Co. operating in
India. He is a Director of Messrs. Hoare Miller and Co., London.

Question No. 815.

With reference to the statement promised by the Hon'ble Sir George Rainly in reply
to my starred questions Nos. 357 to 360 this session, will Government please state :

(a) What is the quantity of the so-called condemned steel sleepers supplied to
Henry Williams (lndia) Ltd., up to date by the Bengal Nagpur Ylailwxy?

(b) What is the quantity of the universal steel aleepers (i.c., steel sleepers referred
to in the patents quoted in question No. 357) received by the Bengal
Nagpur Railway from Henry Williams (India) Ltd., in return up to date
after making the alterations reforred to in my starred question No, 358?

(c) What is the quantity of those patented steel slespers purchased from Henry
Williams (India) Ltd. by the Bengal Nagpur Railway up to date besides
the quantity referred to in part (b)! What is the price of these sleepers?!

{d) Were the above patented sleepers used by the Bengal Nagpur Railway before
Henry Williams (India) Ltd. came into existence? If so, from where were
they got and which were the firms who supplied them and how were they
purchased, by public tender or by private arrangement ?

(¢) Are any other Railways using these sleepers! If so, which are they, and

what quantity (and at how much cost) have they used up to date! Were
they purchased {vy means of public tender or not? P

Answer,

(a) The, number of condemned steel sleepers gupplied to M . H illi
‘{India), Ltd., is approximately 6.18 lakhs. pe peY o Messrs. Henry Williame

(8) The patent numbers quoted in question No. 357 do not refer to steel sleepers
manufactured by Messrs. Henry Williams, Ltd. The remainder of the question, there-
fore does not arise,

(c} Please seo the reply given to question 358 (a) above.

(d) The answer to the first part of the question is in .the negative and the second
part ‘does aot arise.
(e) Full information is net available but_steel slespers of the saddle type were

supplied to the East Indian Railway for trial. Th " ’
‘engor %8 no other firms make such {Ieepen.m oy were nOt'purchned by yubllc
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Question No. §18.

. With reference to the statement promised by the Honourable Bir Gearge Rainy to
my starred questions Nos, 357—360 this session, will Government please give the follow-
ing information?

(a) Do the extracts quoted by me in my supplementary question from the Report-
of the Accountant-General, Railways (page 31, para. 65) refer to Henry
Williams, Ltd.?

(b) Imit & fact that the land referred to in part (a) was enclosed with .a boundary
wall and provided with a Railway -siding just after the formation of Henry
Williams (India) Ltd. and was rented out to them on a nominal reat!

(c) What was the cost of the boundary wall and the Railway siding and with
the cost and interest therein added to the loss on rent already calculated by
the A. G. Railways [referred to in part (2)] what is the total loss to the
Bengal Nagpur Railway! ‘

(d) Were any siding charges realised from Henry Williams (India) Ltd.? Is the
lease on land a long lesse? If 80, for how many years, and with whose
sanction it was entered into?

Answer,

(a) Yes.
(0) No. The facts are as follows:

The old brickfield land at Shalimar with an area of 27 acres was served by a-
siding constructed and extended as required between 1906 and 1925. Prior
to 1925 part of this area was reclaimed and leased out on temporary leases.
to various firms. In 1825 Henry Williams (India) Limited -obtained a
lease of 64 acres on the same terms ag those on which leases had been given
to other firms; the part of the siding within the area leased to Henry
Williams (India) Ltd. was re-arranged and extended, and the use of the
siding was ther given tc. the firm on Assisted Sidings terms identical with
those granted to all industrial undertakings served by the railway.

Orders were passed in 1919 to enclose the whole of the old brickfield land with
the boundary wall mentioned by the Honourable Member, because the ares
was subject to encroachment and constant supervision had been found to be:

rgguired to avoid occupancy rights arising. An estimate was prepared in

1821, but the work was postponed until %925 when the most urgent part

of the wall, namely, the portion along the north and east boundaries was

sanctioned. The total length of the houndary wall then sanctioned and
built was 2,500 ft. of which only 800 ft. coincides with the north and east
boundaries of Henry Williams (India) Limited's lease. The west and south
boundaries of the area leased to Henry Williams (India) Limited have still
no wall, but are enclosed by a fence erected by the firm at its own expense.

The building of a boundary wall was not undertaken with regard to the

interests of any of the various lessees of the land, but was part of a con-

sideced programme dating from 1919 for making railway land at Shalimar-
free from encroachment The rent charged fo Henry Williams (India)

Limited was an economic rent and not a nominal rent, being a lump sum

of Rs. 110 per month plus taxes. This is equivalent to 8 annas per

thousand sq. feet. The rent assessed Ly the (hownh Municipality for
neighbouring land adjoining these boundaries varies from 4 annas per
thousand sq. feet for vacant land to 12 annas per 1,000 sq. feet for
superior residential sites; and the land leased to g::lry Williams (India)

Limited was and still is partly covered by tanks and none of it is fit for

residential or building sites. The part covered by tanks was assessed at.

2 a!}no: per thousend sq. feet and the filled part at 12 annas per thousand’
8q. feet.

(c) The cost of the pert of the boundary wall adjoining the land leased by Messrs.
Henry Williams (India) Limited was Rs. 6,800. The cost of the Assisted Sidings laid
within the area leased to Messrs. Henry Williams (India) Limited was approximately:
Rs. 19,000 of which the Railway portion under Assisted Siding terms wu'ﬁa. 16,000.

As explained earlier a fair economic rent wae charged so the remainder of this
question does not arise.



2186 LEGISLATIVE ASSEMBLY.’ . [22§D Maz. 1080.
idi ealized in sccordance with the rates publicly notified in
Bolsdllyﬁ.igpgzd%&l?:;c?‘hm: Pamphlet Part I". t'!'he A:nl:n?lf ‘:’l’xe u::l: h;;(;.:f‘:m:
' les of the railway for the temporary occupation r
:rf:ﬁc ::lc:i'it; nndeisrtermi}t'mble on 10 days’ notice. The Agent of the Railway within
lies concluded the lease.

whose powers it

Question No. 819.
i illi ia) Limited is a private
iv & fact (i) that the firm of Messrs. Henry Williams (India) L :
ket o gy i o il pid 1P coplel (e Sl STy
. ¢ ; ll ‘ ‘o . 3 .
:tl‘t:::i t:?"lhl:r) g,'sg p as fully’ pni'd up for considerations otherwise than in cash;
iii) that Messrs. L,’ Greenham, Agent (now rotgred), Banﬁal Nnﬂmr Railway, I_lenry
%Villiam Joyce, Charles Williams Anc:;uon, 51 ht 3 Slane, & MI.f - :’glhe:;oll]lyer(:g&e:{;
i to| with other membera o r
S e eras: N‘gﬂl:. Frie” Toyoess ier:ors and Jane Elizabeth Anderson) }111“. g::n
s have been

iss Enid J Eric Joyce—M
o‘::i.r:ecto':il witl?zy:;l,e firm; and (i}\'r) that big contracts worth crores of ru
and are being placed with them by the Bengal Nagpur. Railway from the date of the

formation of the firm, by private agreement without calling for tenders?

Answer.

(i), (ii) & (iii). The company was incorpcrated as a %inte limited liability company
on the 16th March, 1922, with un suthorised capital cf 20,00,000 divided into 10,000
preference and 10,000 ordinary shares of Rs. 1 each The signatories to the Memo-
sandum of Aseociation were Mr. Owen, R. Williams, of 21 Old Court House Strest,
Bolicitor and a partner of the firm of

Calcutts, Engineer, and Mr. G. C. R. Taylor
Kesteven, Gooding & Co. Solicitors of 26 Dalhousie Square, Calcutta.

The figures mentioned in the question with regard to the paid up capital and the
number of shares issued as fully paid up otherwiseg than in cnaﬁ“are (}::urrecﬂ.

Prior to the registration of the company Messrs. Henry Williams Ltd. of Rail
Appliances works Darlingtpu, operated direct in Indg as Signal engineer: l ::z
Merchants, and Henry Williams (India) Limited, was formed tc purchase their good-
will consisting of certain Indian Letters Patents, provisional Patents and Registered
Designs as well a8 stocks of signalling equipment permanent way fittings chain lamps
:’tci, l:n gombﬁy u;ndt(islc;:}:ta.v T‘;:e %:rchm price of Rs, -5,38,003 was by an agreemem’

et by the allotment to the Ven i
b Sl aley or Company of 5,380 shares of Rs. 100 each credited

The persons named in the Question are some of the sharehold f th
with the exceptions of F. N. Slane and Jane Elizabet Whose names 4 ot
appear in the company’s list of aharehold::s. izabeth Anderson whose names do not

_(iv) Messrs, Heary Williams Limited supply all classes of
railway materials including points and crossings signal matl;:;;?‘l::it ::gl m;lde:t:;"
Public tenders are invariably called for except in the case of proprietory articles pers.

The total value of orders placed by the Bengal N i . wi
Hen;y Wllhngns (Indi.a). Limiyed in the past is ng‘proxi:ngrt:fyl‘l?tlsl.w;gf’ ?:ﬁ;;anyuwgth
not been possible to divide this amount into contracts for which public tenders or
were not called but it is estimated that the proportion is about 30 to 145 were ot

Question No. §20.

RS R s
[T B I b st
Hol(':; WW‘;ﬁg,m:: ?Bi;'lii;g'g:) ‘i:)lnﬂl;tetc:\io’n between Henry Williams (India) Limited and
et it R T P R o iy
she private ordees por W] lt?:"inli P::ty’(aﬁ the Bengal Nagpur Railway on sccount of
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Answer,

¢a) Pleass ses the reply lo question No, 819 (iv) above, for the value.of Railway
orders placed by the Bengal Nagpur Railway. Information relating to othéi railways.is

not available.
b) The Managing Director of both the firms is the same person and the firm in

(8)
England are the principals of the Indian firm.

(c) The Agent, Bengal Nagpur Railway, reports that so far as he is aware no officer
now serving on the B. N. Railway has any connection of any kind with the two firms

mentioned.
or cast iron and steel trough sleepers by

(d) A comparison_between the rates paid f ¢
the Bengal Nagpur Railway to Messrs. Henry Williams (India) Limited, and to Mesars.
aid for cast iron and steel sleepers purchased by State

Burn & Co. with the rates E . |
Railways, shows that the difference in rates is very little, and as it is recognised that
in some respects the sleepers obtained by the Bengal Nagpur Railway ﬁoueu advantages
not possessed by the other sleepers, it does not appeer that any loss has been incurred
by the Bengal Nagpur Railway. As an instance of the advantages -poasessed by the
type of sleepers purchased by the B. N. Railway, the Universal type cast iron sleeper
can be used with the existing rail weighing 85 lbs. and when this rail has to be replaced
in the near future the same -logxr will fit the 90 lb, rail which will be used to replace
the 85 Ib. rail. The Railway Board does not approve of the system of placing orders
Wﬂpﬂ( aticlesPwithout cabing ¥or tanders as has been the practice on the B. N,

ilway in the past and orders have now been issued that they should not do 80 in the

fature.

Question No, 821.

(a) Who will be responsible for the losses in rent bound i idi
purchases referred to in my previous queltiosns.' cundary wall, reilway siding and
(b) Will the loss be recoverable? If so, how and to what extent?

Answer,

(@) and (b). As no losses are involved, the question does not arise.

-

ree
:

DEMAND BY A GOVERNMENT SERVANT FOR AN INQUIRY ON HIS DISMISSAL
DISCHARGE OR REMOVAL. ’

776, *Mr, Muhammad Ismail Khan: (a) Will Government be plessed
to state whether there are any departmental rules which entitle : é)oev?r;--
z;?:vggx;vant to demand an inquiry when he is dismissed, discharged or

(b) If the reply to part (a) is in the affirmative, will G
pleased to state whether this rule li rovi oot e
Bort ot e waether this 1 applies to all the provinces including the

" 'l;hz Hoxtlguublo 8ir James Orerar: (s) and (b). ‘There are definite rules
l)gu'a Ing the conduct of departmental inquiries. So far as Govermor’s
srov_mces are concel,'ned, t})e matter is governed by rule XIV of the Civil
ervices (Governors’ Provinces) Classification Rules. As regards officers
;grznhgwdnrectly under the Government of Indis, including those in the
) ot m‘, est Frontler.?rovmce, the position is that there are executive
?;Vmoflo:ll: 1;1:181 prqg;sans of which are similar to those contained in rule
totatary f:rce. assification Rules referred to. These instructions have
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OFFICIALS EMPLOYED IN PHE INDIAN PoST OFFICES.

. t"77‘7. *Mr. Abdul Latif Sahib Farookhi: Will Government be pleased to
state: .

(a) The number of officials employed in April, 1919, and now in the
Indian Post Offices in each of the following grades:

(1) Runners;
(2) Lower grade staff, i.e., officials below the rank of postmen
except rumners;
(8) Postmen;
(4) Officials above the rank of postmen and below clerks;
(5) Clerks;
(6) Belection grade officials; and
(7) Gazetted Officers.
(b) The number of Officials employed in April 1919, and now in the
above said seven grades in the Madras Presidency only; and

(c) The number of Officials employed in April 1919, and now in the
above said seven grades in the Madras City only?

Mr. H. A. Sams: (¢) and (b). A statement, containing the informa-
tion required, so far as it is available, is being supplied to the Honourable

Member.

(c) Inquiries are being made and the information will be - furnished
to the Honourable Member in due course.

REVISION OF PAY FOR PoSTAL EMPLOYEES.

778. *Mr. Abdul Latif Sahib Farookhi: (a) Will Government be pleased
to state whether any revision of pay was sanctioned for the Postal employees
just preceding the general revision sanctioned on the recommendation of
the Postal Inquiry Committee?

(b) If so, what was the amount allotted for it?
(c) Is it & fact that the postmen and the lower grade staff were not
given the benefit of that revision?

(d) 1f the answer to part (c) is in the affirmative, what were the reasons
for not revising the pay of the postmen and the lower-grade staff?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.
(b) About Rs. 17 lakhs per annum.

(c) Yes.

d) The reasons for the revision in question were that owing to the
inadequacy of the initial rates of pay and the slowness of promotion it
was found difficult to recruit men of suitable education for the olerical
cadre. No such difficulties were experienced in the recruitment of post-
men and lower grade staff and a revision of their rates of pay was not

therefore then considered necessany.
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PosTAL INQUIRY COMMITTEE AND ITS RECOMMENDATIONS.

779, *¥r. Abdul Latit Sahib Farookhi: (a) Will Government be pleased
to state when the Postal Inquiry Committee was formed and what wes the
interval between its function and the date of giving effect to its recom-
mendations ?

(b) What were the establishment charges incurred in 1919, i.e., prior
to the appointment of the Postal Inquiry Committee and the amount speny
cn each of the following seven grades?

(1) Runnpers;

(2) Lower grade staff, i.e., officials below the rank of postmen
except runners;

(8) Postmen;
(4) Officials above the rank of postmen and below clerks;
(5) Clerks;

(6) Selection grade officials; and
(7) Gazetted Officers.

(¢) What were the establishment charges incurred in 1920 in respect
of each of the above said seven ranks as a result of the Committee's re-
commendations ?

(d) Will Government be pleased to state whether, apart from the revision
sanctioned in the year 1918, and the revision made as a result of the re-
commendation of the Inquiry Committes, any other revision of pay was
sanctioned by Government to any of the officials in any of the above seven
ranks between 1919 and 1929, and if so, the amount incurred and the
amount spent on each rank?

The Honourable Sir Bhupendra Nath Mitra: (a) The Postal Committee
assembled in Simla in April, 1920, but retrospective effect was given from
the 1st December, 1919, to.the recommendations of that Committee,

(b) and (¢). If the Honourable Member will refer to pages 25, 84 to
48, and 72 of the Committec’s Report, he will find the information which
he requires. The conditions of service and pay of the gazetted staff were
not included in the terms of reference of the Committee.

(d) During the years 1926-27, 1927-28, and 1928-29, improved "scales
of pay for non-gazetted subordinates generally of the Posts and Telegraphs
Department were introduced. It would not be possible without making
investigations involving an undue amount of labour to give details of cost
in respect of each class of officials.

GRANT OF INOREMENTS OF PAY FOR PAST SBRVIOE TO POSTMEN.

780: “Mz; Abdul: Latit:Sahib: Rarookhi: (a) Will Government be pleased
to state whether postmen: and the clerks are included in the superior ser-
vice, of the Department?

(b) Is it & fact that, in granting increments to clesks; the full period of
their temparary service or officiating service was subsequently taken into
acoount and pay revised?

(6)- Wiag the. abowe . concessien allowed. to. the- postmen, and if so, when
und from what starting point?
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(@) If the postmen on permanent service on the date of revision of
1919 have not been given that benefit, what steps do Government propose
tu take in the matter to redress the grievances of the postmen?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.
(b) Yes, subject to certain conditions and restrictions.

(¢) No. The concession granted to postmen was of a different nature.
They were allowed to count for increments not only their permanent ser-
vice as postmen, but also one-third of all other service in the Department,
whether permanent or temporany.

(d) Government do not propose to take any further action after the
lapse of ten years nor, in view of the substantial concession granted to
postmen as explained in my reply to part (¢) above, do they consider that
the postmen have any grievance.

APPOINTMENT OF POSTMEN AS LowER D1visioN CLERKS.

781. *Mr. Abdul Latif Sahib Farookhi: (a) Will Government be pleased
to state whether they have given effect to the scheme of appointing post-
men as lower division clerks? If so0, in which year?

(b) How many postmen have hitherto been appointed to that cadre in
each Circle till now?

(c) Is it a fact that some of the Superintendents in the Madras Presi-
dency have reported to the Postmaster General that there are no compe-
tent postmen in their division to be promoted to that cadre?

(d) If so, from which of the Divisional Superintendents were such re-
ports received ?

Mr. H. A. Sams: (a) Yes. Towards the end of 1929.
(b) to (d). The information is being collected and will be furnished to
the Honourable Member in due course.

PROMOTION OF PoSTAL RUNNERS.

o t7682. *Mr. Abdul Latif Sahib Farookhi: Will Government be pleased to
ate :

(1) Whether vacancies in the rank of lower grade staff and postmen
are filled up by direct recruitment or by promotion of runners
and lower grade staff respectively, and if by promotion whether
the vacancies are filled up by the seniormost officials in the
respective ranks?

{(2) Whether appointments of sorting postmen, overseer postmen,
cash overseers, head postmen and Departmental Branch Post-
masters, etc., are reserved for postmen only?

(8) Whether the above appointments are made according to seniority
in service? '

(4) Whether Government are aware of the fact that runners who
enter the Postal Department on Rs. 18 per mensem generally
riigx;e ?on Rs. 20 or Rs. 25 and do not resch even the postmen
cadre ' '
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(5) Whether Government are prepared to consider the question of sa
refixing the pay of the four grades, i.e., runners, lower grade
staff, postmen and sorting postmen as to enable a runner who
enters the Department on Rs. 18 per mensem to retire on a
decent pension after his service of 80 years?

Mr, H. A. Sams: (1) It is presumed that by ‘‘lower grade staff’’ the
Honourable Member refers to the inferior staff in post offices, viz., packers,
mail peons, etc. These officials are ordinarily recruited direct, but where
suitable runners are availuble they can be employed in these capacities.

As regards postmen, vacancies in this grade are filled by promotion of
inferior servants of the Depurtment possessing the necessary qualifications,
and, when qualified men are not available, by direct recruitment. The
promotion is made by selection from qualified candidates, seniority being
taken into account onlv when other qualifications are practically equal.

(2) Yes.

(8) The appointments are made by selection, seniority being regarded
only where other qualifications are practically equal.

(4) Government are not aware of the fact that runners generally retire
on Rs. 20 or Rs. 26. Tt is a fact that runners are seldom promoted to the
‘grade of postman, because the majority of runners are entirely illiterate
and therefore unfit to work as postmen.

(5) Properly qualified runners are not debarred from promotion to the
postman cadre or bevond, and Government see no reason to refix the scales
of pay of the four classes of officials referred to by the Honourable Mem-
ber, which were revised as recently as May 1928.

Mr. Abdul Latit Sahib Farookhi: Have any runners been given the post
of postinen?

Mr. H. A. Sams: I cannot say, Sir, without investigation.

Housg RENT ALLOWANOE FOR POSTMEN, LOWER GRADE STAFF AND
RUNNERS.

783. *Mr. Abdul Latit Sahib Farookhi: (a) Will Government be pleased
1o state what principle is followed in determining the house rent allowance
mayable to postmen, lower grade staff and runners?

(b) In which post offices in the Madras Presidency is the house rent
allowance paid and at what rates?

(c) Is it a fact that postmen and lower grade staff employed in some of
the Post Offices situated even in the District Headquarters are not paid
wny house rent allowance?

(d) Is it a fact that the postmen and lower grade staff employed at
Trode with a staff of six postmen get house rent allowance while those
employed at Salem Head Office with a staff of 21 postmen do not get any
allowance, though both the offices are under the control of one Divisional
Superintendent? 1f so, why?

The Honourable 8ir Bhupendra Nath Mitra: () Where owing to scarcity
of houses or other,reasons suitable accommodation cannot be obtained by
4 Government servant for a rent equivalent to 10 per cent. of his pay,
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& house rent allowance is generally granted as a contribution towards the
extra expense involved. This principle is generally followed in determining
the house rent allowances payable to postmen and lower grade staff and
runpers.

=
=

(b) Madras and its town aub offices . . . . . .
Madura and ditto . . .
Hyderabad and its town sub offices .

Bangalore and its town sub offices . . . . . . .
Coimbatore and its town sub offices
Ootacamund, Coonoor and Nilgiris .
Trichinopoly and its town sub offices . . . . .
Vizagapatam and its town sub offices
Erode

Tirupur . . . . . . . . . .
Erode R. 8.
Tirupur Bazar . . . . . . . . .

(c) Yes.

(d) Yes; from my reply to part («) of his question, the Honourable
Member will understand that neither the number of postmen in an office
nor its administrative control has any bearing on the question of the
grant of house rent allowances to the staff employed therein.

P b b b e 1D e DN DWW

CASUAL LEAVE FOR POSTMEN..

784. *Mr, Abdul Latif S8ahib Farookhi: (a) Will Government be pleased
to state whether postal employees are generally granted 20 days’ casual

leave?

(b) Is it & fact that postmen do not get casual leave easily and that if
ot all they get it, they have to pay for their substitutes and appoint them
upon their own responsibility ?

(c) Even if leave be granted, is it a fact that the duties of absentee are
thrust upon another postman in addition to his own work?

(d) If so,-have Government considered the advisability of appointing
leuve reserve postmen to enable postmen to get leave easily and avoid
inconveniences to the public?

The Honourable 8ir Bhupendra Nath Mitra: (a) Yes.

g)) Government have no information in regard to the former part.
With regard to the latter part, ordinarily Government pays for the sub-
stitute, but in certain circumstances the postman proceeding on casual
leave is liable to be called upon to pay for the substitute. When a sub-
stitute is employed, the postman ordinarily has to produce him and the
postman as well as the head of the office are held personally responsible
for the good behaviour of the substitute.

(¢) When & substitute is not employed, the work of the absentee has,
naturally, to be distributed among other postmen,

(d) The general question of forming a regular leave reserve for postmen
is at present being examined by Government.

IS
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SEOURITY FURNISHED BY PoSTAL OFFICIALS,

785. *Mr. Abdul Latif S8ahib IFarookhi: (a) Will Government be
pleased to state whether postal employces are ¢xpected to furnish security
to the Department?

(b) If 8o, what is the amount of security fixed for the various ranks of
officials ?

(c) What is the principle followed in determining the amount of security
for each rank of officials?

(d) Is it a fact that in Madras City security to the extent of Rs. 1,000
and Rs. 2,000 is demanded of some postmen?

(¢) What is the reason for demanding from postmen a security higher
than that demanded of clerks and other officials?

(f) Are Government aware that postmen have been required to furnish
securities of Rs. 260, 1,000 and 2.000? If so, arc the pecuniary responsi-
bilities of the postmen also fixed in proportion to the security required of
them? 1f so, what is the value of articleg entrusted to them?

(9) If any distinetion exists in the pecuniary responsibility of each class
and in the amount of value entrusted to each, is there a similar distinction
in the pay of each class? If not, why not?

‘The Honourable 8ir Bhupendra Nath Mitra: (a) Yes.
(b) Personal security is fixed as follows:

(1) Sub and Branch postmasters, clerks, Record clerks, Accountants,
Sorters, Mail guards, extra departmental agents and stamp
vendors; Rs. 800.

(2) Overseers and others who are specially required to convey or
escort cash; Rs. 500,

(8) Postinen, village postmen, overseers, mail peons, letter box
peons, packers; Rs. 250.

Alternatively Cash Security amounting to two-thirds of these sums may

be taken.

(c) Generally 20 times of the pay of an official on entering the Depart-
ment was formerly taken as security. This limit has, however, not been
increased since the last revision of pay and the security taken works out
in most cases now to less than 20 times of the present initial pay.

(d) Certain postmen in Madras City were lately required to give a
higher security, but it has been recently decided that security for more than
Rs. 250 should not be demanded from them.

(¢) The Honourable Member is referred to the reply to part (g) of his
question.

() Yes. Ordinarily the aggregate amount entrusted to a single post-
mar at one time for the pavment of money orders plus the aggregate value
of V. P. Parcels made over to him for delivery does not exceed Rs. 600.
Where the amount to be paid and the value of the articles to be delivered
exceeds this limit, a proportionately higher security has been taken in some
places like Calcutta and Bombayv. The value of articles entrusted j:o
postmen varies in different posfal circles and is governed by local cir-
cumstances.
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(9) No, becsuse pay does not depend dn pecuniary responsibility alone.
I would add that the whole question of reducing the responsibilities of
postmen or of modifying the extent of the security taken from them is at
present under the Director-General’s consideration.

PAY OF STAMP VENDORS IN CERTAIN PosT OFFICES.

786. *Mr. Abdul Latif Sahib Farookhi: (a) Will Government be
pleased to state whether it is a fact that in Mannady, Broadway, Floyve}-
Bazaar, Park Town, Vepery, Mylapore, High Court Buildings' and Tripli-
cane Post Offices in the Madras City stamps are sold for over Rs. 200
daily ?

(b) Is it a fact that the stamp vendors of the above offices are paid
Ra. 17—34—22, the scale fixed for the lower grade staff?

(c) Did the Government of India once decide that the pay of stamp
vendors employed in offices where sales of stamps exceed Rs. 200 should
be fixed at Rs. 40—5—907?

(d) If so, what are the reasons for fixing the pay of the stamp vendors
employed n the.above named offices on Rs. 17—}—22?

-~ (e) Are Government prepared to pay these stamp vendors &b
Rs. 40—5—90 at least in future and those in other offices of the Circle, if
the aggregate saleg therein justify it?

Mr. H. A. 8ams: The information is being collected and will be supplied
to the Honourable Member in due course.

HiLL STATION ALLOWANCE FOR POSTAL OFFICIALS OF CERTAIN STATIONS.

787. *Mr. Ahdul Latif Sahib Farookhi: («) Will Government be
pleased to state whether the postal clerks and other higher officials in the
Post Offices like Coonoor, Ootacamund, Wynad, Yercaud, and Kodaikanal

situated on the hills are paid hill station allowance? If so, at what rate
and from which date?

(b) Is it a fact that postmen and the lower grade men employed in the
above offices are not granted any such allowance?

(c) If the answer to part (b) be in the affirmative, are Government
prepared to consider th: case of these men also and grant them suitable
allowance ¥

The Honourable Sir Bhupendra Nath Mitra: (¢) Yes. The rates which
were last revised with effect from the 1st September, 1921, vary for the
different localities and for different classes of officials. In the case of the
postal clerks at Ootacamund the allowance is, generally speaking, at the
rate of Rs. 12 per menscm, while in the other places mentioned by the
Honourable Member it is generally Rs. 10 per mensem. The Postmaster
and Deputy Postmaster, Ootacamund, draw allowances of Rs. 40 and

Rs. 20 per mensem, respectively,
(b) Yes.

(¢) The attention of the Honourable Member is drawn to paragraphs
85 and 11 of the proceedings of the meetings of the Standing Finance
Committee held on the 16th and 80th January, 1980, respectively.
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SprLEOTION GRADE POST OFFICES IN INDIA.

788. *Mr. Abdul Latif Sahib Farookhi: (a) Will Government be
pleased to state the number of selection grade post offices in India in 1919
and the number of selection grade officers then in service?

(b) What is the number of selection grade post offices in India now and
the number of selection grade officers now in service?

(c) What was the number of selection grade post offices in the Madras
Presidency in 1919 and the number of selection grade officers then?

(d) What is the number of selection grade post offices in the Madras
I’residency now and the number of selection grade officers thereof ?

(e) Tf increase in work be the criterion for raising an office to a selection
grade status, what are the principal items of work which justify the
change? 4

(f) When were the undermentioned sub-offices raised to selection grade
status?

1. Villupuram. ‘e
2, Chidambaram.,
3. Myavaram.

4, Teppakulam,

5. Dindigul.

6. Karur.

7. Erode.

8. Tiruppur.

9. Coonoor, R. 8.
10. Palghat,

11. Tuticorin.

12. Tinnevelly.

13. Conjeevaram.
14. Washermanpeta,
15. Tindivanam,

16. Cuddalore, 0. 1.

Prior to the conversion of the above offices into selection grade offices,
what were the number of postmen and the number of elerks employed in
those offices? What is their present strength? :

(9 1s it a fact that the strength of the clerical establishment only is
increased in such newly made selection grade post offices while that of the
postmen and lower grade men is not so increased? If 80, why?

Mr. H. A. 8ams: (a) and (c). There was no selection grade in 1919.

(b) Offices in India—8068, Officers in India—1,688.

(d) Separste figures for the Madras Presidency are not available, but
the figures for the Madras Postal Circle are: Offices—78, Officers—274.
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(¢) The status of a sub-office is raised to the selection grade when the
work of the office as a whole justifies, by the application of the
dime-test, the employment of five or more clerks. ~ All items of work cover-
«d by the time-test are taken into consideration, and it is mot possible to
discriminate as to their relative importance.

) Government do not possess the information and do not consider
that the expenditure of time and labour which would be involved in collect-
ing it could be justified by the importance of the result.

(9) No, the facts are not as stated by the Honourable Member. When
the status of a sub-office is raised to the selection grade an actual increase
of clerical staff does not necessarily take place. The selection grade posts
of sub-postmasters arc regarded as supervisory appointments and are over
and above the operative strength of the clerical staff of an office as justified
by the time-test.

DELIVERY OF PoSTAL ARTIOLES BY POSTMEN ON SUNDAYS AND GTHER
HoLipAYs.

789. *Mr. Abdul Latif Sahib Farookhi: (a) Will Government be
pleased to state whether the despatch and delivery of paid letters con-
stitute the ouly business transacted in Post Offices on Sundays and postal
holidays?

(b) How is the attendance of postmen on Sundays and holidays regu-
lated for the delivery of articles to the public?

(¢) Is it a fact that in cities like Madras where there is more than
one postman for o single beat on regular week days, the full beat is en-
trusted to one postman on holidays and the attendance of postmen
arranged by turns?

(d) Is it a fact that in post offices like Tanjore, Conjeevaram, Erode,
Cuddalore and a host of other offices, where there is only one postman
for a beat all the postmen are required to attend to the delivery of articles,
on holidays, in their respective beats ?

(e) Is it a fuct that the attendance of the postmen on holidays in the
stations referred to in part (d) is not regulated by turns and that they work
all the 365 days of a year, getting no holiday ?

(f) Do they propose to arrange for causing the work to be done by turns
and thus give the postmen holidays in the real sense of the term ?

Mr. H. A. Sams: (a) The business mentioned by the Honourable Mem-
ber is the main, but not the only business done by Post Offices on Sundays
and Post Office holidays.

(b) The distribution of letters is generally restricted to a single delivery
and, where the number of postmen employed permits of this, attendance
is by rotation. As far as the possible attendance is fixed at an hour
which affords the maximum portion of the day free to the postmen.

(¢) to (¢). Informnation is being collected and will be supplied to the
Honourable Member in due course,

(f) Yes, if enquiries show that this is not already done and such arrange-
ments are practicable.
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HALTING ALLOWANOCE FOR VILLAGE PosTwaN.

790, *Mr. Abdul Latif Sahib Farookhl: (a) Will Government be pleased
to state whether it is a fact that village postmen are generally expected to
halt in out-stations before returning to their headquarters after completing
the delivery of articles entrusted to them?

(b) If so, are they paid any daily batta for the days they halt in out-
station? If not, why not?

(v) What is the batta paid to the undermentioned officers and officials
when they halt in out-stations during the course of their inspection7—

. Director General,

Postmaster General,

. Deputy Postmaster General,

. Assistant Postmaster General,
. Superintendent,

. Inspector,

Village postmen.

w K -

OO

(d) Will Government state how the village postmen keep secure
the money order amounts and other valuable articles entrusted to them
during their tour round the village?

(¢) Are Government aware that the village postmen are often obliged
to spend extra for their meals, etc., at the stations whereat they have to
halt overnight ?

(f) Are the Government prepared to consider the necessity of giving
these villnge postmen daily batta for the days they halt in out-stations?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. in many cases.

(b) No. The conditions of service of village postmen require that they
should remain absent from headquarters when necessary for the discharge
of their duties.

(¢) The rate of daily allowance for the journeys on tour is:

Rs. 10.
Rs. 7-8-0.
Rs. 6.
Rs. 4.
Rs. 4.
Rs. 8.

The village postmen have no inspection duty to perform, but, if
they are required to perform any journev for which travelling
allowance as on journeys on tour is admissible, they are paid
at the rate of 0-4-0 to 0-8.0 annas per diem according to

pay.

(d) Village postmen are supplied with locked bags in which to keep
the cash and valuables entrusted to them when proceeding on their beats.

NSk ® -
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(¢) Government have no information.

({) No, for the reasons stated in reply to part (b)_sbove and also in view
of the fact that a substantial improvement in their pay was effected in
1928. i

CONTRACTS MADE BY THE ARMY SERVICE CORPS.

791. *Lala Rang Behari Lal: (a) Will Government be pleased to state
if it is a fact that, after contracts for the supply of a certain commodity
are made by the Indian Army Service Corps, the copies of the specifications
of the articles concerned are given to every unit and that they are also put
up in the Ration Stand?

(b) If so, will Government be pleased to state if officers are authorised
to go against those specifications?

(c) Will Government be pleased to state if there is any penalty for any
officer intentionally going against these specifications and the method in
which the contractor’s loss is compensated?

Mr, G. M. Young: (a) Contracts for Indian Army Service Corps supplies
are based on specifications approved by Government and published in a
book entitled ‘‘Specifications of Articles supplied by the Indian Army Ser-
vice Corps’’.

Copies of specifications are sent to all units to guide them in deciding
whether the articles tendered are fit for acceptance.

(b) No, Sir. -

(c) No specific penalty is prescribed in such cases. If a contractor con-
siders that an officer has not adhered to the approved specifications, he

has the right of immediate appeal to the competent authority mentioned
in the contract deed.

CONTRACTS IN THE INDIAN ARMY SERVICE CORPS IN THE DBLHI INDEPENDENT
BRIGADE AREA.

792, *Lala Rang Behari Lal: (a) Will Governmeut bhe pleased to state
if any contracts were vlaced at higher rates in the Indian Army Service
Corps in the Delhi Independent Brigade Area this year in spite of the fact
that there were lower tenders?

(b) If so, what was the number of such contracts, and will Government
be pleased to state the reasons for this action?

(c¢) Will Government be pleased to state whether these contracts are
placed with several contractors or with one particular contractor?

(d) 1f the contracts are given to several contractors on higher rates, will
Government be pleased to state their names?

Mr. G. M. Young: With your permission, Sir, I propose to answer
questions Nos. 792, 798 and 794 together.

Enquiries have been made and the result will be communicated to
the Honourable Member in due course.
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TENDERERS FOR THE FIRE-Wo00D CONTRAOTS IN THE DELHI INDEPENDENT
v BRIGADE AREA.

+793. *Lala Rang Behari Lal: Will Government be pleased to state the
names of various tenderers for the fire-wood contracts in the Delhi Independ-

ent Brigade Area this year with their rates?

CONTRACT FOR HIRED TRANSPORT IN THE DELHI BRIGADE AREA.

1794. *Lala Rang Bekarl Lal: (¢) Will Government be pleased to state
whether the hired transport contractor for the year 1928-20 had claimed a
big amount in the Delhi Brigade Area above his contract?

(b) Is it a fact that on account of the above said claim that contractor
could not give a reasonable rate in 1929-80, so the contract for hired trans-
port was placed with his younger brother who was added on the approved

list ?

ORDERS BY THE DEPUTY AUDITOR GENERAL RE DRAWING OF PAoY BY A CLERK
WHILE ON LEAVE.

795. *Lala Rang Behari Lal: (a) Is it a fact that the Deputy Auditor
General, Headquarters, issued an Office Order to the effect that a clerk of
the office of the Auditor General who is unable to receive payment of his
dues in person should produce a life certificate signed by a responsible offi-
cer of Government or other well known and trustworthy person, in addi-
tion to a stamped receipt and a letter of authority?

(b) Are Government aware that the order requiring the production of a
life certificate in such cases causes much inconvenience to the clerks on leave
who may happen to be in a strange or a small station or who may be sick
and unable to approach persons of the required status?

(c) Is it a fact that the clerks of the Auditor General’s office made a
representation ngainst this order but that it was rejected?

~(d) Is it a fact that no rule requiring the production of a life certificate:
in respect of non-gazetted (Government servants is in force in any other
Government office ?

(¢) Is it a fact that the Government of India has preseribed the pro-
duction of such a life certificate only in the case of gazetted officers and
officers on leave out of Indin?

(f) If so, are Governinent prepared to cancel the Order about the pro-
duction of a life certificate?

The Honourable Sir George Schustér: (z) The Office Order in question
requires that, when a member of the Auditor General’s office establish-
ment is unable to receive payment of his dues in person, he should send
the following documents:

(i) A receipt for the money due to him, duly signed, and stamped
when nccessary ;

(ii) A life certificate for the drawal of leave salary; and

(i) A letter mentioning the name of the person to whom the pay-
ment is to be made.

tFor answer to this question, see answer to question No. 782,
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(b) The existence of the order need not cause inconvenmience, as, in
cases in which individuals find it difficult to produce a life certificate, pay-
rent can be made by money order, at the cost of the payee, in which
‘¢ase payment is made by the Post Office to the recipient in person and
0 life certificate is required.

(c) Yes.

(d) Government are not aware of the practice actually obtaining in
all other offices.

(¢) Yes. But in the case of non-gazetted officers, Government hold
the heads of offices responsible for the correct disbursement of amoutits
drawn by them for payment to their subordinates; and it is, therefore,
for the heads of offices, in the discharge of their responsibility, to require
the production of such a life certificate, should they consider it neces-
sary, and not for the Government of India to prescribe it.

() No. The order merely embodies a reasonable and business like
‘precaution.

DISOONTENT AMONG TYPISTS OF CERTAIN OFFICES.

796. *Lala Rang Behari Lal: (¢) Are Government aware that there
js serious discontent among the typists of the offices of the Accountant
Genersl, Central Revenues, Director of Railway Audit, Auditor General,
Director of Commercial Audit, in Delhi in consequence of their inadequate
scale of pay and prospects?

(b) Is it a fact that they submitted memorials to the Auditor General
praying for a suitable mncrease in their scales of pay and that the memorials
were rejected by him?

(c) 1f so, will Government please state the reasons for rejecting the
‘memorials?

(d) Will Government please state the scales of pay of the typists in the
Government of India Secretariat, and in the offices of the Chief Commis-
sioner, Delhi, Controller of Railway Accounts and the Director General,
Posts and Telegraphs, and state 'if these scales are higher than those
obtaining in the offices mentioned in part (a) above?

(e) If so, will Government please state the reasons for this difference
in the scales of pay?

(f) Are Government prepared to bring the scales of pay obtaining in the
-offices as mentioned in part (a) into line with that obtaining in the Govern-
ment of India Secretariat at a very early date?

The Honourable Sir George Schuster: With your permission, Sir, I
day on the table the information required by the Honourable Member

(@) and (b). Tt is the fact that memorials were submitted and rejected and the
memorials expressed dissatisfaction with existing rates of pay.

(¢} The Auditor General did not consider that the typists, who are not interch -
able with clerks in these offices, should be granted a b};?ter scale than that ",";f,:(f g:t
present for the nature of work done by them.
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(d) and (e). The scales of pay of typists in different offices are as follows :

(1) Government of India, Secretariat . Rs. 90—1—130 —4—170. (They. howcver
' get Re. 75 until they are confirmed.)

(2) Chief Commissioner, Delhi . There isno separate scale of pay for typists.
They are in the grade of Junior clerks on
Rs. 50--5—1175 with bar at Rs. 130 and
are liable to work anywhere in the office
as routine clerks in the same scale.

(3) Cuntrolicr of Railway Accounts . The typists are on the same scale of pay as
olerks class I1 which is Rs. 76—6—150.

(4) Director General, Posts and Tele- There is no scparate cadre for typists. They
graphs. are included in the second division or
routine olerks in the time scale of
Rs. 66—5—155 with bars at Rs. 80 and
Rs, 115 and those who are qualified in

typing are actually employed as ty pists,

(5) Accountant General, Central Reve-
nues,

(8) Lirector of Railway Audit , .\ Rs, 50—§—120,
(7) Auuitor General . . . .

(8) Direoctor of Commercial Audit . )

1t will Le observed that in some of the offices in question there are no separate
scales of pay for typists. They are on the scale of pay for routine clerks and are
expected to do the work of routine clerks when required. In the accounts offices there
is no scale for rontine clerks separate from the scale for other clerks, and the typists
are not ordinarily expected to do regular clerical work.

(/) No.

PERCENTAGE oF MINORITY COMMUNITIES IN THE MINISTERIAL STAFF OF THR
DEPARTMENT OF EDUCATION, HEALTH AND LANDS.

797. *Lala Rang Behari Lal: (¢) Will Government be pleased to
state what is the percentage of minority communities amongst the inis-
terial staff of the Department of Education, Health and Lands?

(b) Is it & fact that the peroentage of minurity communities is far in
excess of the limit of 33 per cent. fixed by Government?

(c) If the reply to part (b) is in the affirmative, are Government pre-
pared to consider the advisability of raising the percentage of Hindus in
the Department of Education, Health and Lands, until the requisite per-
centage of 66 per cent. is obtained?

8ir Frank Noyce:

(2) Muslims . . . . . . . . 24°42
Europeans and Anglo-Indians . . . . 15-12
Sikhs . . . . . . . . . 5-81
Other communities . . . . . . 1-16

Total . 4661

(b) No such limit has been fixed by Government. The orders which
the Honourable Member has presumably in mind are those which lay
down that one-third of the number of all permanent vacancies ocourring
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in the Government of India Secretariat should be reserved for redressing
communal inequalities. These orders refer to fresh recruitment and do
not prescribe 33 per cent. as the maximum limit for representation of
minority communitgjes.

(c) Does not arise.

Pandit Wilakantha Das: Does the Honourable Member, who put t_vhe
questions, suggest that the high proportion of presentation of minority
communities is not based on considerations of merit?

(No answer was given.)

" CONTRAOCTS FOR SALE OF IOE AND AERATED WATER ON RATLWAYS,

798. *Lala Rang Behari Lal: (a) Will Government be pleased to state
il the Agents of the Railways make contracts for selling ice and aerated
waters on their lineg for all passenger trains for the hot weather every
year? .

(b) Is it a fact that contracts in the various branches of the North
Western Railway, Lahore, have been given to the same contractors for
the last ten years? _

(c) Is it a fact that the contractors of the North Western Railway
make no arrangements for the sale of iced waters to the passengers, while
-they undertake to stll the same at the rate of 8 pies per pint?

(d) Is it also a fact that the vendors sell ice at higher rates than
1 as. B pies per seer and they do not keep even the weighing scales?

(e) Are Government prepared, in the interests of third class passen-
gers in special and others in general, to see that the undertakings are fully
carried on by the ice-vendors?

Mr, A, A. L. Parsons: I am asking the Agent of the North Western
Railway for information on the points raised by the Honourable Member

-and will communicate with him later.

DESPATOHES AND TELEGRAMS ADDRESSED TO THE SECRETARY OF STATE FOR
INDIA BY THE GOVERNMENT OF INDIA.

709. *8ir Purshotamdas Thakurdas: (s) Will Government be pleased
1o state the number of despatches addressed by them to the Becretary of
‘State during the years 1927, 1928 and 1929°?

(b) Are despatches addressed to the Secretary of State on all import-
ant questions?

(¢) If not, what are the questions on which despatches are addressed
and what are the questions about which telegrams are addressed?

(d) Do Government recognise the difference between the method of
addressing the Secretary of State by means of despatches and by means
of telegrams? :

(e) Is it a fact that despatches have to be signed by all Members of
the Executive Council with a certain minimum? ’

'U)bls it a fact tl‘niap thg oginion' of the Governor ‘General in Council
Thay be communicated to the Secretary of State by telegram with
‘the knowledge of other Members of the Executive yCouizgirl'? out even
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{9) Will Government be pleased to state if they propose hereafter to
resort more often to the system of communication with the Secretary of
Btate by means of despatches only and not by means of telegrams unless
the urgency of the question warrants communication by telegram ?

(r) Will Government be pléased to state the amount of expenditure
incurred by them on telegraph charges between the Government of India,
and the India Office, including private and personal telegrams to the Sec-
retary of State, during the years 1927, 1928 and 1929?

The Honourable 8ir James Orerar: (¢) and (k). Government do not
consider that any useful purpose would be served by the compilation of
the statistics asked for by the Honourable Member.

(b) and (c). Yes, except when the urgency of a case requires tele-
graphic communication.

(d) and (e). Yes.

(f) Only in the case of departmental questions of minor importance.

(9) The Government of India do not consider that any change is called

for in the existing method of correspondence with the Secretary of State,
viz.

(1) by despatches (2) by Secretary’'s letters and (3) by telegram in
cases of urgency.

UNSTARRED QUESTIONS AND ANSWERS.

RECRUITMENT OF COPYISTS IN THR MILITARY ACCOUNTANT GENERAL’S OFFICE
THROUGH THE PUBLIO SERVIOE COMMISSION.

283. Mr. Gaya Prasad 8ingh: (a) Is it a fact that the copyists in
the Military Accountant General’s office draw the same rates of pay
and allowances as the third division clerks in the Government of India
Secretariat and that they are not liable to transfer from that office?

(b) Is it also a fact that the recruitment to these posts is made by
the Military Accountant General without going through the Public Service
Commission ?

(c) If the reply to the above questions is in the affirmative, are Gov-

ernment prepared to consider the desirability of making all further recruit-
ment to the above appointments through the Public 8ervice Commission?

The Honourable Sir George Schuster: (a) The answer is in the affirmat-
ive.
(b) Yes. That has beer the practice in the past.

(¢) Recruitment of routine division clerks will be made through the
Public Service Commission in future.

NON-OFFICIAL ADVISORY COMMITTEE FOR RISALPUR CANTONMENT
: AUTHORITIES.

"984. Pandit Thakur Das Bhargava: With reference to item. No. 21 on
page 18 of the Minutes of the Conference of & Deputation of the
All-India Cantonments Association with the Army Secretary. in June, 1929,
regarding the desirability of having a Non-Official Advisory Committee
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to help the Cautenment Authority in India existing in the form of " corpura-
tion sole’’ in matters affecting the civic rights of the residents, will Gov-
ernment be pleased to state if the Officer Commanding, Risalpur Brigade
has considered the advigability of the appointment of a few representatives
of the civil population there for consultation as was done in stations in
Waziristan which were not Cantonments?

Mr. @. M. Young: Relevant extracts from the minutes of the conference
were forwarded to the General Officers Commanding-in-Chief, all Commands
and the Commander, Burma Independent District for consideration of the
suggestion made therein. (Government are not aware whether the sugges-
tion has been or could suitably be adopted in Riselpur.

APPOINTMENT OF TRADE COMMISSIONERS.

285. Pandit Thakur Das Bhargava: (a) Will Government be pleased to
state if any Trade Comrmissioners have been appointed so far? If so, at
what places? Who are the gentlemen appointed and what are their quali-
fications?

(b) How many Trade Commissioners are proposed to be appointed
during the present and coming years and in what places?

The Honourable 8ir George Rainy: (¢) The Honourable Member presum-
ably has in mind the scheme for the appointment of Indian Trade Commis-
sioners abroad. No appointments have yet been made in pursuance of the
scheme.

(b) The total number of these Trade Commissioners provided for in the
scheme is six, one each at Hamburg, Milan, New York, Alexandria,
Durban and Mombasa. 1t is hoped to make a start by selecting two Trade
Commissioners this year and to complete the scheme gradually as funds
permit.

RECOVERY OF ARREARS OF PROFESSIONAL TAX IN THR CANTONMENT OF
RISALPUR.

9286. Pandit Thakur Das Bhargava: (1) Are Government aware that
considerable unrest prevails in the Cantonment of Risalpur caused by the
action of the Cantonment Authority by the sudden recovery of heavy sums
of two vears' arrears of the professional tax which was imposed by the
T.ocal Government only with effect fromr the 1st September, 1929?

(2) Will Government be pleased to state if it is a fact:

(a) that in 1926 a provincial tax was imposed by the Local Gov-

ernment in the Cantonment of Risalpur;
~ (b) that it was postponed from 1927 to 1929;

(c) that a professional tax was imposed in that Canfonment by the
Local Government only with effect from the 1st September,
1929, vide the North West Frontier Province, Revenue De-
partnrent Notification No, 918-L.F., dated the 24th August,
1929; and

(d) thst ‘‘demand natices’ have been issued. for the recevery of the
arregrs of the tax for 1927, 1928 and 1929, which though dated,
1st February, 1980, have actually been served on: the. 15th
February. 19802
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, (8) If answers to part 2 (a) to (d) be in the affirmative, will Government
be pleased to state the reasons which necessitated:

(a) the suspension of the provincial tax for two years;
(b) the introduction of new professional tax;

(c) the collection of professional tax for the preceding two years
when the tax was imposed by the Local Government ouly
with effect from the 1st September, 1929; and

(@) the difference of 15 days’ interval allowed between the date of
issuing notices, and actually serving the same?

(4) Will Government be pleased to state whether the provisions of
sections 89 and 90 of the Cantonment Act have been comrplied with, and
whether the requisite notification as regards the date, and the number of
instalments proposed to be realised was published by the Cantonment
Authority, and whether bills were sent in accordingly? If not, why not?

(5) Will Government be pleased to state the reasons which led the
Cantonment Authority not to realise the tax for more than two years?

Mr. G. M. Young: I am making enquiries and will let the Honourable
Member know the result in due course.

LzasE FORM FOR SHOPS BELONGING TO CANTONMENT AUTHORITIES IN INDIA.

287. Pandit Thakur Das Bhargava: Will Government be pleased to
state if it is a fact that the question of adopting a suitable lease form
for giving shops belonging to Cantonment Authorities in India on rent

to shop-keepers is at present under the consideration of the Government of
India? )

Mr. G. M. Young: The Cantonment Authorities have recently been
instructed to grant regular leases for the occupation of their shops.

CONSTRUCTION OF THE BRIWANI-ROHTAK RarLway LINE.

288. Pandit Thakur Das Bhargava: (a) In reply to question No. 450
asked by me on 26th March, 1928. the Government was pleased to say that
the construction of the Bhiwani-Rohtak Railway line is hoped to be finished
by December 1929. In reply to a further question No. 880, asked by me
on the 27th March, 1929, Government was pleased to say that construction
was hoped to start in 1980-31 and be completed in 1931-32. The Pink Book,
North Western Railway, however, shows that the construction will not be
taken up in 1980-81. Will the Government be pleased to state why they
are postponing the construction of this line?

(b) Has the Bombay, Baroda and Central India Railway made any
representafion in the matter regarding the likely prejudicial effect on that
Railway of the proposed new line? If so, has any reply been given?

(¢) Are Government aware that-four trains used to run between Delhi
and Bhatinda via Rewari and up till September 1928 there were at least
three trains running between Delhi and Bhatinda via Rewari, whereas at
present there are only two passenger trains (one direct and the other ocon-
necting) from Delhi to Bhatinda via Rewari (Bombay, Baroda and Central
India Railway)? v

(4
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. (d) Are Government aware that this reduction in the number of trains
ie causing great inconvenience to the public?

Mr. A. A, L. Parsons: (a) It has, as the Honourable Member is aware,
not been found possible to find money for starting any new lines in 1880-81.

(b) No. The Bombay, Barods and Central India Railway originally
objected to the construction of the Bhiwani-Rohtak line but have since
withdrawn their objection.

(c) and (d). I would invite the Honourable Member’s attention to the
reply given on 26th September 1929 by Mr. Rau to the Honourable Mem-
ber’s question No. 221.

WANT oF Matr, EXPRESS OR FAST TRAINS BETWEEN REWARI AND BHATINDA
AND STOPPAGE OF SHUTTLE TRAINS BETWEEN BETWANT AND HISSAR.

289. Pandit Thakur Das Bhargava: (a) Is it a fact that there are no
mail, express or fast traing at present running between Rewari and
Bhatinda (Bombay, Baroda and Central India Railway)?

(b) Is it a fact that, for a few months, shuttle trains werc running be-
tween Bhiwani and Hissar and the said trains were fully utilised by the
public?

(c) Is it a fact that, from the 1st March, 1930, the shuttle trains have
ceased to run between Bhiwani and Hissar?

(d) Was the experiment unsuccessful financially? If not, why has this
convenience heen withdrawn?

Mr. A. A. L. Parsons: I would invite the Honourable Member’s atten-
tion to the reply given on 26th September, 1929, by Mr. Rau to the Honour-
able Member's question No. 221. 1 will send a copy of the Honourable
Member's question and of my answer to the Agent of the Bombay,
Baroda and Central India Railway and ask him to take such action as he
may consider neccssary.

CHARGE BY THE BOMBAY, BARODA AND CENTRAL INDIA RAILwaAy
oF THIRD CLaASS MAIL FARES FROM PASSENGERS TRAVELLING IN
EXPRESS TRAINS,

290. Paondit Thakur Das Bhargava: (a) Does any other Railway Ad-
ministration except the Bombay, Baroda and Central India Railway (metre
gauge)? charge third class mail fares from passengers travelling in express
trains

(b) If the reply is in the negative, will the Government be pleased to

etate the reason for this action of the Bombay, Baroda and Central India
Railway metre gauge?

Mr. A. A. L. Parsons: (s) Yes.
(b) Does not arise.

WANT oP CONCESSION FARES FOR THIRD AND INTERMEDIATE CLASS Pas-
SENGERS ON THE BOMBAY, BARODA AND CENTRAL INDIA RAILWAY. -
201. Pandit Thakur Das Bhargava: (a) Is it a fact that the Bomba
Baroda and Central India Railway does not grant to third or intermediaze;

c]?.s_s Ppassengers any concessions such as week-end return tickets, Christmas.
Diwali, Dussehra concession? ' ’



I'NSTARRED QUESTIONS AND ANSWERS. 2207

(b) Have Government ever addressed this Railway in this matter? If
80, what reply has been giveh? Do Government propose to ask the
Bombay, Baroda and Central India Railway, to bring their action in regard
to concessions into line with that of other railways?

Mr. A. A. L. Parsons: (a) No. Concession return tickets are issued for
the Christmas and Dewali holidays from Bombay.

(b) I would refer the Honourable Member to the reply given to part (c)
of his question No. 226 on the 26th September, 1929. The reply to the

Iatter part of this question is in the negative.

GENERAL KNOWLEDGE PAPER IN THE SEORETARIAT MINISTERIAL BRANCH
EXAMINATION HELD BY THE PUBLIC SERVIOE COMMISSION.

202. Mr. G. Sarvotham Rao: (1) Is it a fact that:

(a) in all ministerial branch examinations held by the Staff Selec-
tion Board and the Public Service Commission up to 1928 the
general knowledge paper has been on one and the same lines
and mostly comprised of the newspaper knowledge;

(b) the style of this paper was quite changed in the examination of
1929; .

(c) this change was not previously made known to the candidates
by means of a model papcr?

(2) If the reply to part (1) above be in the affirmative, will Government
e pleased to state whether a fixed number of grace marks has been awarded
to examinees? If not, why not?

The Honourable Sir James Orerar: (1) (a) and (b). I understand that
though the general knowledge paper has hitherto been much on the same
lines, it can searcely be said to have mostly comprised newspaper know-
ledge and that at the last examnination the scope of the paper remained
much the same though the style was changed.

(c) Yes.

(2) The matter is one entirely for the Public Bervice Commission and
Governmant ar2 not sprepared to interfere with their discretion.

THE SEORETARIAT MINISTERIAL BRANOH EXAMINATION HELD BY THE PUBLIC
SERVIOE COMMISSION.

293. Mr., G. Barvotham Rao: Ig it a fact that the ministerial branch
examination held in 1920 by the Public Service Commission was the final
examination for departmental men? If so, will Government be pleased to
state whether a more lenient treatment has been given to candidates for
the upper division than has hitherto been done in qualifying examinations ?
1f not, why not?

The Honourable Sir James Orerar: It is a fact that the examination
referred to wos the last qualifying examination but such departmental men
as are eligible by ape and qualifications will be entitled to appear at future
competitive exnminations. The reply to the second part of the question 1s
in the negative. The reason is that it was not desired to lower the

standard.
c2
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THE SECRETARIAT MINISTERIAL BRANCH EXAMINATION HELD BY THE PUBLIO
SERVIOE COMMISSION.

294. Mr, @G. Sarvotham Rao: (1) Is it a fact that:

(a) a uniform percentage of marks has been observed to qualify candi-
dates for the upper division in all qualifying examinations; and

(b) such percentage was taken in the aggregate and not in the indi-
vidual papers?

(2) If the reply to (1) above be in the affitmative, will Government be
pleased to state whether this practice has been observed in the 1920
ministerial branch examination? If not, why not?

The Honourable 8ir James Orerar: (1) (a). No.
(b) Yes.

(2) I have no information. The matter was entirely one for the discre-
tion of the Public Service Commission.

THE SECRETABIAT MINISTERIAL BRANCH EXAMINATION HELD BY THE PUBLIC
SERVIOE COMMISSION.

295. Mr. G. Sarvotham Rao: Will Government be pleased to lay on the
table a statement showing:
(a) the names of candidates who appeared in the 1929 examination
for the upper division of the Secretariat; and

(b) how many were declared successful ?

The Honourable Sir James Orerar: A statement is befng prepared and
will be furnished to the Honourable Member in due course.

NUMBER OF STENOGRAPHERS WHO APPEARED FOR THE FEORETARIAT MINIS-
TERIAL BRANCH EXAMINATION HELD BY THE PuUBLIO SERVIOE
CoMMISSION,

206. Mr. G. SBarvotham Rao: Will Government be pleased to state the
number of stenographers who appeared for the upper division in the 1929
examination and the number of the stenographers passed in that examina-
tion? Will they be also pleased to state the marks obtained by them in
each individual paper?

The Honourable Sir James Orerar: 22 stenographers appeared for the
upper division of whom cight qualified. Government have no information
in the matter.

THE SECRETARIAT MINISTERIAL BRANCH EXAMINATION HELD BY THE PUBLIO
SERVICE COMMISSION.

297. Mr. @. SBarvotham Rao: Will Government be pleased to state what
percentage of marks in the aggregate was fixed in the upper division quali-
fying examinations of 1920, 1922, 1924 and 1925? Do Government propose
to qualify those candidates for the upper division in the 1929 examination
whc got the same percentage of marks in the aggregate? If not, why not?

The Honourable Bir James Orerar: I understand that the percentages
varied but I have no precise information. The reply to the second part
of the question is in the negative. Government have no reason to sup-
pose that a reasonable standard was not adopted.
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TRE SBORETARIAT MINISTERIAL BRANCH EXAMINATION HELD BY ToX PUBLIC
SERVICE COMMISSION.

208. Mr, @, Sarvotham Rao: Do Government propose to pass for the
upper division those men who:

(a) appeared for the upper division in the competitive examination
of 1926 and secured over 60 per cent. marks in the aggregate;
and

(b) who appeared in the qualifying examination of 1929 for the same
division and secured 60 per cent. marks in the aggregate?

The Honourable Sir James Orerar: (a) and (b). Government do not
conduct these examinations and are not prepared to interfere with the dis-
cretion of the Public Service Commission in regard to the method of con-

ducting them.

PuBLIO SERVICE CoMMISSION EXAMINATION FOR THE RECRUITMENT OF
STENOGRAPHERB.

209. Rao Bahadur M. C. Rajah: (a) Is it a fact that since 1924,
no examination has been held for the recruitment of stenographers for the
Government of India Secretariat and Attached Offices?

(b) Is it & fact that owing to the dearth of qualified men unpassed
men have been employed as stenographers in some of the offices ?

(¢) Is it a fact that at the last ministerial branch examination some of
the men who have been successful for the first division are stenographers?

(d) Have Government considered the desirability of holding at an early
date an examination open to departmental candidates desirous of qualify-
ing for the stenographer’'s grade?

The Honourable Sir James Orerar: (a) and (¢). Yes.
(b) Yes in temporary vacancies only,

(d) The matter is under the consideration of the Public Service Com-
mission,

THE SECRETARIAT MINISTERIAL BRANCH EXAMINATION HELD BY THE PUBLIO
SERVIOE COMMISSION.
300. Rao Bahadur M. C. Rajah: (a) Will Government be pleased to
state :

(i) the total marks for each of the various papers set at the last
clerical exarmnation held by the Public Service Commission;
(ii) the percentage of marks required to be obtained to secure a

pass in the First and Second Divisions respectively; and
(iii) the percentage of pass marks for qualifying clerical examina-
tions held in the past by the Public Service Commission or tha

late Staff Selection Board? .

(b) Ts it a fact that the percentaze of pass marks fixed in respect of
the last examination is very high as compared with that for previous
examinations? If so, will Government please state the reasons therefor?
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The Honourahle Sir James Orerar: (a) (i) and (ii). Governmend hawe
no information.

(iii) The percentage fixed by the Staff Selection Board varied from time
to time and the records available do not show in all cages clearly whay it
was. The Public Service Commission did not hold any qualifying examina-
tion before 1929.

(b) The Departmental Conference on the subject recommended that
a fairly high standard should be required.

THE SECRETARIAT MINISTERIAL BRANOE EXAMINATION HELD BY THE PUBLIO
ServIcR COMMISSION.

301. Rao Bahadur M. C. Rajah: (a) Is it a fact that some of the
candidates who appeared at the last clerical examination held by the
Public Service Commission had already failed once or twice at such pre-
vious examinations?

(b) Is it & fact that some of them though they had not actually failed
to qualify for higher grades at previous examinations had opportunitics
of appearing at such examinations?

(c) Is it also a fact that there were among the candidates for the Firgt
Division some men who had never had before any opportunity of appearing
for this Division? ‘

(d) Do Government propose to give anv concession to those who fall i
category (¢) and have not been successful at the Jast examination?

.(e) Have Government considered the question of allowing these men as
a special case to app2ar at the next examination it they are not other-
wise eligible ?

The Honourable Sir James Orerar: (a), (b) and (c). Yes.
(d) No.

(¢) Government see no reason to consider the grant of any concessions
to these men,

THE SECRETARIAT MINISTERIAL BRANCH EXAMINATION HELD BY THRE PUBLIO
SERVICE COMMISSION.

_ 302. Rao Bahadur M. O. Rajah: (a) Are Government aware that there
is o general feeling of dissatisfaction at the results of the last -clerical
examination ?

(b) Are Government aware that some of the candidates who have failad
to qualify are considered by the Heads of the Departments concerned to be
in every way fit to hold appointments in the divisions for which they
appeared ?

(¢) Do Government propose to consider the desirability of reviewing the
cases of those candidates who secured fairly high marks and are considered
fit by the Head of the Department concerned?

The Honoutable Sir James Orerar: (a) I gather that there is some dis-
satisfaction among unsuccessful candidates.

(b) T have no such information.

(¢) No.
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‘THE SRORETARIAT MINISTERIAL BRANCH EXAMINATION HELD BY THE PUBLIO
SErvIOE COMMISSION.

808. Rao Bahadur M. O, Rafah: (o) Is it & fact that the results of
the ministerial selection branch qualifyins examination held by the Public
Servie¢e Commission have recently been snnounced?

(b) Is it a fact that the marks obtsined by those candidates who
have not been able to qualify have not been communicated to the depart-
-ments to which they belong?

(c) Is it a fact that this is contrary tc past practice?

(d) Are Government prepared to communicate the marks obtained by
such candidates to the departments concerned? If not, will they pleass
state the reasons for their inability to do so?

The Honourable 8ir James Orerar: (a) and (b). Yes.

(¢) No.

(d) Government see no advantage in communicating to departments the
marks obtained in this particular qualifying examination.

“TRE SECRETARIAT MINISTERIAL BRANCH EXAMINATION HELD BY THR PUBLIC
SERVIOE COMMISSION.

304. Rao Bahadur M. O. Rajah: (a) Will Government please state the
number of candidates who appeared for the first and second divisions, res-
pectively, at the last clerical examination bheld by the Public Service Com-
wmission ?

(b) Will Government please also state how many of the candidates
have been declared suceessful for each division?

(c) What is the percentage of successful candidates at this and all pre-
vioug examinations held by the Commission or the late Staff Selection
Board ?

(d) Is it a fact that the percentage of successful candidates at the last
.examination is far less than in previous examinations? .

The Honourable Sir James Orerar:
(a) First Division 425 candidates.
Second Division 141 candidates.
(b) First Division 17 candidates.
Second Division 29 candidates.
(c) The percentages are given below :

Percentage of candidates qualified for 1st,
2nd and 8rd Divisions.

Year.

1920 . . . . 89°4 approximately.
1922 . . . . 355 "

1924 . . . . 339 "

1925 . . . . 21'0 ”

1926 . . . . 124 ,

1929 . . . . 17°0 »

(d) Yes. As this was the last qualifying examination many candidates
appeared who had no chance of success.
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RULES YOR ALLOTMENT OF QUARTERS IN Nxw Dzrm.

305. Rao Bahadur M. O. Rajah: (¢) Is it a fact that the rules re-
garding the allotment of quarters in New Delhi are under revision ?

(b) When will Government come to a final decision in the matter and
what is the cause of delay?

(¢) Have Government provided in the new rules that the allotment
for the next season should be made in January or February every year,
to enable those who are not given quarters to make their private arrange-
ments in good time? :

(d) 1t the reply to part (c) be in the negative, will Government
kindly state the reason?

(e) Is it a fact that the allotment of Simla quarters for the next year
is made in August?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) There has been a certain amount of delay owing to the faot that
the views of the different Departments had to be obtained. It is hoped
that a final decision will be arrived at during the coming summer season.

(¢) This will be considered along with other suggestions,

(d) Does not arise.

(e) The officers’ houses and the clerks’ quarters in Simla are respectively
allotted as soon after the 1st SBeptember and the 1st July as possible.

PoLicEMEN ON DUTY IN THE SQUARES OF INDIAN CLERKS QUARTERS IN NEW
DEevHI.

306. Rao Bahadur M. 0. Rajah: (1) Is it a {act tkat policemen
remain on duty at New Delhi in the squares of Indian clerks quarters
during the day?

(b) Have any policemen been posted in the new quarters constructed
in 1929°?

(¢) If not, do' Government propose to issue orders to the effect that
policemen should be posted in all the squares, places and roads, etc., to
keep watch during the day when all the clerks are away in offices and there
are many chances of burglaries ?

The Honourable Sir James Orerar: (a) Yes.
(b) Yes.
(c) The question does not arise,

DrrricuLTiES 22 EDUCATION OF THR CHILDREN OF THE MOVING STAFF OF THR
GOVERNMENT OF INDIA.

307. Rao Bahadur M. O. Rajah: (a) Are Government aware that as
there are different Universities for 8imla and Delhi the education of the
children of the employees of the Government of India who move between
these places have to suffer a good deal on account of different courses and
complaints to this effect have been made many times?

(b) Will Government be pleased to state what they propose to do to
alleviate the difficulties experienced by their employees in regard to the
education of their children ?
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8ir Frank Noyoe: (a) and (b). The Punjab University exercises control
over higher education in Simla, while the University of Delhi exercises
control over higher education in Delhi, A proposal to have a school
moving between Delhi and Simla is under consideration.

NoTICE oF OCOUPATIONS OF GOVERNMENT QUARTERS IN NEW DELAT.
308. Rao Bahadur M. O. Rajah: (a) Is it a fact that seven days’ notice
is given for the occupation of Government quarters in New Delhi?

(b) Are Government aware that most of the quarters are even then not
fit for occupation and that the occupants are put to a lot of trouble on
‘their arrival?

The Honourable 8ir Bhupendra Nath Mitra: (a) Yes.
(b) No.

FURNITURE FOR CLERKS’ QUARTERS RECENTLY OONSTRUOTED IN NEw DELHI.

309. Rao Bahadur M. O. Rajah: (a) Is it a fact that new furniture
was purchased for the new clerks’ quarters constructed recently in New
Delhi? .

(b) Have all these new quarters been furnished with new furniture?

(¢) 1f not, what has happened to the new furniture?

(d) Has the new furniture been sent to the bungalows of the local
Public Works Department officials and the old furniture been supplied in
the quarters?

(¢) Have Government received any complaint to this effect?

(f) When will the old furniture in the new quarters be replaced by the
new furniture intended for them?

The Honourable Sir Bhupendra Nath Mitra: (a) A certain quantity of
new furniture was bought for the clerks’ quarters as a whole owing to the
fact that certain new ‘‘C’’ and ‘D'’ quarters had been constructed in
the previous year, and not specifically for the new quarters,

(b) No.

(¢) The new furniture has been used in furnishing the quarters allotted
to migratory clerks. .

(d) No.

(€) Yes; certain complaints were received to the effect that the new
quarters should have been furnished with new furniture,

(f) The old furniture will be replaced by new furniture when the former
becomes unserviceable,

THE SECRETARIAT MINISTERIAL BRANCH EXAMINATION HELD BY THE PUBLIO
SERVICE COMMISSION.

310. Rao Bahadur M. O. Rajah: (a) Is it a fact that some of the
candidates who appeared for the first division in the last departmental
examination for the Government of India Secretariat held by the Public
Service Commission were not already qualified for the second division?

(b) Is it a fact that most of such candidates have mot been able to
qualify for the first division?
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.
(c) Have some of them obtained s sufficient number of marks for the
second division? Is it a fact that they have not been declared qualified
for that division?
(d) Do Government propose to consider their cases and declare them
tit for the second division?

(¢) If the reply to part (d) be in the negative, will Government kindly
state the reasons?

The Honourable Bir James Orerar: (a) and (b). Yes.

(c) and (d). Yes, and when successful they have been declared qualified.
(e) Does not arise.

Camp OFFICE OF THE INCOME-TAX OFFICER, GUTRANWALA.

311. Rao Bahadur M. C. Rajah: (a) Is it a fact that the Income-
tax Officer, Gujranwala, camped at Chhanawan during the last Summer?

(b) How far is that place from the nearest railway station?

(c) Were the assessees from Ramnagar and Akalgarh called at
Chhanawan to produce their accounts, ete.?

(d) How far is Chhanawan from Ramnagar and Akalgarh?

(¢) Are Government aware that there are no suitable arrangements for
boarding at Chhanawan and on account of long distances which they had to
travel the assessees were put to a great inconvenience specially during the
rainy days?

(f) Are Government prepared to issue instructions in future that the
Income-tax Officer should visit Akalgarh for assessment and not require the
assessees to travel long distances?

The Honourable Bir George Schuster: (a) to (¢). The Government have
no information. A report has been called for from the Commissioner of
Income-tax Ofticer should visit Akalgarh for assessment and not require the
substance of it to the Honourable Member, and the Central Board of
Revenue will then consider the suggestion in part (f) of the question,

o Trae NEw DELHI CONNAUGHT PLACE BoOKING OFFICE.

312, Rao Bahadur M. O. Rajah: (a) Is it a fact that the New Delhi
Connaught Place Booking Office was opened for goods about 12 months ago?

(b) 1s it & fact that in the last week of October, 1929, the Railway
authorities at Lahore Junction refused to book goods for that booking office,
on the plea that they were not aware of the booking office?

_(c) Is it & fact that the matter was reported by the consignee to the
‘Divisional Superintendent, North Western Railway, Delhi, who forwarded

it to the authorities at Lahore vide his letter No. 4118-C. D./29, dated the
9th December, 1929 ?

(d) Is it also & fact that the consignee has sent half a dozen reminders

to the Railway authorities at Lahore during the last three months, but has
heard nothing in reply? ‘

(¢) What action do Government propose to take in the matter to avoid
repetition of such action on the part of railway officials?
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Mr, A. A. L. Parsons: (a) Yes. )
(b), (¢), (d) and (¢). I am obtaining a report and will communicate with
the Honourable Member in due course.

NOMINATION OF A PARSI TO THE DEOLALI CANTONMENT BOARD.

313. Pandit Thakur Das Bhargava: (a) Has s Parsi gentleman been
recently nominated to the Cantonment Board, Deolali, under the proviso
to section 14 (1) (¢) of the Cantonments Act?

(b) If so, what led to his nomination -when representatives of the Parsi
Community were already on the Board through election?

(c) Has this nomination been protested against by some elected member
or members of the Cantonment Board? If so, what action has been taken
on protest?

(d) Who is the gentleman nominated? What are his qualifications for
nomination? What interest is he expected to represent on the Board?

(¢) Is it & fact that an undertaking or assurance has been given by
him that he will invariably support the President?

Mr. G&. M, Young: Government have no information. I am making
enquiries and will let the Honourable Member know the result in due
course.

REesiaNATION OF HiNpU ELECTED MEMBERS OF THE AGRA CANTONMENT
BoArvp.

314. Pandit Thakur Das Bhargava: (a) Is it a fact that all the Hindu
;leézted members of Agra Cantonment Board have resigned their seats in a
ody ?

(b) Have the resigning members given reasons for their resigning the
same? If so, what are those reasons?

(c) Is it a fact that the Cantonment Authority has by a majority of
votes given permission for the opening of a meat shop near a Hindu temple?

(d) Will Government state why this new meat shop hag been opened?
What particular public need is it intended to satisfy and how was that need
satisfied so far?

(e) Did the Hindus protest against the opening of the shop? If so, how
did the Cantonment Authority dispose of their protest?

(f) Do Government propose to direct the Cantonment Authority of Agra
to consider the question of shifting the shop to a more suitable place?

Mr. G. M. Young: (a) and (b). The Government have received a copy
of a letter addressed to the President of the Cantonment Board, by four
elected Hindu members tendering their resignation for what they con-
sidered to be an infringement of the religious and civic rights of the Hindu
residents of the cantonment by the non-Hindu majority of the Board.

(c¢) and (d). Yes, a butcher applied for and was given a licence for a
meat shop about 100 yards from a Hindu Temple. As to the other sub-
parts of part (d), the Government have no information.

(¢) I am informed that certain Hindu residents of the area, who were

aware that preliminary inspections had been carried out both by the Execu-
tive Officer and the Health Officer, raised no objection until the licence had
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been issued. They then applied to the Executive Officer who made en-
quiries and found that their complaints were not well founded. The in-
habitants of the immediate neighbourhood are said to be persons of low
caste who eat meat and the shrine is apparently not frequented by hlgh
caste Hindus. In the meantime a counter representation was received
from about 200 persons including some high caste Hindus, asking that the
shop might be left where it was.

(f) No, but T understand that the dispute is being settled by agreement
among the parties interested.

MOTION FOR. ADJOURNMENT.

COLLISION BETWEEN THE POLICE AND PUBLIc AT RANGOON,

Mr. Jehangir K. Munshi (Burma: Non-European): $ir, I ask for leave
to move the adjournment of the House to discuss a definite matter of
urgent public importance, namely, the attack made by the police on the
crowd outside .the Court of the District Magistrate, Rangoon, and the
assaults made by the police on several public men during the trial of
Mr. J. M. Sen Gupta, and the action of the authorities in making use
of troops on the said occasion, and their policy, conduct and behaviour on
the said occasion resulting in serious injuries to a large number of innocent
and unoffending citizens of Rangoon. If you feel, S8ir, that my motion
is open to objection on any grounds, or if the Honourable the Leader of the
House opposes the motion on any grounds. I hope, I and desirably other
sections of the House will be given an opportunity of meeting those points
before vou are pleased to give vour ruling.

Mr. President: That is the procedure which the Honourable Member
is laying down for himself. The correct procedure is that the Honourable
Member must show that the motion is in order.

Mr, Jehangir K. Munshi: Very well, Sir. I shall try to anticipate
objections so far as I can. .

I am given to understand, Sir, that objections might be advanced on
the ground that the matter is sub-judice, Government's allegation being
that certain persons are being prosecuted for offences committed when they
formed part of the crowd. You will notice, Sir, that I am not asking the
House to consider what any particular person in the crowd did or did not do.
I am not asking the House to direct its attention to any pending or im-
pending prosecutions. What we are concerned with is the attack made
by the police on the crowd.

Mr. President: Is that not a matter for investigation in the case?

.Hr. Jehangir K. Munshi: If the position of Government is that certain
police men are being prosecuted for attacks made on the crowd, then of
course, this particular matter would be sub-judice.

Mr. President: If the case of Government is that the police did not
attack the crowd, but they were merely on the defensive, is not that a
point for investigation in the court of law if the case is already instituted?
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Mr. Jehangir K, Munshi: My point is this, that the police attacked the
crowd. Government'’s position probably is that the crowd committed cer-
tain offences against the law. I am not asking the House to direct its
attention to what the crowd did. I am asking the House to consider the
conduct and attitude of the police on this occasion,

Mr. President: The Honourable Member says that the police began
the attack. Government I understand say that the police were on the
defensive, and the crowd began the attack, what then?

Mr. Jehangir K., Munshi: I do not know if the Honourable Member
will go to the extent of saying that certain persons are being prosecuted
for starting the attack on the police. But that is not the only point of
my motion.

Mr. President: Then is the Honourable Member prepared to give this
point up?

Mr. Jehangir K. Munshi: No, Sir, I am not. I adhere to my argument
that this particular part of my motion cannot in any way come within the
objection of being sub-judice.  But even if you hold that it does, that
does not put an end to my motion, because there are several other parts
each of which is complete in itself for an argument in debate.

The second part is the assault made by the police on several public
men. I have not heard it suggested that any public man is being prose-
cuted in Rangoon for assaulting policemen.

Mr. President: That is not the question. So far as I can see, the
case of Government probably is that the policemen assaulted the public
men in self-defence.

Mr. Jehangir K. Munshi: How can there be self-defence, unless it is
alleged that the public men assaulted the police?

Mr. President: It is alleged that the crowd opened the attack.

Mr. Jehangir K. Munshi: T have still got 10 hear the Honourable the
Home Member advance the proposition that the public men of Rangoon
actually assaulted the police. My position is that the police singled out the
public men, who gave no offence, and who did not bring themselves within
tho scope of the law in any way.

Mr. President: That is your case?
Mr. Jehangir K. Munshi: That is my case.

Mr. President: Is that a matter under investigation by a court of
law ?

Mr, Jehangir K. Munshi: No, Sir. Even if we take the Government
version to be accurate, that particular matter is not being tried by any
court, because, if certain persons in the crowd are being prosecuted for
certain offences, it is not suggested that any of the public men of Rangoon
who were assaulted by the police are being tried for any offence. These
two are separable parts of my motion. First of all I am dealing with the
orowd, then I am dealing with the prominent public men of Rangoon.
But my motion does not end there.
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Mr. President: Does the Honourable Member accept the view that this
matter is sub-judice.

Mr. Jehangir K. Munshi: It cannot be contended by any stretch of
the imagination that any. of the public men of Rangoon are being tried at

Rangoon.

Then, Sir, the third part of my motion deals with the action of the
suthorities in making use of troops. I do submit that the use of troops
should be resorted to absolutely as a last resource and not as a wanton
display of brute force to illustrate the might and pomp of the British
Empire. The preservation of law and order is as dear to me and to the
Opposition in this House as to the Government Benches; but the preserva-
tion of law and order is one thing and the wanton display of brute force
ta overawe the people and to check movements of a non-violent nature
are entirely different propositions. I submit, Sir, that, on this point alone,
this House should proceed to debate whether Government were justified in
calling out the troops to overawe the public when a prominent political
offender was being tried for a political offence.

Mr. President: The motion must refer to specific points.

Mr. Jehangir K, Munshi: I admit that it can be regarded as a gencral
point to that extent. Then the fourth point is that the behaviour of the
police resulted in causing serious injuries to a large section of the crowd.
The sketchv report which was published in the Press is not accurate; but
even from this report it appears that more than a hundred persons were

injured.
Mr, President: How many policemen were injured?

The Honourable Sir James Orerar (Home Member): The report is about
twenty.

Mr. Jehangir K. Munshi: The report which has been published in the
Press gives the figure as ten. but the report which I have received gives
a smaller figure. 8o I submit my motion is in order and should be
allowed.

With regard to the point of urgemcy it may be said that I have nof
been sufficiently prompt in bringing the motion before the House. I wish
to emphasise the point that a Member of this House is not bound to give
notice of s motion of this nature immediately reports are published in the
Press of a certain incident. Because a particular report as it may appear
in the Press may or may not give rise to a proper motion for adjournment.

Mr. President: He is not bound to give any notice at all. (Laughter.)

Mpr. Jehangir K. Munshi: But the Press report need not necessarily
pin him down to a particular date. A Press report of a certain incident
may appear which may call for no action. Next day a report may appear
in the Press with regard to the same incident which may immediately call
for action. So I beg to submit that the first Press report published here
on which T did not act was so sketchy and so amazingly vague and evasive
that I could not possibly make it the basis of an adjournment motion. I
instituted my own inquiries and T got my information. As soon as I got
information on which I could base an adjournment motion, I sent in notice
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of the motion. I submit, therefore, that so far as the question, of urgency
is concerned, 1 have not in any way placed myself beyond the purview of
that particular rule.

The Honourable Sir James Orerar: Sir, I propose to desal briefly with
the objections which I propose to raise to this motion. In the first instance,
it refers to action taken by the local authorities to meet a sudden distur-
bance of the peace. That is a matter which quite obviously the Govern-
ment of India could not themselves directly control, even if they so
desired, and it is not primarily their concern. Consequently I submit that
no general question of policy is involved, and that the subject-matter of
this motion could not properly or profitably be discussed in this House.

The second point which I submit is this. I have information that pro-:
ceedings are pending against three persons in respect of this disturbance
and it is impossible to say what matters may not be involved in these dis-
cussions. The general question raised by the Honourable Member raises.
issues which arc almost certain to be in issue in a court of law. Therefore,
the whole matter is definitely under adjudication of the court of law and
I submit, thercfore, that on that ground, the motion is mot in order.

Mr, President: The point that I am not clear about is the use of troops
for dispersing the crowd.

The Honourable Sir James Orerar: Though I cannot speak with com-
plete definiteness, the report which I have received from the Local Govern-
ment makes . no reference whatsoever to the use of troops, and I think I
am entitled to infer that troops were not actually used and the matter was
dealt with solely by the police force. In any case, I submit, Sir, that if
a disturbance is of a sufficiently serious nature to require the use of troops—
though I do not believe that in this case such action was taken—the matter
is «till one which, under the law, is definitely within the competence
and discretion of the Local Government. Therefore, that does not raise:
any general question of policy in which the Government of India are pr-
marily and immediately concerned. :

Diwan Chaman Lall (West Punjab: Non-Muhammadan): May I ask
whether troops were actually called out, though not employed?

Mr. President: Will the Honourable Member get information whether
the troops werc called out and whether they were used?

The Honourable 8ir James Orerar: I will certainly get information on
that point. Nevertheless, I submit that, even if the troops were called
out, that does not raise a definite matter of policy in which the Govern-.
ment of India as such is primarily concerned.

Mr. President: The question whether the Government of India is pri-
marily concerned or not is not a question for the Chair; it is a question for
the Governor General.

The Honourable Sir James Orerar: The matter is under the adjudication
by a court of law.

Mr, President: That is a point which applies to the first two matters.
I think for two reasons I should take this matter up on Monday, One is
that I should like the House to make as much progress as possible in the
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matter of the Finance Bill and see that the amendment at any rate are
finished today. That is my intention. The second reason is that I should
like, before I decide whether the motion is in order or not, to have in-
formation on the question whether the troops were called out, and if so,
whether they were used at all. In thig view, I propose to pass orders on
Monday, after hearing the Leader of the House again.

‘ELECTION OF MEMBERS TO THE STANDING COMMITTEE ON
PILGRIMAGE TO THE HEDJAZ.

Mr. President: I have to inform the Assembly that the following five
Members have been elected to the Standing Comumittee on Pilgrimage {o
the Hedjaz, namely:

‘ 1. Mr. Fazal Ibrahim Rahimtulla. !
. Haji Chaudhury Mohammad Ismail Khan,

. Haji Abdoola Haroon. . ,
. Maulvi Sayyid Murtuza Saheb Bahadur.

. Raja Ghazanfar Ali Khan,

[0 - I ]

— s

THE INDIAN FINANCE BILL.

Mr. President: The House will now resume further discussion on the’
amendment of Mr. Fazal Ibrahim Rahimtulla* to Schedule I of the

)‘manco Bill.

# Pandit Hirday Nath Kunzru (Agra Division: Non-Muhammadan
Rural): Sir, I desire to accord my support to the proposition placed before
this House by my Honourable friend, Mr. Fazal Ibrahim Rahimtulla.
I do not propose to discuss this question on techmical grounds, which
[ am not competent to go into. T think that the question can be dealt
with on general grounds and should bc dealt with on those grounds
which are intelligible to any layman,

My first reason for supporting Mr. Fazal Ibrahim Rahimtulla’s pro-
position is, broadly speaking, a financial one. The Honourable the Finance
Member hag told us that he is faced with n deficit of about 4,40 lakhs.
He is, however, asking us to vote taxation to the tune of 5,10 lakhs. To
the extent of 70 lakhs, Sir, he is asking us to vote taxation, not to cover
any deficit, but to provide him with a surplus. Now, Sir, I can well
understand that, in a big financial concern like the Government of
India, it is necessary to have a margin of safely. But the circum-
-stunces this year are of a special character. The taxation that the
Honourable Member asks us to agree to is not of a light nature. Be-
sides, he has himself undertaken to institute inquiries with a view to

*In Schedule T to the Bill the proposed amendment No. 5 be omitted and the
-subsequent amendments be renumbered accordingly.”
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" 'reducing expenditure. He has appointed an officer to survey the expenditure
of ull departments and to submit a report as early as possible. The question
of Military expenditure is also to be considered further. If, we do not
vote the 'duty on silver, which the Honourable Member asks us to agree
to, we shall leave him with an uncovered deficit of 30 lakhs. If the
economies that are going to be made are to be of a substantial charac-
ter, if we are to expect anything substantial from the retrenchment pro-
posed by the Government of India, it cannot be contended that a sum of
80 lakhs is too much to be covered by reductions in expenditure that
might be brought about as a result of the inquiries that have been al-
ready undertaken by the Government of India, or that might be under-
taken in future. I contend, Sir, therefore, that on strictly financial
grounds, it is unnecessary for us to support the duty on silver. On the
contrary, I think, Sir, that if this House rejects the duty and leaves the
Honourable the Finance Member with a small deficit, he will perhaps be
in a position to apply the screw more tightly to the departments con-
cerned and be able to induce them more readily, than would otherwise
have been the case, to agree to reductions in expenditure. Both, there-
fore, on financial grounds and as a matter of policy, I entirely approve of
the ccurse which my Honourable friend, Mr. Fazal Ibrahim Rsahimtulla,

asks this House to adopt.

But, Sir, this matter does not end here. The question of the imposi-
tion of a duty on silver was considered sometime ago in connection with
the adoption of a gold standard in India. Tt was thought that the sale
of gilver in India would lead to & reduction in its price, and that the
Government of India might well, in those circumstances, take some action
to protect itself. Sir Basil Blackett proposed n duty of 4 annas per
ounce in order to provide Government with a protected market and to
reduce the cost of going over to the gold standard. This, by the way,
drew from Mr. Kisch the remark that the idea that a new tax could
reduce the cost of a measure was rather odd. The matter, Sir, was consi-
dered by the Currency Commission presided over by Sir Hilton Young.
The question was then considered entirely in relation to the adoption of a
gold standard, and I think it would be pertinent in this connection to
point out the evidence given by Sir Arthur McWatters, who was Finan-
cial Secretary then and who is Financial Secretary today also, on this
point. Asked whether he would be in favour of the imposition of a duty

on silver, he said:

“T think it would be justified if the policy accepted is that we should work towards
a Gold Btandard. Then and only then would it be desirable to introduce anything in
the nature of a duty on silver which was deliberately abandoned as a result of the

recornmendations of the last Currency Committee.’’

{.6., the Committee of 1919. Now, the Honourable the Finance Member
does not ask us to treat the measure proposed by him in relation to the
currency policy of the Government of India; he asks us to treat it as a
revenue measure, and partly also in connection with the position of the
Government of India as important holders of silver. I think, Sir, that in
view of the consideration given to this matter by the Currency Com-
mittee and the evidence given by the Government of India’s own Fin-
ancial Secretary, some more explanation is needed to justify the silver duty
than has so far been given by my Honourable friend the Finance
D
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Member. If the policy of working for thc adoption of a gold standard
were accepted, then the nspect of affairs would be entirely changed, but
it that is not accepted, I contend, Sir. that we should have much
stronger arguments placed before us than have been placed before us
8o far as by the Honourable the Finance Member to induce us to agree
to the mensure before the House.

Sir, if T were to stop here, the supporters of the silver duty, including
my Honourable friend the Finance Member, might say, “You are stand-
ing in the way of the Government of India rendering financial assis-
tance to the Provinecial Governments for the development of the nation-
building services”’. ‘“We regard this duty’’ said the Honouruble Member in
his budget speech, * ‘principally in fact as a measure which will give us a mar-
gm of revenue from which we shall be able to make a distribution to pro-
vinces after the forthcoming statutory rcv1snou to give them the funds
which they requirc for nation-building services’’. Tt must be, Sir, a source
of grutlﬁcntum to the House that th Honournble the Tm.mce Member
is already thinking of large questions of policy, and desires to place the
provinees in a position where they will be able to discharge their res-
ponsibility to the masses who are committed to the'r charges. But, Sir,
during) the whole of this Session, whenever any important questions
either of policy or of finance wore brought to the notice of my Honour-
able friend opposite, his invariable reply was that the scttlement of those
guestions must await the scttlement of the constitutional question.
What is the reason, thoen, may I ask. which compels the Honourable the
Finance Member to bring forward this important question of policy apart
from the settlement of the constitutional question? My Honourable
friend will admit that this is not a small matter. The question of in-
creawng the resources of the Provincial Governments and of a proper
distribution of the revenues of the country between the Central and the
Provincial Governments is undoubtedly a matter of the supremest im-
portance; but if the Government of India have asked us to wait so far
for the publication of the results of inquiries instituted by them against
the wishes of the country at large, may we not ask them to wait a little
more before committing us to the course advocated by the Honourable the
Finance Member? Let us look at the question of reforms and the
settlement of the position of Provincial Governmentg relatively to the
Government of India, as a whole.  The duty, if imposed now, would T
think, have to be permanent unless the buvers of silver are hereafter to
Le placed at a considerable disadvantage. 1 think it is necessary,
Sir, in a question of this magnitude, that we should wait and examine
c‘nrefu]]} what alternative methods there are of satisfying the needs of the
provinces and adjusting their relations to the Government of India. In
any case there is no reason why we should hurry forward. T think there-
fure‘ Sir, that no harm will ba done and that much rood may result’
if we postpone the consideration of this question, reject the duty at this
stage and denl with the distribution of the financial rescurces of the country
hetween Provineinl and ‘Central Govoernments at a Inter stage when we
vould have much more materia) available to us than we have at the pre-.
sant  time.

But what T have gaid, 8ir, does not eover thie whole of the case placed
hefore us by my Honourable friend the Finance Member. His last arge-
ment . in favour of the silver duty proposed by him was that. in view’
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of the.fnlling price of silver, the uction suggested by the Government
of India would protect the interests of the masses which have been
iusistently advocated in this House by Honourable Members on this side.
But, 8ir, what does the Honourable the Finance Member mean? I am
sure he does not mean that the imposition of a duty on silver would stabi-
lise its price. T do not think that has been claimed by any advocate
of the silver duty. Many Honourable Members on this side have pointed
out that no action taken by the Government of India in this country alone
can affect the world price of silver, and that, ultimately, the price of silver
m this country would be regulated by the price of silver m the internal
market. It may thercfore be expected to fluctuate in future as it has done
in the past. The only difference that the duty would make in the case
of India would be that the price of silver would be higher here by the
extent of the duty proposed by the Government, but if the price of
silver is not stabilised and it goes on followinm the course pursued by
silver .in the world market, the duty does not proteet the buyers of
silver at nany particular period of time; they stand to suffer losses in
fature ns thev have done in the past. True, they will realise a littls
higher price than they might otherwise have done, Lut it is necessary to
point out that they would also have paid a higher price than they would
otherwise have done as buyers of silver.  We have still. however, to con-
sider the question of those who have invested their savings in silver. Sir,
when this question was before the old Imperial Legislative Council in
1¢10, Mr. Gokhale pointed out that while the efficacy of the protection
which the Government of India professed to afford tc the masses would
have to be tested in future, the immediate result of the imposition of a
duty would be to increase its price, and that was the consideration urged
upon (Government by morc than one non-officinl Member. I am free to
reeognisc that the situation has changed since then in some important
respects which have been pointed out by my Honourable friend the Fin-
ance Member in hig budget speech, but the matter is of much greater
importance than what I have said hitherto might lend Honourable Mem--
bers to suppose. This too was a question which was considcred by the
Hilton Young Currencv Commission. Tt examined the late Mr. Benjamin
Strong, Governor of the Federa]l Reserve Bank of the United States on
this point. 1 will read out to the House the reply given by Mr. Strong
tc a question put to him by the Commission. *‘The attempt to rnise the
domestic price’’, he said, “‘by the imposition of an import duty I person-
ally believe, would fail. Fven if it did really maintain the domestic:
price, it would fail at a time of .some adversity when u surplus of silver
was offered, and then in fact the hardship upon the Indian people would
be  the greatest. But assuming, for the purposes of argument, that jt
helps to maintain the domestic price above the foreigm price, it would put
the Government of India in o position of cnsuring a price of silver for all
time’’. Tt may be; Sir, that in time of ordinary and local scarcity, the
masses will be able to realise o better price for their silver than they would
othertvise have done, but when adverse conditions prevail generally, when
there is a country-wide famine or some other general calamity foreing th2
masses to sell their silver all over tho country, T think the fear may be
legitimately entertained that the measurc proposed by Government will
fail to protect the interests of the masses and that the price of silver
within the coumtry will fall to the level  prevailing outside in spite of
the duty. -
' »2
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I know, that Mr. Benjamin Strong was against the adoption of a gold
12 Noox standard in India and that we have therefore to take his views
*  with a certain amount of reserve. Nevertheless, it seemg to me
that the line of reasoning adopted by him was a sound one. The policy of
the Government muy fail on a crucial occasion just when the need for safe-
guarding the interests of the masses is greatest.

Sir, I have already told the House that the main reason why I oppose
the silver duty-is a financial one and one of policy. I do not base my
entire case on the grounds I subsequently put forward, but I do think that
the arguments which I advanced subsequently will strengthen the original
unwillingness of the House to vote in favour of the silver duty. Sir, I
oppose the duty and support my friend Mr. Fazal Ibrahim Rahimtulla’s

motion. .

Thé Honourable Sir Georgre Schuster (Finance Member): Sir, before
ou allow this discussion to proceed, 1 wish to call the attention of the
ouse to a point of order, or rather a technical point, to which 1 must con-

fess that my own attention has just been called.  The effect, Sir, of this
amendment as it stands.—-because this particular item in the Schedule
which we are discussing has to be considered together with items 1 and 2
of the Schedule,—would be not to cut out the duty on silver altogether but
tc leave the ad valorem duty of 15 per cent. on silver. The effect
of items 1 and 2 in the Schedule is to remove silver from the free list
and put it on to the general 15 per cent. list, and I think that point
must have escaped the attention of my Honourable friends opposite, just
as, I must confess, it had escaped my own. I do not wish, Sir, to
take any advantage of this technical point in preventing discussion uf
this proposal on its merits, because, I think, the House wishes to
discuss the question as to whether the silver duty is to be removed al-
together, and I think it would be taking an unfair advantage if I were
to stand on the technical difficulty, and ask the Hcuse merely to consi-
der the substitution of a 15 per cent. ad wvalorem duty for the present
duty of 4 annas an ounce. But I think I ought to put the point befors
you, because these formalities are of importance and it will be necessary
to deal with the matter in" some way or other if this amendment is to
have the effect which, I believe, the Mover of the amendment intended it

to have.

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): 8ir, with reference to the point ot
order raised by the Honourable the Finance Member, I would like to sub-
mit this, that we are now considering the whole of Schedule I and the
House has not yet passed any individual item in that Schedule. 8o if
this amendment of my friend Mr. Fazal Ibrahim Rahimtulla is carried,
then the logical sequence of that would be to make the consequential amend-
ments in the other sections of Schedule I, and therefore I do not think
that that will stand in the way of the House giving a verdict on the
amendment of my friend Mr. Fazal Ibrahim Rahimtulla.

The Honourable Sir George Schuster: It is quite possible, Bir, that
my friend Mr. Chetty’s suggestion would be the simplest way of dealing
with the matter. But I should like a little more time to comsider it
myself, because in these technical matters, one wants to consider all the
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implications. As I said before, I do not want in any way to prevent
discussion of this amendment, and I think, if you, Sir, were to give a ruling
that some method must be found of regularising the position if this amend-
ment should be passed, that would probably be the best way of dealing
with the situation at the moment. I merely wanted to let you know, Bir,
that this point is not covered by the amendment as it stands, and I leave
it to yvou to decide what is the best way of regularising this apparent
irregularity.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): It strikes me, Sir, that no ruling is necessary at this stage.
If this amendment of my friend is passed, the consequential amendment,
to my mind, would be the omission of items 1 and 2 in Schedule I.

Mr. President: We have already passed over items 1 and 2.

8ir Purshotamdas Thakurdas: No, Sir; you have not put them from
the Chair. We came to consider Schedule I, and only amendments have
s0 far been taken.

Mr. President: Amendments to items 1 and 2 cannot be made now,
because we have already gone beyond that.

Sir Purshotamdas Thakurdas: Sir, there are no amendments to
1 and 2. But there is another way out of the difficulty. When the
Chair puts the whole Schedule to the vote, the Chair may be pleased
to put each item to the vote. I expect the Honourable the Finance Mem-
ber will agree that there is no question of ruling on this point, but it is
good of him to have drawn the attention of the House to the point.

Mr. President: I suppose some way will have to be found out. What
is the object of the present amendment? The object is . . . . .

Mr, Faza] Ibrahim Rahimtulla (Bombay Central Division: Muham-
madan Rural): The object is to delete the present duty proposed by
Government.

Mr, President: If the amendment is carried, the effect of it will be
to delete the duty on silver.

Mr. Fazal Ibrahim Rahimtulla: Yes, Sir; the new duty proposed.
Mr, President: This can be so, if items 1 and 2 are also deleted.

Mr. Fazal Ibrahim Rahimtulla: If my amendment is carried, then the
deletion of items 1 and 2 will be necessary.

The Honourable Sir George Schuster: I might explain my point by
saying that, as matters stand, the deletion of items 1 and 2 could not be
regarded as strictly ‘‘consequential’’ on the passing of this amendment,
but I am quite prepared to say, Sir, that I would accept the view of the
situation, that if this amendment is passed the deletion of those two items
shall be regarded as a consequential amendment. I leave it to you, Sir,
to deal with the matter in whatever way you think best. In my own
view, however, the course which I have just indicated would be better than
that each item of the Schedule should be put separately, beeause after
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all we shall have considered all the items in the course of dealing with the
‘various amendments. But, as I said, I leave this question to decide in
whatever way you think proper.

Sir Purshotamdas Thakurdas: Sir, I propose to speak on this question
not from the point of view that my friend Pandit Kunzru has dealt with,
because T have already expressed my views on that aspect of the subject.
I would like, (ir, to concentrate on the question whether it is desirable
to impose this import duty on silver, and whether that import duty is likely
to serve the one object which I take it is the object of this side of the
House, namely, to prevent the deterioration and further depreciation of
silver holdings of the masses of India.

Mr. President: I think I must say & few words on the question raised
by the Honourable the Finance Member. 1 will allow discussion on this
amendment to proceed on the basis that the acceptance of this amend-
ment by the House would mean the deletion of the extra duty on silver
proposed to be imposed by the Bill, and I will allow at the third reading
consequentinl amendments to be made as a result of the acceptance ot
this particular amendment. In that case it will not be open to Govern-
ment to oppose those consequential amendments.

Sit Purshctamdas Thakurdas: 1 was saying, Sir, that the chief justi-
fication for the import duty, according to Members on this side of the
House, is whether it will prevent further depreciation of the silver holding
of the masses. In the short notice question which 1 put eurlier in the
Session, the Honourable the Finunce Member agreed to consider this at
a private conference between the Honourable the Leader of the Opposition
and myself on one side and himself on the other. At these meetings
which we had—they were at least two—the question wag fully discussed,
and 1 believe the Honourable the Finance Member got into touch with
the main markets to find out whether it was possible to arrange for a
conference between the representatives of the main producing countries
or interests and the Government of India, with a view to devise a method
of marketing silver for the next few years in a manner which would
prevent further slump in silver prices. From what the Honourable the
Finance Member has snid in his budget speech, it must be clear to the
House that he does not believe that much good can come out of any
such negotiations. He has said that, if there is any inclination towards
any such arrangement, the Government of India are prepared to assist,
but T do not think that he gives us much hope of such action being
fruitful. 1 inyzelf feel that, under thc¢ peculiar circumstances in which
India is at present, and the peculinr way in which the masses of Tndia
are placed, it ‘would have been much more useful to all, including the
Government of India, if such n conference as T indicated earlier in the
Béssion, were feasible, and could have beem brought ahout. But T think
today we have to proceed on the assumption, which the Finance Member
bas made, that it ig not feasible to expeet much from such n conference
even if it can be arranged. T am afraid I am not in a position to indicate
to him, at any rate today, how such a conference oan be arranged and
Y propose therefore to take it for granted today, and, for the purpose of
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':the consideration of the Finance Bill, that perhaps nothing useful will be
achjeved by a conference of this nature, even if it can be convened.

This ‘leads me then to the second point which I mentioned, and, before
I deal with that, I wish to ask the Finance Member one question in con-
nection with an important detail of this taxation. The taxation as it is
sought to be imposed now, 1 must admit, is & more complete and more
thorough going und self-contained measure than it was when it was imposed
in 1911-12. The Honourable Member proposes to include, for the purpose
of this taxation, an excise duty on the silver production of Burma. He
proposes further to exclude silver which js used as raw material in the
manufacture of gold wund silver thread, by increasing the import duty
on these articles from 80 to 38 per cent. 'These two measures, which
he has agreed to, make this silver duty less objectionable than it was in
1911-12. He further proposes not to disturb India as a market for distri-
bution of silver, by providing for refund of the import duty on silver
which is re-exported from India. This also removes an objeetion which
was very strongly urged in 1911-12.  The question which 1 wish to ask the
Finunce Member is how he proposes to deal with imports of silver from
across the border by land, and how he propuses tc deal with exports of
silver from India across that same border to say, Afghanistan and other
countries in the north. T hope that he will see that, with an incidence
of more than 20 per cent., as this duty will mean, it may meun serious
smuggling from that frontier if nothing clear is provided by law in this
connection. 1 wonder whether the Honourable the Finance Member
wishes to reply to me now, by interruption, or prefers to deal with this
when he gets up to speak on this motion. But T wish to indicate to him
that it is necessary for him to tell us how this particular aspect would
be dealt with if this silver duty was approved of by this House.

Now, 8ir, the main uspect therefore how this silver duty will affect the
masses of India. Government say that it is now quite clear that silver
can no longer be looked upon us a precious metal. One of the strongest
objections to the import duty on silver in 1911-12 was that the Govern-
ment were levying a duty on one of the two precious metals of the world,
gold and silver. From that exalted position this metal—silver—has,
aocording to Government now been completely dislodged. It has been
dislodged in the sense that countries which can help it are giving up
silver ns & precious metal for their currency purposes and are going on
to gold. In India although we have the silver rupee, for all practical
surposes, the Government of India appear to have reconciled themselves
to this, that silver must now be looked upon not as a precious metal but
as & commodity. In fact, I understand that they would like the masses
of India to look upon silver as they look upon, shall, we say, brass, copper.
tin or any other baser metal. If that is sc. I think that there may be
some justification for this import duty. As coming from the Government,
this measure is a sure indication to the masses that silver no longer holds
the field with gold as a precious metal. One may, on that ground,
agree to an import duty on silver if one feels confident that the masses
are in n position to realise the significance of this import duty and take
to something else. I would like to quote here the words of no less an
authority than 8ir Malcolm Hailey about whose happiness of expression
of views very few have any doubt. Sir, Sir Malcolm Hailey speaking on
& motion in March 1921 when it was sought to reimpose the silver duty
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which he on behalf of the Government objected to said the following. am
reading from the Proceedings of 19th March 1921, page 1835. He said:

in j taxing
“ 2 then told, as Dr. Gour has told us again just now, that we were tu

the s‘ivv.in‘;:rof the poor man. 1L has, it is true long been a charge against Indu,,d.
charge certainly levied agaiust India by Europeans from the 17th qentu‘ll‘y c:‘lnw]u‘ ;:i
that it is a pit for the precious metals. A long succession of economists has dep :;
the Indian habit of hourding the precious metals. As a matter of pire ecor}:omlngs ely
were undoubtedly correct; but the circumstances of India require that we shou apply
some qualification to this condemnation. Ti metal is _hoarded, it does not n%cumn ¥
follow that the metal so hosrded is a luxury. I will admit that for the urtt)p:?‘n
silver ix a luxury; for the richer Indian, except in so far as he seeks tol mee! ; e
absolute necessities of ceremonial occasions, silver is & luxury ; but is it a uxuryh or
the poor man? He has no hanking facilities; he s not su ciently educated to have
acquired the Savings Bank habit, and until he improves sufficiently by eductlijho:m
appreciate the investment habit, or until we can provide him with the necessary banking
facilities, silver and gold are practically his only means of banking. To that extent
at sll events silver 18 not really a luxury, and 1 would deprecate any attempt to
decide the immediate issue Lefore us—a tariff issue—on the supposition that we are
taxing a luxury pure and simple.”

Sir, these words of Sir Mulcolm Huiley put forward the real reason
for the hesitation of many on this side of the House regarding the advis-
ability of reimposing this silver duty. I readily recognise that the Honour-
able the F¥inunco Member has initiated measuwres which are likely to
insure substantial efforts in the direction of securing to the people and the
masses facilities ns early as circumstances will permit to enable them
to bank thelr savings. But, Sir, those facilities cannot possibly come into
operation within the next year, or even two years. The question, therefore,
that strikes one is, if silver is to be taxed in order to impress on the
people that it is no longer a precious metal which the people can rely
upon for stability, what are the people of India to turn to? The obvious
reply to my mind, Sir, can only be one, namely, gold. Gold is the one
metal which the people can safely rely upon where their savings will not
depreciate. 1f, Sir, the savings of the vast masses of Indin were in such
figures as to justify their purchase of a metal which sells at round about
Rs. 22 per tola aguinst silver which today is less than eight annag per
tola, one may say, let us ensure wide publicity and dissuade the masses from
using silver as a metal in which to keep their savings. But the difference,
Sir, between eight annas a tola, or less thun eight annas a tola, and
Rs. 22 u toln is rather great; the customs and habits of the masses and
of the womenfolk are such that they cannot change their usages lightly.
I therefore feel that the duty which is sought to be imposed upon silver,
whilst it may artificially appreciate the price of silver in India, is not likely
to lead to the results which the Honourable the Finande Member expects,
namely, divert the attention of the people from silver as a means of keeping
their savings. T am therefore afraid that it cannot be gainsaid that this
is a tax on the savings of the masses of India. If the Honourable the
Finance Member can give us any indication as to how he proposes to
provide nn effective substitute for the masses in which they can keep their
savings in preference to silver, one may concede that this duty has some
justification. But those, who have been thinking over this problem for
months now, have not heen able to find any such effective substitute, and
T, therefore, feel that, as far as the next vear, or two vears, is concerned,
this is sure to he a tax on the savings of the masses of India. For these
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reasons, my electorate, the Indian Merchants’ Chamber, have come to the
conclusion that it is not desirable to agree to this import duty on silver
and I support this amendment.

*Mr., R. K. Shanmukham Ohetty: Sir, the temj.orary reason which has.
induced the Honourable the Finance Member to reimpose the duty of
tour annas per ounce on silver is, as he himself pointed out in his _b}ldggt
speech, to improve our credit by displaying a strong financial position in.
the world. That is his temporary object, but incidentally he says he will
appreciate the savings of the masses in silver and also give a protgoted.
market to the Government of India itself to hold large quentities of silver.
Well, Sir, if the object of the Honourable the Finance Member is to show
a surplus in the current year's Budget and thereby improve our credit, then
T would submit that he has turned his attention to a very unfortunate duty
indeed. I share with my Honourable friend Sir Purshotamdas Thakurdns
that in opposing this duty, T do so with some feelings of hesitation. There-
certainly is the argument that this duty will appreciate the hoarding of the
masses in silver but the arguments, that have been advanced, and there
are not many arguments against it, in the course of the debate, are 8o
strong that it must muake the Honourable the Finance Member and this
House consider this matter more deeply before agreeing to the imposition
of this duty. S8ir, the Honourable the Finance Member wants that the:
mnasses of India should realise that silver is no more a precious metal: This
process of the realisation on the part of the masses of India in this direction
will be accentuated if the Government of India will first realise that silver
is not a precious metal and the proof of that realisation would be for them
not to rely upon silver bullion as a covering for the paper currency reserve
but to replace it entirely with gold. (Hear, hear.) 8o long as Government.
have got 100 crores of silver rupees in the Paper Currency Reserve and
would want us to believe that, in estimating the adequacy of the Paper:
Currency Reserve, we must tuke into consideration the silver bullion also,
so long as that is the point of view of the Government, it is no wonder that
the masses of India should still cling to the belief that silver is a precious.
metal und a metal in which the savings can be invested. Sir, this question
of the imposition of silver duty, as I pointed out in my budget speech is
rnixed up with the question of gold standard, of replacing the silver bullion
in the Puper Currency Reserve by gold and I think that this is not the
proper occasion when, just to enable the Honourable the Finance Member
to strengthen his position by showing a surplus in his Budget, we must he
stampeded into giving our consent to the imposition of this silver duty..
My Honourable friend says in his budget speech that the procecds of this
duty will be utilised by him to finance the provinces in their undertakings
in the nation-building departments. The object is certainly a very laudable
one, but in executing that object, he would find that he is faced with very
many difficulties. Sir, o my mind the responsibility of the Government of
India in finding money for the Provincial Governments is of a more com-
plicat¢d nnature than whet one would imagine at the first instance. It is
not enough if the Government of India find new sources of taxation and
undertake to distribute the proceeds of those taxes to the Provinecial Gov-
ernments. We will be driven back once again to the very unwholesome
practice that prevailed in the past of meeting out doles to the provinces,
and the moment you have got in the coffers of the Government of India
surplus monev and consider schemes of distributing these to the provinces,
you are faced with the various claims of the provinces, and the invariable

*Speech not revised by the Honourable Member.
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result is that every province complains that it has been treated unfairly.
The right way of enabling the provinces to find money for spending on the
nation-building departments is to transfer to the provinces flexible sources
of revenue, which will enable them to raise money, and not for the Gov-
ernment of India to set apart the proceeds of its taxation to be distributed
amongst the provinces. This problem, since it is so complicated, is one
which ought to be considered apart from the mere question of balancing fhe
Budget. The Honourable the Finance Member in his speech to the Federa-
tion of Indian Chambers of Commerce, said:

“This is one of the questions orn which I feel that T must pay attention and give
weight to strong expressions of opinion from commerce and industry in India.”

I hope he will act up to what he said to the Federation and give up this
proposal of an imposition of duty on silver.

The Honourable Sir George Schuster: Sir, although the speeches on this
measure have been few, the arguments advanced have been of a concen-
trated and closely reasoned nature, and perhaps require some more time
than usual for reply. I will deal with the arguments of the three speakers,
who have given us their views this morning. My Honourable friend Pandit
Kunzru based his principal objection 1 think on the fact that we do not
require this rovenue on financial grounds. He would rather leave us with
a deficit of 80 lakhs and force us to search for economies than give us any-
thing that looks like providing a surplus. With that general argument I
shall hope to deal later. But I would like to make the position clear at
the outset. Although on the estimates, as I have put. them before the
House, I do show a surplus of 70 lakhs, I feel that I am in the position of
one who is asking for some sort of an insurance fund which is very definite-
ly nceded. It is not a surplus in the sense that it is surplus to our require-
ments. We are facing a period of uncertainty and if Honourable Members
will go through in detail our basic estimates of revenue before we come to
the additions which the new taxation will give us, I think they will find
a number of items on which they might well criticise me as having inserted
too optimistic a figure. It is quite true that it might be argued that the
yield of the extra taxes which I have estimated for is estimated on o
conservative basis. But the position which I want to emphasise to this
House with all the seriousness at my command is that, taking the Budget
a8 a whole, the estimates are not under the mark, and that to face such a
year ag we are now facing with a possible surplus of only 70 lakhs is not
asking this House to provide us with more money than 1s really required
to dean] with the existing situation. I will revert to that argument again.
because T wish to make clear to the House what I have in mind for the
application of the surplus, if by good fortune we should realise it. But
the point that 1 must insist on is that it is the actual needs of the situation
and not these possibilities of the future which furnish the real justification
for my demand for this additional revenue.

Then, Bir, my Honourable friend also referred to the evidence of Bir
Arthur McWatters, given ten years ago, and tried to link up my present
proposal with arguments concerned with the adoption of & gold standard.
To some extent that position has been met by what fell from the next
speaker, Bir Purshotamdas Thakurdas. 1 think he recognises that we are
dealing now with a different situation. We are not considering this pro-
posal in any sort of relation to proposals for the establishment of a gold
standard. Times are changing and the importance of silver as a medium
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of currency is steadily diminishing. That is a movement which is going vn
all over the world, and in our present proposals we are, I think, facing
the realities of the situntion. I fully admit that we are definitely treating
silver as an ordinary commodity, and 1 ask the House to accept it that
that ib really the right way in which to regard silver. For that reason I
need not, 1 think, deal more fully with that particular line of argument
and I do not intend either to go fully into answering what my Honourable
friend quoted from the evidence of Mr. Benjamin Strong. We are not
attempting now permanently to maintain the internal value of silver at any
particular level. The effect of our measure in this*respect can only be a
moderate one. But it certainly does have the effect of improving the
internal value of silver as compared with its world value, and that effect
is already fully evident in the actual Bombay quotations. I recognise that
that only goes'a small way to meet the needs of the case if we are consider-
ing the desirability of maintaining the value of the investments of the great
masses of the people. But because it only goes a small way, I do not
think that, on that ground, we should reject it. I agreé¢ with Mr. Benjamin
Strong that if we attempted to go further than that, we should probably
fail, and thereforc we have contented ourselves with quite & moderate
measure.

Now, Sir, turning to what was said by my Honourable friend B8ir
Purshotumdas Thakurdas, he indicated that he might have been able to
support this measure and he could have found justification for supporting
it, if it could be represented as somecthing that was going to prevent
deterioration in the value of the hoardings of the masses. I ask him at
least to recognise that it has some effect in that direction.

8ir Purshotamdas Thakurdas: Verv temporarv, at the hest.

The Honourable S'r George Schuster: Well, Sir, whether it is tem-
porary or not in regard to the world situation is & question which none of
us can answer, bul it must have & permanent effect us regards the relative
values of silver in India and silver outside. My Honourable friend referred
also to other measures which might have an effect on the value of silver,
such as a combination between the producing interests. As he knows, I
was fully desirous of following up that particular suggestion, and we have
thrown out an invitation to the world that we would be ready to co-operate
in any arrangement for regulating sales of silver. But I agree with my
Honourable friend that, in the circumstances, I should be deceiving the
House if I represented that I thought that such an arrangement can be,
or is likely to be, very effective. In saying this, however, I do not mean
that we will not continue to pursue this idea and to do all that we can
in that particular direction.

My Honourable friend asked me a particular question as regards iin-
ports by land. I can only tell him at the present moment that that is
g:};lvingsqur full consideration. T recognise that it is going to be a difficulty.

en, Sir, . . .. ..

- Bir Purshotamdas Thakurdas: Do T take it that this measure is to e
put through without dealing with that aspect of it? )

The Honourable Sir George Schuster: I do not exactly knew what my
Honourable friend means by ‘‘without dealing with that aspect of it'’.
We shall have to take, of course, measures for prevention of smuggling on
all frontiers and those measures have our consideration. I do not know
what, therefore, I ean say further.
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Sir Purshotamdas Thakurdas: What I want to know is whether there
is a customs barrier at all on that side of the country and if so, whether
this duty will be collected on that land barrier.

The Honourable 8! George Schuster:If it is found—and it will be nur
business to ascertain whether imporis on a large scale come across any
land frontier—if it is found that they are coming across on a large scale,
obviously we shall have to deal with the matter.

8ir Purshotamdas Thakurdas: Do I then tuke it that Government wish
to carry this measure through, if they cfin, without anticipating that?
With a 20 per cent. duty, are Government likely to prevent cffectively im-
ports from the other side?

The Honourable Sir George Schuster: I have to point out that we have
not yet carried this measure through. We are considering the matter and
I can promise him that it will be dealt with in a business-like way.

Sir Purshotamdas Thakurdas: By executive order of the Government?

The Honourable Sir George Schuster: I do not think I am called upon
to say any more than what I have already stated. I promise my friend to
consider this matter. It is a matter which on each frontier involves different
considerations, and 1 should have to go into a great deal of detail. I think
it sufficient if 1 say that the matter has our attention and I think we can
promise to deal effectively with it if it becomes an abuse on a large scale.

Sir, my Honourable friend concluded by referring to the arguments used
by Sir Malcolm Hailey in 1921. I was prepared to have those arguments
brought up against me. But T would say—and I think the speaker him-
self recognised the fact—that we are living in changed times and that we
are now dealing with a situation which is quite different from that which
existed in 1921. 1t has been represented, and Sir Malcolm Hailey was
quoted in support of this view, it hus been represented that this tax is o
tax on the savings of the people, of the poor man. I have looked upon it
from quite a different angle. I have Jlooked upon it, so far
as it affects the savings of the poor man, as a measure which
will tend to improve the value of the existing savings, and if
it is a tax at all, it is a tax which imposes possibly some sort
of obstacle on the poor man investing more money in silver. It is not
a tax on his existing savings. 1t has exactly the opposite effect to that. It
definitely improves the value of those existing savings. Now, my Honour-
able friend said that it is useless for us to attempt to divert the attention of
the poor from putting their money into silver until we have some other form
of investments to put before them. T think, if we were to wait until every
measure was perfected, it would be very difficult to proceed at all. What
1 feel on this particulur aspect of the subject is that, taking a long view,
it is desirable that there should be a gradual diversion of the savings of
the masses from the so-called precious metals, a diversion of those savings
into productive employment. That would be to the advantage not only
of the poor themselves but also to the country as a whole. This measure
may give a push in that direction, and I do not claim that it can be very
much more than that. On the other side I would point out that opportuni-
ties are available already for the investment of such savings in Post Office
Cash Certificates. Those have already found a hold. Opportunities are
also available for depositing money in co-operative societies which are
steadily developing. Both these outlets for savings are capable of much
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greater development and I was pleased myself to hear one particular sug-
gestion which was made in the course of the general discussion of the
Budget, that we should offer a Post Office Cash Certlﬁcatg of a smal!er
denomination than at present, so that there will be something more easily
obtainable by the very poor man. °I think there is a great deal than can
he done in that direction, and, considering the steps that have been taken
as regards banking inquiry and all the other steps which we have under
consideration, I am sure my Honourable friend will not accuse me of being
dilatory in this particular direction. ’

8ir, my Honourable friend, Mr. Chetty, presented my case in a different
way. He said that my primary object was to raise a margin of revenue
in order to improve the credit of the country and that the provision of a
protected market for the sale of our own silver and the improvement of the
value of the holdings of the masses were subsidiary objects. I do not much
care in which order these particular objects are placed. But perhaps I am
prepared to accept my Honourable friend’s appreciation of the situation.
T am in some difficulty in answering all the arguments because there are
80 many advantages tl)"xat are present to my mind in this proposal. It is
of course clear that, if on the one side I say it is going to give me a
surplus for new objects, then on the other side I may be accused of asking
for more money than I actually want. I hope I have made my position clear
in that respect. But before I close, I want to say something about those
further objects. I have also gained the impression that a certain amount cf
the opposition to this measure is based not so much on the measure itself,
but because our critics would desire to see the Government taking some
other form of action for maintaining the value of silver, and not only that,
but also because they object to what has already been done as regards the
sale of silver. Now, as regards other measures for maintaining the value
of silver, what is present in everybody’s mind is that the Government them-
selves should cease from selling silver. That is a matter on which, in that
speech which my Honourable friend, Mr. Chetty, quoted, I said I would be
prepared to give full weight to representative unofficial opinion in the
country, but I would ask Honourable Members to realise that there are
two sides to the question. Indeed I find the position of public opinion on
this matter rather a curious one. Here we are in India possessing one of
the largest consuming markets for silver, and here is the Government of
India unfortunately in possession of a great deal of silver surplus to its
requirements. Now we have heard many arguments about India being
self-supporting in other matters,—salt, for example, and industry of all
kinds. Is it a very extraordinary proposition, is it a proposition which
justifies accusations almost of ‘‘robbery™, that the Government should try
to put itself in the position of satisfying, out of its own surplus holdings,
India’s own demand for silver? I should have thought, in ordinary oir-
cumstances, that that was a measure which would have commended itself
to practically everybody in this House. After all the Government do not
represent interests distinct from, and hostile to, the people; Government
represent the public interest. (A4 wvoice: ‘‘Question’’) We have this
silver to dispose of; the people of India want silver; is it unreasonable
that we should try to put ourselves in the position of directly satisfying
those needs? And I want to point this out to those who object to our
present proposal as diverting us from the policy which they want us to
pursue. Undoubtedly the effect of providing ourselves with our own pro-
tected market—and we accept this—will be to provide a special reason for

us to make our own sales in India to the direct advantage of the Indian
market.
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~ Now, to turn to the actual facts of the situation, I have already given
the House figures to show what has been the result of our sales hitherto.
We have sold—I will repeat the figures because I think it is so important
that they should be understood—we have sold, in the last three and a half
years, 67 million ounces of silver at an average price of just over 253d. an
ounce. Silver today in the world stands at just over 19d. The lowest
price at which we ever sold silver is about 224d. We have not therefore
been responsible al all for the recent full. We have sold no refined silver
at all in the markel since 18th December. During these 8} years, we have
disposed of silver which was obviously surplus to Government’s require-
ments, beeause we still hold, as my Honourable friend Mr. Chetty himself
has said, far more silver in our Paper Currency Reserve than we ought to
hold. We have sold the surplus silver at a price which is more than 6d. an
ounce hither than what we could realisc for it today. It is said that we our-
sclves have been responsible very largely for that fall in price. But I
maintain that our sales have been conducted with great discretion, and
that we have not been responsible for that fall. I admit that Indis has
been an important factor in the inarket; we could not help being an im-
portant factor in the market because it is within the knowledge of everyone
that we do hold large stocks, and that rupees are steadily coming back from
circulation to Government treasuries. That knowledge must have been a
“‘bear’’ factor in the world’s silver market. We cannot do anything to
help it; it is a world tendency that is going on, and whether we had sold
or not, our position would undoubtedly have tended to depress silver prices
in the world. Well, if that is the case, and if, by anticipating what has
happened, we have realised for the public benefit on a matter of 67 million
ounces a profit, s price higher by 6d. an ounce, than what we could realise
today, I think we can at least claim that that policy has heen in the
interests of the country. But I am told that that policy would be accept-
able to this House if Government had used the proceeds for building up its
gold reserves or its reserves in gold securities. We are told, ‘‘Instead of
that, y%\} simply use all this money for satisfying the Secretary of State’’.
Obviously that is what has happened. The money has been converted into
gold securities and has, shortly after that, been realised, and used for meet-
ing commitments in London., But T think -Honourable Members should-
go a bit further and consider what really has been the effect of that. It
has not gone in meceting current expenditure at all. If Honourable Mem-
bers recollect what I said in my budget speech last vear, in reviewing the
ways and means, position of the Government, I pointed out that, in the
five years from 1023 to 1928, the Government of India had met, in capital
expenditure in London, a total sum of £364 million more than the net
increase in its sterling debt. We have been all the time in the lust few
vears incurring capital expenditure in London without corresponding
borrowings against it, and I made it clear to the House that that process
could not go on. We have bheen living on reserves, and that is where the
proceeds of these silver sales have gone, If you follow out the position and
go into those figures to which my Honourable friend Mr. Birla referred in
his speech on another matter, if you trace how the holdings in sterling
recurities in the Paper Currency Reserve have decreased, you will find that
that decrease has been far more than balanced by genuine productive
capital expenditure undertaken.in sterling. Tt has not been merely a
matter of bolstering up exchange. The Government in fact—you may put
it in this way—have made too great a demand on the remittance market by .
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expecting from its ordinary remittances to cover not only its recurrent
expenditure, but also its capital expenditure, its new capital expenditure
in London. By making that demand, it has been necessary to draw upon
the Paper Currency Reserve. I am not saying that that is altogether a
desirable result. Tt is not, because the Paper Currency Reserve is there
for a certain purpose, and I, in justification of sterling barrowing, have
always said that, when we incur capital expenditure abroad, we ought o
increase our own capital to meet it. But still, if you are considering what
has happened to Imdia, and whether the position has begn weakened or
not, it is necessary to bear these facts in mind, and I might express the
result simply in this way, that the £7 million odd, which has been realised
by sals oi silver, has ceased to be unproductive surplus silver lying in the
. treasuries of the Government of India, and has become locomotives, railsf gnd
railwiys, producing interest and materially improving the economic pogition
of the country. That is the result; and there has been no weakening of
Indin’s position as the result of these transactions. On the contrary
the economic position of the country has been strengthened, though T admit
that the currency reserves have been weakened. '

Now, Sir, 1 am asked to give somc undertaking as to Government's
future policy in regard to silver. There is nothing that I should like better
than to give such an undertoking, because T am always anxious to meet
the views of Honourable Members opposite.  But I must consider my publio
responsibilities as well, and as we stund in possession of surplus stocks of
silver, T must recognise the fact that there may be times when, in the
vublic interest, we ought to take steps to realise them. My Honourable
fricnd Mr. Chetty himself has said so; he has accused us of keeping a
hundred crores of silver coin in our Paper Currency Reserve, and he would
like to see them converted into gold. But how can you convert them into
gold without selling silver, and how ean you do that without incurring the
charge of, at least, contributing to the depression of the world price of
silver? T am at n Joss to understand how I could, consistently with my.
obligations and responsibilities for the finances of the country, give any
permanent refusal to sell silver. But, it may be said, ‘‘Government
might do somcthing short of that; let them say that they will Hot sell
silver when it stands below 22d. an ounce or some figure of that kind'’.
That at present might seem a reasonable request; but we must face the
realities of the situation, and if the permanent level of price of silver
settles down at something much lower than 22d., must we keep out of
the market for all time for that reason? I think it would be very dangerous
for me to give any undertaking of that kind. I am fully prepared to discuss
this matter with any representative body in the country, and I should Le
very glad to have a conference on it and to go into all the aspects of the
situation That indecd is necessary before I could give any undertaking,
and T think it is also necessary in order that there may be an understand-
ing on the other side of the realities of the situation. In the meanwhile, I
do think that I may, with some confidence, point to the past
roecord of the Government. We have conducted, as I have said
nlready, our sales with discretion, and when the market became weak, we
stopped selling at once. We have sold nothing below a .price of 22§d., and
silver today in the world stands at just over 19d. and as I have snid. we
have sold no silver at all in the market since the 18th of December. I
think, Sir, that I am justified in claiming that that gives us some right
to ::k the public to have confidence in us us to our future policy in the
matter, ‘

1P.M
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Now, Sir, to turn tc the other aspect of the question, the general finan-
«cial aspect,—the statement of the case that we are asking for more money
than we really require. Now, I have many arguments, and I do not want to
«onfuse those arguments, and that is why I se}ected for explt_z,qatlon at th2
beginning of my speech the primary foundation of my position, namely,
that we do, to deal with the present immediate situation, require some
margin in reserve. 1 made it clear that, whatever I had in mind as to the
future application of the proceeds of this tax, _providing there should be a
surplus, thut néed would remsain and would justify iny present demand.
I want to make that clear, and not to confuse that ground with what I amn
now going to say. But I do maintain that, when you go beyond that

round and consider the pledges which I have given and the purpose which-
T have made clear to this House, there are very special grounds for support-
ing Government when they ask for this money. We have had many points
put up in the course of this debate, many demands for reduction of duties,
and in answer to some of them I have already given definite undertakings.
We are ourselves in this present Budget proposing a reduction in the ex-
port duty on rice. I want this money to make it possible for me lo
afford to give this reduction. @We are faced with the dis-
appearance of our opium revenue. That every one knows about. I want a
margin to be available to meet the growing need which the gradual loss
of this source of revenue will create. I have been
asked, and the demand has been pressed very strongly, that an
incomse tax-reform should be introduced, allowing losses incurred
in trading in any one year to be carried forward to the next year.
T have regarded myself as definitely pledged to introduce this change as
‘soon a8 I could feel certain that the Government’s financial position made
it possible. It may mean, particularly when it is introduced at a time like
the present, a very substantial loss. It can only be introduced gradually,
picking up one year at a time, but if it is introduced now, it may meen a
very substantial loss. If I am left without any margin of revenue, the pros-
pect of such a reform must be indefinitely postponed.

Theh in this Budget we have already made a start, I admit it is & small
‘gtart, to adopt measures for the encouragement of sugar production. This
start is sufficient, because no scheme is yet ready to require more money,
‘but I fully realise that much heavier demands may come upon us in the
future for the encouragement of the sugar industry. Indeed only yesterday
the demand was put forward that the whole of the 180 lakhs which we are
getting from additional taxation ought to be reserved for measures for the
1mprovement of sugar cultivation. In that direction again advance will
‘become quite impossible unless we have some margin.

Then again there is the question of strengthening the financial position
of the provinces. My friend Pandit Hirday Nath Kunzru asked, why do the
‘Government take this step when as regards every other step they say, ‘‘Let
us wait until we get the Report of the Btatutory Commission’. 1 agree
that is quite a good point, but I would simply remind him of the fact that
for the moment, I want this margin to meet the immediate situation, but
that it is an additional argument in favour of this taxation, that we 'havn

‘behind us definite purposes which, I am sure, will commend themselves to
‘this House and to everybody in the country. For we know that constitu-
tional reforms will have very little chance of success unless more generous
‘provision of revenue can be made for the provinces. Now, I am not going
to be drawn into any reply as to the constitutional difficulties of effecting
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this distribution. We all recognise the great difficulties that there will be
in devising a scheme whereby money, which is collected through the agency
of the Central Government, shall be distributed among the provindes. We
have got to face that. It is one of the essential problems of the situation,
and I think Honourable Members will find that it will have been very fully
considered in the Report of the Statutory Commission and in the particular
section of the Report which will contain the recommendations of Mr. Layton.
It remains as one of the great tasks before us next year to deal with that
particular question. The constitutional difficulties cannot be used as a valid
argument against providing ourselves with funds. But apart from the needs
of the provinces, I see other needs which I am sure will commend themselves
to this House. Honourable Members know, because I have repeated it very
often, what great hopes I hold for the results from the Banking Inquiry.
There is no doubt that measures which we may wish to start as‘a result
of the Banking Inquiry and experiments which we may wish to have carried
out will require money. There are all sorts of needs of that kind.

I think, Sir, I Have said enough on that subject to satisfy Honourable
Members what is my purpose in asking for a financial measure which, if
things go well, will put me in possession of & surplus. But then another
argument is brought forward. It is said, "‘If you gel this money before
you want it, you are likely to be extravagant, you are not likely to resist
demands from spending departments’’. Under that heading also I regard
myself as pledged as fully as I possibly can be, because we have promised
to carry out this Retrenchment Inquiry. I have given this House the
most solemn undertaking that, pending the further examination by this
Inquiry, no extravagance of any kind will be permitted, and I would ask
the House to accept that undertaking. ‘‘But’” I may be told ‘‘all that
you have told us simply amounts to promises’’. On such a statement, Sir,
I do feel, that I am entitled to ask Honourable Members to go back over
the speeches which I have made in this House, and to point out to me any
single promise which I have made which I have not carried out.

I have one more argument. The Honourable Mr. Chetty referred to
my point about strengthening India’s credit. I do attach very grest im-
portance to that, and I hope Honourable Members may have noticed, in the
past few days, a very encouraging improvement in the prices of Indian
sterling securities in London. According to newspaper figures, which I
saw this morning—I have not verified them yet by direct telegrams—
the Government of India 8% per cents. now stand at 674. They have
risen gince early in March from 58 to 674. Now, I do not claim all the
credit for that. It is largely due to the cheapening of money in London.
But British Government securities have not risen to anything like the
same extent., Whereas 8% per cent. British Conversion loan hag. risen
from 75} to 774, our 3% per cent sterling loan has apparently come up
from 58 to 674. That is a rise of 94 points as compared with the rise
of 2 points in British Securities. I do believe that, to some extent, that
favourabld turn in our credit in London has been due to the Budget
containing strong financial proposals, and I would appeal to Honourable
Members to take no step now which may convey the impression abroad
that we are nmot out to take every possible step to maintain our financial
position. ' ' k 4

Beyond this, I would ask Honourable Members to read into.this Budget
an attempt to make.a start in a constructive policy of development.

n
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ree that the first steps are small, but I think that in many depart-
;gents the intention is very apparent and that policy cannot be carried
out unless we have adequate funds. I would appesl to Honourable
Members to trust my judgment in this matter and my judgment tells
me this,—that this is the time to make a big move forward in strength-
ening our financial position. If we can put oux.'selves.on a sound basis
now, we can go forward undertaking in ever-increasing measure that
constructive programme which the country so badly needs. © If I might
emulate my Honourable friend, Mr. Kelkar, and quote poetry, I would
.quote some very well known lines:

“There is a tide in the affairs of men
Which taken at the flood leads on to fortune;
Omitted, al! the voyage of their lives

Is bound in shallows and in miaery."”’

Now, 8ir, if we restrict our resources now, I look forward to a period
when all our efforts will be “‘bound in shallows and in misery’’, but if this
House votes adequate funds, we shall have taken the turn of the tide,
and, without any burden being felt by the country, will be able to
advance to a programme of constructive work and great benefit.

Mr. President: The question is:

“That in Schedule I to the Bill, the proposed amendment No. 5 be omitted and
the subsequent amendments be renumbered accordingly.”

The Assembly divided:

AYES—49,
Abdoola Haroon, Haji. Mitra, Mr. 8. C.
Abdul Matin Chmdhnz, Maulvi. Mody, Mr. H. P.
Agnibotri, Mr. K. B. L. Munshi, Mr. Jehangir K,
Aney, Mr. M. 8. . Murtuza Saheb ahadur, Maulvi
Ayyangar, Mr. K. V. Rangaswami. Bayyid. .
Bhargava, Pandit Thakur Das. Neogy, Mr. K. O.
Birla, Mr. Ghanshyam Das. Pandya, Mr. Vidya Sagar.
Chaman Lall, Diwan. Patil, Rao Bahadur B. L.
Chettiyar, Rao Bahadur P. T. Prakasam, Mr. T.

Kumaraswami. Purshotamdas Thakurdas, Bir.
Chetty, Mr. R. K. Shanmukham. Rahimtulla. Mr. Fazal Tbrahim,
Das, Mr. B. Rajan Bakhsh 8hah, Khan Bahadur
Das, Pandit Nilakantha. Makhdum Syed.

Dutt, Mr. Amar Nath. Rang Behari Lal, Lala.

Farookhi, Mr. Abdul Latif Saheb. Rao, Mr. G. Barvotham.

Gour, Sir Hari Bingh. Reddi, Mr. T. N. Ramakrishna.
Gulab Singh, Sardar, 8arda, Rai Sahib Harbilas,

Ismail Khan, Mr. Muhammad Shafee Daoodi, Maulvi Mohammad.
Iswar Saran, Munshi. 8iddiqi, Mr. Abdul Qadir.

Jehangir, 8ir Cowasji. 8ingh, Mr. Gaya Prasad.

Kelkar, Mr. N. O. Sinha, Kumar Ganganand. :
Kidwai, Sheikh Mushir Husain. Sinha, Mr. Rajivaranjan Prasad.
Kunzru. Pandit Hirday Nath. Sitaramaraju, Mr. B.

Lahiri Chaudhary, Mr. D. K. Taletuley, Mr. 8. D.
+Lalchand Navalrai, Mr, ' Venkatakrishnayya Choudhri, Mr. P.
_Malaviya, Pandit Krishna Kant. Yakub, Maulvi Muhammad.
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NOES—36.

‘Abdul Aziz, Khan Bahadur Mian.

Abdul Qaiyum, Nawab Sir Sahibzada.

Alexander, Mr. W.

Anwar-ul-Azim, Mr,

Banarji, Mr. Rajnarayan.

Baum, Mr. E. l*‘

Bhuto, Mr. W. W. Illahibakhsh.

Chatterjee, The Revd. J. Q.

Cocke, Sir Hugh.

Cosgrave, Mr. W. A,

Crawford, Colonel J. D.

Crerar, The Honourable Bir James.

Dalal, Dr. R. D,

Dutta, Rai Babadur 8. C.

Ferrers, Mr. V. M.

French, Mr. J. O.

Ghazanfar Ali Khan, Raja.

Ghuznavi, Mr. A, H,

Gidney, Lieut.-Colonel H. A, J.

Gwynne, Mr. C. W.

Hamilton, Mr. K. L. B.

Hardy, Mr. G. 8.

Heathcote, Mr. L. V,

Howell, Mr. E, B.

Jawshar Singh, Sardar Bahadur
Sardar. .

Lamb, Mr. W, 8.

Lindsay, Sir Darcy.

Mitchell, Mr, D. G.

Mitrﬁ, tilm Honourable Sir Bhupendra

ath,

Mitter, The Honourable Sir Brojendra.

Monteath, Mr, J.

Moore, Mr. Arthur.

Mukherjee, Rai Bahadur S. O.

Noyce, Sir Frank.

Pai, Mr. A. Upendra.

Parsons, Mr. A. A. L.

Rainy, The Honourable Sir George.

Rajah, Rao Bahadur M. O.

Rau, Mr. H. Shankar.

Roy, Mr. K, OC.

S8ahi, Mr. Ram Prashad Narsyan.

Sams, Mr. H. A,

Sarfaraz Hussain Khan, - Khan
Bahadur.

Sarma, Mr. R. 8.

Schuster, The Honourable Bir George.

Scott, Mr. J. Ramsay.

Shah Nawaz, Mian Mohammad.

Singh, Mr. Adit Prasad.

Slater, Mr. 8. H.

Suhrawardy. Dr. A,

Sykes, Mr. E. F.

Tin Tut, Mr.

Yamin Khan, Mr, Muhammad.

Young, Mr. G. M.

Ziauddin Ahmad, Dr,

Zulfiqar Ali Khan, Sir.
The motion was negatived.

Rai Bahadur 8. 0. Dutta (Surma Valley cum Shillong: Non-Muham-
madan): Sir, I beg to move:

“In Schedule I to the Bill the proposed amendment No. 6 be omitted and the
subsequent amendments be renumbered accordingly.’’

Sir. item No. 45 of Schedule II of the Indian Tariff Act levies a special
duty of 11 per cent. on cotton piece goods. Item No. 6 of Schedule I
of the Finance Bill proposes to omit that item No. 45 in the Tariff Act;
and thereby apply 15 per cent. ad valorem tariff for textiles to cotton
piece-goods also. My amendment proposes to retain the special duty of
11 per cent. I find there is a section of non-official Members in this House
who are for raising this duty for protection purposes. I wish to point
cut that, whatever variations they wish to make in this duty can be
made appropriately in the other Bill, the protection Bill which we were
discussing the other day. The advantages will be this. If my amend-
ment is sllowed, then the tariff duty of 11 per cent. will remain per-
manent, but if the House wants to make any change in the Tariff Bill
that will come later on, the protection will be for three years only, for
at the end of that period there wili be an enquiry into the necessity
for protection. I wish the House to bear this in mind, namely, that the
rate of tariff protection will be revised after the period of three years.
8o that, instead of making a permanent salteration in the tariff to 15
per cent., it is better that the House should make a charge only for three
years, if the House is so minded. Or if the House 8o desires, it can,
even under the protection Bill, after referring it to the Select Committee,
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raisc the duty to 15 per cent. without making any discriminating protec-
tion, or accept the amendment of Pandit Madan Mohan Malaviya.
But it is desirable that no permanent disturbance should be made in
the tariff by this Bill, because as I pointed out in my speech yesterday,
the effect of such a tariff is to perpetuate an evil and where it is a
question of great losses to the consumer and comparatively smaller gain
to the Government, the tariff should never be high.

I also wish the House to realise that the existing system of taxation
presses unduly upon the poor as a large number of the necessaries of
life are being taxed. I find from the proposal of Government that they want
to stabilise the finances. These are not proposals of a temporary nature.
The increase is not meant to be debited after a year or two to meet the
exigencies of the present financial situation, but to stabilise the finances
to meet provincial deficits. Sir, the unsuitability of these present pro-
posalg to meet provincial deficits has been referred to by other Members.
I think the reference to it is unfortunate. It is to be hoped that when
provincial autonomy is realised, it will be done by dividing the sources
of revenue between the Central Government and the Provincial Govern-
ments in such a way that each would be free in its action as regards the
sources of revenue, so that when the lines of division are drawn there
will be no further scope for doles from one to the other. The very
object of the Budget being not only to balance the Budget but also to
keep a reserve so that they might contribute something to the pro-
vincial revenues, it is clear that Government wish to make these proposals
permanent. 8ir, when the cotton duties were raised to 11 per cent. it
was hoped that the utmost limit was reached. It iz now found that
that hope has been dashed to the ground.

Sir, since reference hag been made to the provincial deficits and the
need for replenishing the provincial revenues, I ask, are there not alter-
native sources of revenue from which the provincial finances can be re-
plenished?  Are there not other alternative sources of revenue at the
disposal of the Government of India by which the Central revenues van
be re¢plenished? I find that there are various suggestions in the Report
of the Taxation Inquiry Committee. Why are not these valuable sugges-
tions being utilised? I refer to this because the tariff duties are still
being raised higher and higher, following as it were the -line of least
resistance. Because whenever an article is proposed to be taxed or the
duty is proposed to be increased, there happen to be some producers of
that commodity in the country who think it their duty to support it
on the ground of- affording protection. Bir, it is necessary that the
cnnscience of Government should be roused and the conscience of the
House also should be roused to find alternative remedies instead of
laying the burden on the poor. Why not widen the basis of income-tax
go that the net income from all investments may be taxed? That would
relieve the finaneial difficulties of Government and at the same time
Government will be in a poeition to give. relief even in the matter of
income-tax by raising the minimum amount that should be free and also.
reducing the rates of income-tax.

Then again, as reference has been made to the needs of the provinces,
why not equalise the succession duties? It is a most inequitable system
of taxation that prevails in the case of the succession duties, certain
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communities are taxed, while others are not; certain provinces are taxed
while others are not; certain asscts are taxed while others are not. The
European community to whom the old Succession Act applied have to
pay duties not only on taking probates but also on intestate succession.
What is the case in Bengal and other provinces to which the Hindu
Wills Act applies? Thev are to pay duties on taking probates.  The
taking of probate is compulsory as regards Hindus, Sikhs and others but
not so in the case of Muhammadans in Bengal and Assam, and not so
in the case of people other than Europeans as regards other provinaes.
Is it not most inequitable? There is another succession duty for persons
who are not bound to take out letters of administration or probate. They
nre to pay duties on only certain assets, viz., debts due to the deceased.
When they are to take succession certificates only, particular assets are
selected, but that even not universally. They are to tax duties only
in the case of their instituting a suit or rather getting a decree in court.
Is not that a most inequitable system of taxation? If that be remedied,
all difficulties of provincial revenues would be removed. Will not the
Government of India in that case be able to keep to itself all the income
from the receipts of income-tax? And the difficulties of the Government
of India will be solved.

When I refer to these items I do not mean that these are the only
remedies to meet the financial situation, but they are only illustrative.
There are various methods of taxation which will be found to be more
equitable than the present system of taxation which presses so -heavily
and unduly upon the poor, and it is the duty of this House to find a
remedy. It is more & duty of this House than that of the Government
to find a remedy instead of remaining content ' with simply making
unavailing protests.

Pandit Nilakantha Das: Has the House any power to find a remedy
in this Bill?

Ral Bahadur 8. C. Dutta: You are not helpless. This House is not
helpless in finding a remedy. The House can suggest a remedy. If you
reject the Government’s proposal it will be an indication that there should
be a halt, a pause in the present system and an inquiry as to
the basis of revising the financinl system. I hope there are many
suitable remedies which may be adopted by joint consultation between
the Government and this House by instituting an inquiry. There was
such an inquiry by the Taxation Inquiry Committee. Its results are
available. Now there is this remedy that I suggest. The House, instead
of remaining content with mere unavailing protests, must adopt this
remedy. That will be a warning to the Government. There was no
proposal of cut in the Budget of the Honourable the Finance Member.
There was a discussion in this House as to the responsibility of non-official
Members. If the Honourable Members have studied the Budget and
found no remedy, no proposal for a suitable cut, then it might be consi-
dered that the Budget of the Honourable the Finance Member is unassail-
able. The Honourable Member, Sir Cowasji Jehangir, raised a.very imper-
tant point and there was some discussion in this House and the Honour-
able the Finance Member also echoed the same sentiments. Some expin-
nation was given on behalf of the non-officia]l Members. One reply was
that the non-official Members are not responsible, because they did not know
whether it was possible for the Honourable the Finance Member to make a
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saving and whether it was possible to make large cuts because large policies
could not be discussed in the oourse of the budget discussion. But it was
possible to discuss and suggest cuts as regards new services, new expen-

diture. Those proposals for cuts as regards new services might be pressed
to a division, if the explanation given be unsatisfactory.

Mr. President: What is the Honourable Member doing? This is not the
general discussion of the Budget.

Rai Bahadur S. 0, Dutta: I am only discussing the duty of the Mem-
bers of this House.

Mr. President: He must bring & separate motion for that purpose. The
Honourable Member must at present restrict himself to the amendment.

Rai Bahadur 8. 0. Dutta: I am speaking to the amendment whether it
is not the duty of this House to balance the Budget, that is the point I am
discussing, and this arises on that question whether it is the duty of this
House to balance the Budget. Then there was another discouraging cir-
cumstance in this case. It was this, that it would have been useless for
non-official Members to make suggestions for cuts as there would be no
opportunity to put them to the vote. The Honourable the Finance Mem-
ber has got his Budget granted. But he is not bound to spend all the

amount. He can effoot savings. I therefore ask this House to accept my
motion.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Bir, it is very generous of you to call me to support my Honourable friend.
I wish the Honourable Members of this House who are absent from
this House had heard him when he was delivering his interesting speech.
In fact, those who were present listened to him with that respect and
with that attention which the speech of my Honourable friend deserved.
What was he proposing? He was proposing a reduction of duty which
will benefit the poor, and as soon as this fact became apparent to the
Members of the House, the small number of Members who were present
began to listen to him with rapt attention, and the Chair also was pleased,
seeing the cogency of the reasons advanced by him, to permit him to go
on. Now, what was he pleading for? To keep the clause ag it is. In
fact, I would favour the abolition of all duties. I myself am a free trader.
I do not believe in protection except in cases of basic industries of national
importance.  Protection may benefit the capitalists, and we are at times
taken to the slaughter house to the detriment of the interests of the poor.
Here my friend, coming from far off Assam, the land of coolies, and where
the conditions of life are so trying, I think he was right and just in
pleading;l for a reduetion in the price of dhotis. That is what he was doing.
and I hope this simple fact will appeal to every Member of this House
who is asked to support a measure which will cnable the poor to get suffi-
cient clothing to cover themselves by lowering the price of cloth and to
have enough cloth during winter to protect them -from cold.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): May

I point out, Sir, that in winter woollen cloth is necessary, not cotton
cloth,
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Mr. Amar Nath Dutt: Woollen cloth is for rich people, not for the
poor men, half-fed and half-clothed, not having even anything to cover
themselves with. I know of labourers who cover themselves during
winter with chattais made of palm leaves. They know of no woollen cloth,
Here my Honourable friend was pleading for cotton goods only, and I
think this has also elicited some amount of sympathy from my friend.
8ir, I beg to support the amendment.

Mr, President: The question is: .
“That in Schedule I to the Bill the proposed amendment No. 6 be omitted and the
subsequent amendment be renumbered accordingly.’

The motion was negatived.
Mr. M, 8. Aney (Berar Representative): I do not want to move my
amendment No. 21.*

Pandit Nilakantha Das: I have got, Sir, two amendments in my name,
Nos. 22 and 23. They practically come to .the same thing. Amendment
No. 22 is that:

“In Schedule I to the Bill, for the proposed amendment No. 7 the following be
substituted :

‘7. Item No. 4 of Schedule III be omitted’.”

'Ihat 18, this amendment is to abolish the export duty on rice that is now
levied. Many of my friends will wonder how I have induced myself to
propose the abolition of all export duties on rice. In this country where
by tradition and environment practically it must be the policy that no
foodstuffs should be exported, any difficulty which is put in the way of
exporting a foodstuff like rice should prima facie commend itself to our
people, but today I am in a very peculiar position. Though ordinarily it
should be a common theory, especially in such a poor land, and especially
in my constituency, Orissa, that no foodstuffs should go out, today I find
I shall have to propose this amendment rather forced to pro-
pose it under circumstances that, I may say, have been
created by thie heartless Government. Whenever we think of rice export
duty, it is the gemeral tendency of Honourable Members to look to Burma.
I have never myself been to Burma. Though export of rice is necessary
there, 1 cannot exactly depict from my experience what the condition of
the ryot there is. I may read passages from here and there, but that
reading often times would suggest things which would never bring the
actual state of affairs home either to myself or to my friends. I shall
speak here of what I know from my own experience in my own consti-
tuenoy.

I do not know what element of world conditions in the rice trade have
entered into our Indian conditions for producing the present depression.
But as far as I can see, it is the ratio muddle which first began this depres-
sion, and in a vast agricultural country like India the effect of one set
back at big centres like Bombay and Calcutta has its repercussion in the
villages, and for a time it goes on. In the appreciation of the rupee to
the 1s. 8d. ratio, the difference in price to the exporter, rather the dis-
advantage, is theoretically only two annas in the rupee. I do not know
how it has come about that the price of rice or paddy today in my place
has gone down by something like 60 to 80 per cent. People have not been

*«That in Schedule I to the Bill, the proposed amendment No, 7 be omitted.”



2244 LEGISLATIVE ASSEMBLY: [22xp Mar. 1980.

.

[Pandit Nilakantha Das.]

able to sell their rice for the last three years. I am not going to take the
figures in the statistics reports and accounts that are published. Bome
of my friends may think that the export of rice has increased during the
last three years. May be, for rice is the only article of the peasant in
rice-growing areas to be turned into cash for everything else that is neces-
sary for living and cerrying on husbandry. Less price may well mean
more export. But whether the export is more from Burma, or Cochin, or
Orissa, or Bengal, I do not exactly know, nor do I care to know. For I
see the facts and the conditions with my own eyes. What are the con-
ditions about rice in my constituency? I will illustrate the whole subject
By a description of it and I believe the entire situation in the rice-growing
parts of the country cannot be otherwise.

In my constituency the ryot gets very little. Gentlemen in this House
will not be able to understand at once what settlement operations mean
in my own part of India. These settlement operations are going on in
Orissu and in some districts in Bengal; in some districts’ it has ended,
and in other districts it is going on still; and you will be surprised to
learn, Sir, though the general circular of the Bihar Government has been
to the effect that the ryot will have to pay four annas increase in the
rupee, this 25 per cent. under the rules has been manipulated to an
extent that in some cases it amounts tc an increase of 100 per cent. For
certain lands of one of my friends in a village it has increased from
Rs. 80 to Rs. 169,

This is not however a singular case. Here in this connection 1 must
give to the House some information which may not be palatable to some.
Last year some of my friends in my constituency were thinking of launch-
ing civil disobedience on this issue, I mean, non-payment of land taxes,
They would have done it, successfully, for the people are utterly
helpless and have practically lost all interest in land they hold.
Though they may not often be theoretically so much in favour of readily
taking to civil disobedience in this particular item of non-payment of
land tax, it is their inability to pay which would have at once driven
them to resort to this method of securing relief. They don't often know
where they would Jand if they adopted that weapon, but they do not
mind it. They have been driven to this kind of desperation in matters
of life and particularly of property on account of settlement and other
operations in that uncared for land of Orissa. But I may inform you, Sir,
we have got to pay our land tax mostly not to the Government direct,
but to the intermediaries, i.e., zamindars. Many of our zamindars are
absentee landlords who spend most of their time in Calcutta and other
places. In the first quarter of the last century when Orissa was annexed,
our land revenue was farmed out in Calcutta without our people knowing
anything about it. Thus most of our zamindarees were created and sold
in Calcutta. However, Sir, this was the difficulty .for which non-payment
of land tax could not be undertaken. Now in addition to the crushing
land tax, Sir, there are also the Chowkidari tax and other taxeg paid
directly and my friends in some parts of my constituency are probably
thinking of resorting to such a tax, if non-payment of taxes is to be under-
taken. . ‘

2rM,
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8ir, my object here is to give you an idea of the heavy land tax in my
constituency, and when the land tax is growing, the ryot canpot get any
money for- his rice to make his two ends meet. The_rate of rice, I mean
paddy, which was 2} years ago Rs. 5-12-0 per bag, is now Rs. 3-8-0 per
bag (a bag means 2 maunds) and the cultivating ryot who is taxed
sometimes Rs. 8 fo Rs. 12 or sometimes much more per acre cannot,
at the present rate of rice, expect a margin even from the gross produce
of hig land. 8ir, the produce of the land in our parte varies from 5 to
12 maunds of paddy per acre, which at the present price will bring him
say, from Rs. 9 to Rs. 21. Out of this, he will pay the expenses of
cultivation and land tax, and invest in stock and cattle, and then maintain
himself and his family, educate hig children, spend on ceremonies, and
what not. Now you have seen the margin, Sir. You can well realise,
‘ut the present rate for rice, to what straits the ryot has now been reduced.
If perchance one of his bullocks dies, he will have not only to sell away
.all that remaing after paying his land tax, but will either mortgage or
sell his land, and By so doing he will be utterly ruined. If the Honour-
able Member could find time to come to my constituency, at least once
diaring his term of office, I should be very pleased to show him personally
‘how, if the price of rice is not increased, there will be complete ruination
.among the ryots of Orissa.

Then again, Sir, after levying the protective and revenue duties to an
-emormous extent, you are going today again to raise the price of cloth which
is a primary necessity of life, and you are also going to raise the price
of sugar. You are virtually preventing the poor ryot from taking a bit
-of sugar. At such a juncture you don’t think of abolishing or substantially
reducing the duty on rice. You expect the poor ryot to fill your treasury
by all mesns possible, injudicious as many of them are; still you are not
adopting measures by which you can increase his purchasing power.

In their proposal, Sir, the Government are proposing a reduction of
9 pies out of 8 annas which is the present export duty on rice. I am simply
‘surprised at the money-making propensity of our friend the Finance
Member. The money will safely come into the tressury, but where will
the 9 pies go to? Will it not in this case also find its easy way to the
middleman’s pockets? I wonder how the poor salt only has the peculiar
misfortune of conveniently transferring all the small reductions in its duty
into the pockets of the middleman. From those Benches the argument
hag always been flung at us that the money obtained by the reduction of
four annas out of the duty on salt will go to the pockets of the middleman:
it. will not benefit the consumer. The four annas in the rupee will go to
the pockets of the midleman, when it is the case of salt. When it comes
to export duty on rice, 8 pice in three annas will clean go to the pockets
of the cultivator who sells his rice. Of course, the argument was given
more definitely in the time of the predecessor of my Honourable friend
over there, and he may refresh his departmental memory by:locking into
the previous proceedings of this Assembly.

There is another question about adjusting the Budget. It has been refer-
red to and discussed by Members on all sides. The theory seems to be that
if we cut down some duty, if thereby Government’s income comes down by
‘4 substantial amount, we are to find the money. Some Honourable Members
teel even anxious to find the money. But we must not forget that only
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some items of the Tariff Act are before us to discuss in this Bill. We
have not to consider the whole question from the very bottom. We are
not even allowed to propose an increase of income on sany item, if we
desire it- Our duty is to reduce and not to increase, for the entire State
purpose is not being here adjusted in consultation with us. It does not
matter if, on account of our amendments, there comes to be more or less
money in the pockets of the Government. That is their look out. They
have got, I may suggest incidentally, enough money at least in their re-
gerve funds, if nowhere else, to borrow from, though the funds are only
in account, and not in actual cash reserve anywhere as I had painfully to
learn the other day in connection with Railway Reserve in the Standing
Finance Committee for Railways.

Mr. President: These sare general observations. The Honourable
Member will realise that we are now on amendments,

Pandit Nilakantha Das: I am simply making the point that, if reducing
this duty affects the Government purse, we are not concerned. I am doing
g0, for many of my Honourable friends have referred to this aspect of the
question.

Mr. President: That applies to every amendment.

Pandit Nilakantha Das: I am in a very awkward position, 8ir, for
many of my friends seem to be under a misapprehension of the entire situa-
tion, and I must clear the misapprehension before I count upon their support
and votes.

Mr. President: I cannot allow repetition of the same argument.

Pandit Nilakantha Das: No, Sir, I have already done with that aspect
of the question. Now, I would simply say this. Even this nine pieg re-
duction will simply mean, according to their own arguments, a loss to-
the Government purse. It will come to nothing, no help so far as the culti-
vator is concerned. It will go to the pockets of the middleman. Therefore
I hope you will agree with me when I say that, when the Government have
agreed to the principle of reduction at a loss to their own purse, let them
come to the logical issue arising out of their own measure, and apply the
reduction reasonably and usefully by reducing to its entire extent, i.e.,
abolishing thie rice export duty. Sir, I move the amendment,

(Mr. K. C. Neogy stood up.)
Mr, President: Does the Honourable Member want to speak ?
Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Yes.

Mr. President: Then, we had better adjourn now.

The Assembly then adjourned for Lunch till a Quarter Past Three of
the Clock.



THE INDIAN, FINANCE BILL. 22417

The Assembly re-assembled after Lunch at a Quarter Past Three of the
Clock, Mr. President in the Chair.

Mr. K. 0. Neogy: Sir, I hesitate to support the rather drastic proposi-
tion which has been advanced by my Honourable friend, Pandit Nilakantha
Das, though I have a good deal of sympathy with what he said in support
of the amendment. It is a very complicated question. If the prices of
food-stuffs fall below a particular limit then the producer suffers. If, as
s result of stimulating export, a comparative scarcity is produced prices
are raised, and then the consumer suffers. It is very difficult therefore
all at once to say as to whether the Government of India should be called
upon to surrender a large amount of revenue which they have budgeted
under this head, for the purpose of stimulating export without know-
ing what the effect of that stimulation may be upon prices generally. 1
specially regret the absence of my Honourable friend U. Tok Kyi from
the floor of the House on the present occasion, because it will be remem-
bered that the question of the abolition of the export duty on rice came
up for discussion more than once in this House at his instance. When
we consider the question of export of rice, Burma looms very large before
us. Although other rice-producing provinces like Bengal and Madras come
in for conmsiderable quantities by way of export, the difference in the
quantities exported from Burma on the one hand and from the rest of India
on the other is so large that for all practical purposes we might almost
omit from our consideration the cases of the other provinces. It is for
this reason particularly that I regret the absence of my Honourable friend
U. Tok Kyi. 8ir, the Honourable the Finance Member, in his budget
speech, has justified this slight reduction in the export duty on the ground
that the fall in prices all the world over has affected the Indian producer
very adversely. That, of course, is a correct statement of the position
though it does not give us an entirely complete picture of the position,
Sir, on going through the official review of the trade of India for the
year 1928-29, one finds that it is mot merely the fall in prices that has
affected the position of the Indian grower, but it was also the appearance
of other competitors in the field, particularly in Europe, that complicated
the situation. For instance we read that so far as the eastern markets
are concerned, the depression was due mainly to the fact that both Indo-
China and Siam had bumper crops in the season 1927-28. Then with
regard to the European market the position appears to be as follows: The
United States of America, Spain and Italy have taken to the production
of rice in fairly large quantities since the end of the war. Exports from
these countries have been mainly to Europe and these exports have affected
the market for Burma rice in the European countries,

Now, 8ir, there is a further fact, namely, the embargo which the
Japanese Government have imposed on the import of rice, particularly
from India, as far as I know. We, at one time, were under the impression
that the Japanese Government were forced to take this action in retaliation
of the Indian cotton varn protection measure which was passed by this
Legislature in 1927. As a matter of fact, Mr. Jamnadas Mehta at one
time put a question in this House, drawing the attention of the Govern-
ment to the necessity of raising this question of discriminatory action on
the part of the Japanese Government at the League of Nations. But, 8ir,
we read in the official chronicle that the Japanese Governmént were forced
to this decision as a result of the bumper crops which they had in their
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own country during successive years, and it ig for this reason that the
irohibition against . imports is still supposed to continue in that country.
Iy principal point is that it is not enough for Government to adjust the
tariff for the purpose of stimulating export, but they ought to have a sort
of constructive policy in this matter, for I find that, so far as the European
markets are concerned, this reduction in the tariff will not be of much avail
to the Burmese rice producer, because, as I read in this official publica-
tion, ‘‘ The competition of the American and other overseas countries in
European markets has been facilitated by the system of grading and better
marketing methods that.the rice producers of those countries adopt ™.
Now, my Honourable friend the Honourable the Finance Member proposes
to reduce the tariff by nine pies out of three annas. This can hardly enable
the Burmese rice producer to compete in the European markets against
better graded rice which is being supplied in those markets.

The next point is this that the present depressing condifion of the rice
market is due not merely to the low prices that obtain all the world over,
not merely to the bumper crop that Burme had in the past, but also to
the large imports of rice into India from abroad during those years when
prices were abnormally low. I have collected a few figures which wil] ex-
plain the position.

. In 1925-26, India imported 649 tons of rice from abroad valued at
’s. 1,27,000 and odd. In 1926-27 the figure went down to 289 tons
which was valued at Rs. 66,818. In 1927.28, when there was already a
slump in the Indian market we find that the quantity of rice imported
into India from abroad went up to 68,954 tons valued at Rs. 92, 14,804.
Then again in 1928.29 the quantity went up much further, 1,25,426 tons
valued at Rs. 1,79,82,000 and odd. Now, Sir, on a reference to the prices
I find that during this period the declared values per cwt. of exported
rice from India was Rs. 8-1-7 per cwt. in 1926-27; it fell to Rs. 7-18-1 in
1927-28, and to Rs. 7-5-9 in 1928-29. And it will be found that when the
prices fell in the years 1927-28 and 1928-29, and when we imported abnor-
mally large quantities of rice in these years, the average prices at which
those quantities were imported were below the Indian prices by about a
rupee; that is to say, the other countries were dumping their extra stocks
of rice. into- India just at the moment when our cwn home market was
in a very depressed condition. Tt does not appear that Government
took any action to regulate these imports on the lines that the Japanese
‘Government did; and here T want to ask .the Honourable Member in
charge whether it is not necessary for Government to have a constructive
policy in this matter beyond a mere tariff adjustment.

Now, Sir, dealing again with the prices, I find that in the month of
January, 1980, which is the latest period for which we have got published
figures, the declared value per cwt, of rice exported from India stood at
Rs. 6-15-6, which is much below the corresponding figure for 1928-29,
which wag Rs. 7-5-9. I think the House will realise. that. the present
geriousness of the position has been hrought about, not merely by the glut
in the home market, but also by the large imports that we are having
from abroad. -I undoubtedly recognise that the imports have begun to
diminish of late months, and we may not be faced with a similar situ-
ation as we were in 1028-29. But T want Government, on this occasion,
(0 make a statement of their policy as to whether, if similar circum-
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stances were to be repeated, they would take any:effective action for the
purpose of regulating imports at a time when they would embarass the
Indian market. The present policy which Government maintain in re-
gard to the export and import of food-stuffs is that of the open door.
Governmeént say, ‘“‘Dump your rice, dump any kind of food-stuffs thet
“any country may have, in India, no matter whether it ombarasses cur
‘position or mnot; and if on the cther hand any other country wants
to take away our food grains like rice and wheat from India, we will
not stand in the way’’. In the one case a situation like that which faces
us today will arise; in the other case there may be comparative scarcity
and high prices. In this connection I am reminded of what happened
when the system of food control was in operation during 1918-19; the reck-
lessness with which the control system was operatad for the purpose of
mobilising India’s supply of food-stuffs for the benefit of the allies was
brought out very clearly in the report which S‘r Charles Innes (then
Mr. Innes) wrote in his capacity as Foodstuffs Commissioner. The
Report was published in 1919, and I would just quote one sentence from
that Report to show that Government absolutely failed to recognise their
responsibility in the matter of conserving a sufficignt stock of food-
stuffs in the country in those days.

Mr. Innes, referring to the situation in 1919, ssid that the situation was
so ‘serious that he found it ‘‘difficult to see how India could have come
through 1919 as well as she did”’.  That is to say, the information at tne
disposal of the Government of India in those days was not such as to
enable them to estimate the quantity of food-stuffs that was in the coun-
try, and when Mr. Innes found that there were not very many deaths
from starvation, when he found that Indians had really survived the sys-
tem of food control, he said that he found it difficult to sec how India
could come through 1919 as well as she did. Then he began to specu-
late what this could be due to. He said that there must have been
some reserve stocks in the past.  Unfortunately, however, when Gov-
ernment find that the statistics which are published under their own
authority do not support any pet contention of theirs, they say that
thesc statistics cannot be relied upon in these matters, but when it suits
them they say, “‘Here you are; these arc the statistics which show
that we are perfectly justified in allowing so much cf your food-stuffs to
be exported’’. Mr. Innes, it is interesting to know, wag constrained to
observe that the reserve stocks about which he speculated must now be
very depleted; that is to say, at the end of 1919, Sir Charles Innes
thought that there were practically no reserve stocks in India of food-
stuffs. Therefore we can begin with a clean slate from the end of that
reriod-  Now, I want to know from Government whether they have been
able to find out what the present condition is, what minimum quantity
of food-stuffs should be conserved in the country for the purposes of meeting
the human needs of the people, and whether the present export policy en-
ables the country to retain that minimum quantity of food-stuffs. That is a
very important question which Government cannot absolutely neglect; for
although it is a fact that at the present moment we are faced with an
excess of stocks, supposing for the sake of argument that as a result of the
stimulation of export which my Honourable friend desires to bring about
by this amendment, a much larger quantity of food-stuffs is exported
than would be desirable in the interests of the people, what would happen?
My Honourable friendPandit Nilgkantha Das has done very well in bringing
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forward this particular motion so as to enable this House to confine its
attention to the very important questions that are involved in this
question of export of rice. The primary and most elementary test of the
efficiency of a Government would be whether its administrative policy en-
ables the people to have a sufficient quantity of food-stuffs at their dis-
posal. Now, Sir, I very much hope that when my Honourable friend,
the Commerce Member or the Finance Member, whoever veplies to the
debate, gets up to speak on the motion, he will give us an idea of the
pclicy of the Government in regard to the export of food-stuffs, and not
merely confine himself to the narrow issue of this present amendment.

Mr. Amar Nath Dutt: Sir, I beg to support the amendment from
another point of view, which has been foreshadowed by my Honoursble
friend, Pandit Nilakantha Das, but very vaguely. You must not forget
that India is an agricultural country, and you must not forget that upon
the prosperity of these millions of agriculturists depends not only their own
happiness but also the happiness and prosperity of those who live upon
them, I mean the landholders and the gentry. In Bengsl which is a
rice-producing province, if you take into consideration the case of an
ordinary farmer, you will find that the produce which he gets from his
field is not sufficient to cover the expenses of cultivation after paying
rent. I will give a concrete example. A farmer has ordinarily 20 bighas
of land to cultivate. The cost of cultivation per bigha is Rs. 15 or 16,
to grow paddy. The ordinary ‘output of a bigha of land is about 7 or 8
maunds. That meuans the average farmer gets about 150 maunds of
paddy as his produce while the present price of paddy be'ng Rs. 2-2-0
per maund brings him about Rs. 800. This does not even cover the
sctual cost of cultivation. I wish my Honourable friend, Diwan Chaman
Lall, had been here. He always champions the cause of labour. But
he champions only the cause of industrial labour and not agricultural
labour. That is my grievance against him. If you take into consideration
the actual state of things that prevails in rice-producing districts, you will
find that these labourers are starving because they have to meet the
cost of cultivation after paying rent. In the presant year they are unable
to pay their rents to the landlords. I am informed that farmers are
unable to pay their rent as the price of paddy has gone down. This
affects not only the agriculturists, but also the upper classes of people who
live upon the produce of these agriculturists. My friend, Mr. Neogy, has
been pleased to point out that there is another difficulty, that if the price
of rice rises, the consumers will suffer. I quite appreciate it, but I
know that people living in towns always favour that the price of rice should
be cheap. Those coming from the city will probably support cheapness
of the price of rice. ~But we have to judge it—both from the point of
view of the consumerg as well as from the point of view of those who
produce paddy, and I believe that, unless all other prices go down, the
paddy-producers will be hard-hit and it will bring about absolute ruination
of the agriculturists. In Bengal at least 90 per cent. live on agriculture
and it is only 5 per cent. who live in towns who are benefited if ihe
price of paddy only goes down. This proposal of my friend, Pandit Nila-
kantha Das, will save the agriculturists to a certan extent by increasing
the export of rice. = With the present export duty it is not possible for
the agriculturists to export rice, so as to compete with other countries
which export rice not only to other countries but nlso to 1ndia, the gra-
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nary of the world. I therefore ask the Government to consider the
circumstances put forward by Mr. Neogy as to how the imports from other
countries of foodstuffs should be stopped in the interests of the agricul-
turists here. .

But that is outside our province. So far as the present amendment
is concerned, I have to suggest to them that thev must take away the
export duty on rice if they want to benefit the agricultural population of
India. The condition of the agricultural population in Bengal villages is
very grave, for I know from my own experience while going about from
one village to another the granaries of the farmers are all empty as they
had to sell the whole of their produce, and if this state of things con-
tinues, Bengal will witness one of those hcrrible spectables which it wit-
nessed during ‘‘Chhiattarer Mannantar’’ i.e., the famine of 1770, not for
want of food grains, but for want of money amongst the sgriculturists.
1f you go to the houses of these farmers, you will find that not one of
them gets a full meal, not to speak of clothes to cover themselves. 8o
I beg to lend my support to the amendment of Pandit Nilakantha Das,
and if that fails, of course I shall come to my own amendment which will
give the Government something. (4An 'Honourable Member: ‘‘What
- does it give?’’) One pice. But I may tell the Government that, once
for all, they must lay down their policy with regard to the net savings of
the agricultural masses of the country.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): I shall speak very briefly, Sir, on this amendment, and with
special reference to what fell from my Honourable friend Mr. Neogy. He
pressed Government to say whether they had anything to put before the
House in the way of a constructive policy, apart from the reduction in
the amount of the rice duty, which finds place in the Bill. The first point
be raised was that it is not only the low price, due to bumper crops in
several countries simultaneously, which was -hitting the Burma rice, but
also the improved methods of grading and other methods of putting rice
on the market adopted in other countries, which had injured the Burma
trade. That is an aspect of the matter which has been constantly present
to the mind of the Government of India, and our feeling was that it might
be of real benefit to the trade if part of the money raised by the export
duty could be spent on improving the quality of the rice, and the methods
by which it is put on the market. At the same time if the attempt is
made to do that directly from Central revenues, we are at once faced by
constitutional difficulties arising from the distinction between Provincial
subjects and Central subjects. These difficulties can sometimes be got
round by means of legislation imposing an export cess, the proceeds of the
cess being spent by committees representing the trade concerned for the
benefit of the trade. I daresay some Honourable Members may have
noticed that His Excellency the Governor of Burma, addressing the Burma
Chamber of Commerce in Rangoon the other day, specifically put this sug-
gestion before them as a matter for their consideration, that it might Le
to the benefit of the trade if a small export cess were imposed on rice, ‘a
burden which the trade might be able to bear now that the export duty
had been reduced, and that the proceeds might be spent on agricultural
research and on the improvement of marketing methods, including grading.
The matter therefore stands there for the moment, and the next move lies
with the trade itself. But the Government of India believe that a good
‘de%l could be done in that way which should be beneficial to the Burma rice
trade.
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"My Honoursble friend went on to suggest®that measures might be
necessary or desirable to regulate the import of foodgstuffs from abroad,
when prices were low and also to regulate exports. If there was a danger
of the stocks in the country becoming unduly depleted I do not question
the importance of matters of that kind, but I could not go with him when
he referred to what happened in the year 1919. I have a rather ymd
recollection of what the situation was at that time, and a very perilous
situation it was. We were approaching the end of a period of four or
five years during which the trade in food-stuffs had been controlled, and
_the Government of India and the Provincial Governments had been doing
“their best both to regulate prices, and to ensure that adequate supplies were
always in existence in every part of the country. This was a very difficult
task. In 1919 the danger that threatened was this, that, since prices
were controlled and the price barometer gave no indication of what was
happening, we might find ourselves suddenly faced by the fact that, in
particular areas, there was an absolute shortage of grain which, owing to
the difficulties of transport at that time, could not be made good. In two
or three parts of the country that position was very nearly reached. But
when the channels of trade are open and food-stufts are moving freely,
then we can trust the price barometer to give us warning when danger
exists, and personally I should always be afraid of taking measures which
might have the effect of obscuring what was really going on and eventually
lead to a really dangerous situation. I do not think myself there is any
great danger that stocks in Indis might become unduly depleted so long as
we are living under normnal peaceful conditions, and if they did, the
experience of 1928 and 1929 clearly shows that imports from abroad would
at once begin. :

As regards the other question, namely, the regulation of imports, I fully
sympathise with my friend, Mr. Amar Nath Dutt, when he referred to the
hardship inflicted on the agricultural classes when the prices of food-stuffs
fall very low. But we have to remember that when a great deal of grain
from outside Bengal comes into Bengal, the great bulk of it comeg from
Burma and not from abroad. It would be very difficult indeed to say
to Burma that they ought not to send rice into Bengal, because the effect
would merely be to transfer the loss occasioned by low prices from one part
of India to another. The whole question of the {ow price of primary food-
stuffs does create a very difficult problem. It is a matter which the Gov-
ernment of India will certainly kecp under close observation, but I cannot
say myself that at the present moment I can sce any way to a satisfactory
solution which Would lead to an immediate amelioration of. conditions.

_ Mr. K, 0. Neogy: May I say, Sir, that when I referred to the importa-
tion of rice, I did not mean the imported stuff from Burma, but the im-
ported rice from overseas.

_ The Honourable Sir George Ralny: I quite understood my Honourable
friend, but when I referred to importations from Burma I had in mind what
Mr. Amar Nath Dutt said about conditions in Bengal. As regards the im-
portation of rice from overseas, there were very heavy imports in 1927-28
or in 1928-20—in one of these two years, I forget which—but I am not
sure that that is likely to be a normal feature in future years. At that time
there had been short crops in two or three provinces, It was largely a
question, as I see it, whether Burma rice or rice from some other countries
came in, one or other was almost certain to come. It did not appear to me
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at that time that there waw any very serious problem. As regards the ad-
mission of rice from other countries, I think that concludes what I have to
say. I would like td"repeat that this whole question of the problem created
by the low price of food-stuffs is one that the Government of India will

certainly keep under close observation.
Mr. President: The question ig:

“That in Schedule I to the Bill, for the proposed amendment No. 7, the following he

substituted :

‘7. Item No. 4 of Schedule II1 be cmitted’.’’

The Assembly divided:

AYES—16.

Ayyangar, Mr. K. V. Rangaswami.

Bhargava, Pandit Thakur Das,

Chaman Lall, Diwan.

Das, Pandit Nilakantha,

Dutt, Mr. Amar Nath.

Dutta, Rai Bahadur 8. C.

Mitra, Mr, 8. C.

Mohammad Ismail Khan, Haji
Chaudhary.

NOES—44.

Abdul Aziz, Khan Bahadur Mian,

Abdul Qaiyum, Nawab Bir Sahibzada.

Alexander, Mr. W.

Banarji, Mr, Rnl;mrayqn.

Baum, Mr. E. F. ‘

Chatterjee, The Revd. J. C.

Cocke, Sir Hugh,

Cosgrave, Mr. W. A.

Crawford, Colonel J. D.

Crerar, The Honourable Sir James.

Dalal, Dr. R. D.

Ferrers, Mr. V. M.

French, Mr. J. C.

Gwynne, Mr. C. W.

Hamilton, Mr. K. L. B.

Hardy, Mr, G. S.

_ Heathcote, Mr. L. V.

Hira Singh Brar, S8ardar Bahadur,
Honorary Captain.

Howell, Mr. E. B.

Jawahar Singh, Sardar Bahadur
-Sardar.

Jehangir, Sir Cowasji.

Lamb, Mr. W, B.

The motion was negatived.

Mukerjee, Mr, Saradindu.

Patil, Rao Bahadur'B. L.

Reddi, Mr. T. N. Ramakrishna.
Shafee Daoodi, Maulvi Mohammad.
Binha, Mr. Rajivaranjan Prasad.
Sitaramaraju, Mr. B.
Venkatakrishnayya Choudhri, Mr. P,
Ziauddin Ahmad, Dr.

Lindsay, Sfr Darcy..

Mitchell, Mr, D. G. .

Mitrﬁ, ']lf;he Honourable Sir Bhupendra
ath.

Mitter, The Honourable Sir Brojendra.

Monteath, Mr. J.

Moore, Mr. Arthur.

Mukherjee, Rai Bahadur 8. C.

Noyce, Sir Frank. .

Pai, Mr, A. Upendra.

Parsons, Mr. A. A. L.

Rainy, The Honourable Sir George.

Rajah, Rao Bahadur M. C.

Rau, Mr. H, Bhankar.

Sahi, Mr. Ram Prashad Narayan.

Sams, Mr. H.

Schaster, The Honourable Sir George.

Scott, Mr. J. Ramsay.

Slater, Mr. 8. H.

Sykes, Mr. E, F.

Tin Tut, Mr.

Yamin Khan, Mr. Muhammad.

Young, Mr. G. M

Mr. President: Pandit Nilakantha Das.

Pandit Nilakantha Das: I don’t want to move it*, Sir.

Mr. Amar Nath Dutt: T also don’t want to move my amendmentl,
8ir; but T should like to move the next amendment if you will

era permit me, I mean amendment No. 25.

.#¢In Schedule I to the Bill, in the praposed amendment No. 7, the words ‘Two
anpas and,’ be nmitted.’’

“+*In Schedule I to the Bill, in the proposed smendment No. 7, for the words ‘Two
annag and three pies,’ the words ‘three pies' be substituted.’

F
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Mr. President: Schedule I is finished?

Mr, Amar Nath Dutt: Yes, Sir. N

Mr. President: Then I can put it to the yote. The question is:
“That Schedule I stand part of the Bill.”

The motion was adopted.
Schedule I was added to the Bill.

Mr. President: The question is:

“That Schedule II stand part of the Bill."

Mr. Amar Nath Dutt: Sir, I beg to move:

“That in Schedule Il to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, for the first entry under the head ‘Letters’ the following be substi-

tuted :
‘For a weight not exceeding two and a half tolas ... Half an unna'.”

Sir, we find that, in the Bill, for a weight not exceeding 2§ tolas, une
anna has been put. With regard to this, Sir, I submit that there can
be no two opinions on the non-official side for a reduction of the postal rates
which were increased at & time when conditions were quite different in
the country. There were high prices then, and Government had to give
something to their servants to enable them to keep their bodies and souls
together. They had to make some contribution to the Imperial Exchequer
to enable the Government at home to carry on the war in Europe with which
the people of India had no concern. Every one will remember the happy
days when we had postal communications with our relations by spending
one pice. (An Honourable Member: ‘“Were they happy?”’) Yes, they were
happy days. It has been our sad luck to be under foreign domination
for nearly eight centuries before which we had happier days. In a poor
country like India, Government will not be justified in maintaining the pre-
sent postal rates, which were raised in war time. I do not wish to say any-
thing against the Honourable Member in charge of this Department, for 1
know that he has full sympathy with our views. In a few months he will be
one of us and will be as eager for this reduction as we are. But I know
as & member of a foreign bureaucracy his hands and feet are tied. He is
the victim of a system.

Mr, President: Order, order. I wish the Honourable Member would
restrict himself to the merits of the amendment.

Mr. Amar Nath Dutt: People can write in a very small hand in a post
card, but at times there are confidential communications. (An Honourable
Member: ‘“You are old”’). Both young and old have to write confidential
communications, but I am past that age. Be that as it may, we have to
send confidential communications. I will give you an instance. The law-
vers have to write to their clients informing them of the dates fixed. for
hearing of cases. If any of the parties happens to be a friend of the post
master in the village, he gets access to the information and uses it to the
detriment of the opposite party. The letters may not be delivered to the
addressce. My friend Diwan Chaman Lall would like to do away with
postage rates altogether. It will be a millenium when the labouring popu-
lation gets frec postage. But that day is far off. But I make an appeal
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to the Honourable Member in charge to do something to reduce the postal
vates before he lays down the reins of his office, which he has held so
worthily for the last five years, to the credit of tl;e race to w}nch he hl}s
the honour to belong. I appeal to him to do this little service to his
<countrymen.

8ir, I am asked by my friends to go on. If I am now to dilate on the
necessity for cheap postage, 1 can submit before you severnl things which
will convince you of the necessit‘\; of cheap postal rates. There are com.
munications of merchants, which can not be conveyed within the brief
space of a post card. These merchants have to send s}nall accounts qnd
if they are to pay four pice every time, it is & real hardship. I do not think
that Government should be eager for revenue always and not see to the
convenience of the public. Really it affects the poor man more than any-
body else. We may not mind these things very seriously, but we know
that probably, next to the salt duty, it is the postal rates that affect the
poor man most. Unfortunately, in these days of so-called .cmhga!npx;.
which has been introduced in our country, replacing our ancient civilisa-
tion, no one can do without communicating with his people living abroad.
People have to leave their villages for distant places in search of work.
They have to keep up communications with their relations, and to charge
such people one anna every time is very hard indeed. It may not appesar
high to many of the gentlemen here, who are well fed and well clad with
good head dresses, but it matters much for those poor people who have to
leave their wives and children behind and go to distant places, 100 or 200
miles away. I am only concerned with people who go abroad. People
from Bengal go to Madras and the people from Bihar and Orissa side come
to Bengal. In fact my Honourable friend, Mr. Gaya Prasad Bingh’s people
have overflooded Bengal, and they find it very difficult to communicate
with their people at home on account of high postal rates. I found these
people could not really afford to write one letter a week on account of the
high postal rates. They have at times to remain without a letter for e
month even. That is a thing which ought to appeal to every ome of us.
T think there should be no difficulty in reducing the postal rates. You can
have other kinds of taxation, on heavy stationery and other things4o that
Bir Darcy Lindsay, Sir Hugh Cocke and other people, who take away so
much from this country, might pay in the shape of postage stamps. ‘Also
on heavy stationery the Government could collect more postage revenue.
Make them pay two annas. Of course, we cannot propose constructive
suggestions for increase of taxation, but if we had the power to do so,
we could propose taxes which would affect the rich and the middle class
gentry but not the poorer classes of people.

Bir, with respect to letters, the only argument that can be advanced
ie that they need not write long letters. In fact as I have already said
long letters have often to be written. Besides there may be some confi-
dentia] communications and certain other communications which have to
be made and they have necessarily to be written in covers. For these
reasons I think the Government ought to reduce the postal rates for letters

to half anna. Let them retain the one anna in case of more heavy
stationery.

Rai Bahadur 8. O. Dutta (Swma Valley cum Shillong: Non-Muham-
madan): I have an identical amendment in my name. But T shall
support the amendment moved by my Honoursble friend, Mr. Amar Nath
Dutt, and if that fails I shall move my alternative amendment,

F 2
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Mr. President: The Honourable Member must move his alternative
amendment first.

. Rai Bahadur 8. 0. Dutta: Only if the amendment moved by Mr. Amar
Nath Dutt fails. ‘

Mr, President: No, the Honourable Member must move his alternative -
amendment now.

Rai Bahadur 8. 0. Dutta: Very well, Sir. I beg to move:

“In Schedule II to the Bill in the proposed First Schedule to the Indian Post Office
£Ct' 1898,dbefore the existing entries under the head ‘Letters’ the following new entry
e inserted :

‘For a weight not exceeding one tola ... Half an anna'.”

My amendment as well as the amendment of my Honourable friend,
Mr. Amar Nath Dutt, aims at restoring the postal rates to what they
were before. My Honourable friend’s amendment proposes half an anna
for 8 minimum of 2} tolas, whereas my amendment fixes half an anna
for & minimum of one tola. I wish only to add this, that so far as we-
know, there is no loss on the postul side of the Department so far as it is
considered a commercial department. The loss is not on the postal side.

The Honourable Sir Bhupendra Nath Mitra (Member for Industries.
and Labour): That is not correct. -

Ral Bahadur 8. 0. Dutta: It may be that there is loss on the telegraph:
side. ‘

The Honourable Sir Bhupendra Nath Mitra: That is not a correct staie--
ment.

Rai Bahadur 8. 0. Dutta: Anyhow we find that larger concession rates.
are given for various publicity purposes, for press telegrams and otherwise.
These are the objects for which concession rates may be admissible,
but then it comes to this, that the Department is not run on commercial
lines. I therefore hope that my amendment will be accepted.

The Honourable Sir Bhupendra Nath Mitra: Sir, I much regret that it
is not possible for me to.respand to the appeal so. eloquently placed before
the House by my Honourable friend Mr. Amar Nath Dutt, because there is.
nothing really behind that appeal. My Honourable friend, I think, tried
to reinforce his appeal by suggesting that when I went over and sat with
him I should probably make & similar appeal, but I can assure him that
that position is not likely to be reached at all.

I should at the outset like to mention to the House the financial effect
of the amendment moved by my Honourable friend Mr. Amar Nath Dutt
as well as that moved by my Honourable friend Rai Bahadur 8. C. Dutta.
The cost of the amendment moved by my Honourable friend Mr. Amar
Nath Dutt will, as I have stated in previous years, be something like 170
lakhs a vear and the cost of the alternative amendment moved by my
Honourable friend Rai Bahadur 8. C. Dutta will be something like 150
lukhs a year and the reason why there is this small difference between
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these two estimates is one which I have also explained at length in pre-
vious years. As my Honourable friend Mr. Dutta was not in the House
then.I think it might interest him if I were to read one passage from
the proceedings of this House on the 27th March, 1929. The passage
is this: .

‘“The reason’’ (i.c., the reason of the small difference in the case of the two measures)
“ig that the experience in every civilised country including India, is that if a reduc-
tion is made in the initial unit of weight on which the lowest rate is charged, the
bulk of the tvaffic almost immediately tends down to that initial unit. In 1921-22 in
deference to the wishee of this House, we had a rate of postage of half an anna for
a weight not exceeding half a tola. The traffic carried on this iritial rate of half tola
was found to be about 80 per cent. of the total traffic and the traffic carried at the
next higher rate of 3 anna which was charged for weight exceeding half a tola but
not exceeding one tola, was 10 per cent. of the total traffic.”

That is the reason, Sir, why even the alternative proposal of my
Honouruble friend Mr. 8. C. Dutta will cost us as much as 150 lakhs
a year.

Now, 8ir, on several occasions in this House in the last five years I have

explained the policy which 1 have been consistently following in the
matter of the Postal and Telegraph Department. That policy has three
fundamental elements; first, that the Department should be self-supporting,

that is, it should pay for the cost of the services which it renders to the
public out of the fees which it levies from the public for these various
services. That being so 1 regret I cannot subscribe to the views which
have been expressed by my friend Mr. Amar Nath Dult. Tt is not possible
for the Department to dispense charity. Indeed, charity must begin at
home; und that brings me to the second of what I called the fundamental
elements of my policy, and that is that the service should be maintained
in a stalc of efficiency and that for this purpose the service conditions of
the employces, and particularly of the lower subordinate staff should be
improved to s reasonable extent. (Hear, hear.) The third element is that
the service should be developed, particularly by the extension of facilities
in rural arcas. (Hear, hear.) In regard to that third item it mny interest

the House if I give them some figures. In the five years ending 1924-25,

we increased the number of post offices by 745. In the four years ending
1928-29 we have succeeded in increasing the number of post offices by no
less than 3,804 (Hear, hear), and of that number over 8,000 have been -
opened in the rural areas. I am sorry that the financial position of the
Department has interfered with further development in this direction in
_the vear 1929-80, and our efforts have been confined to making perma-
nent about a thousand experimental post offices which had been, in exist-
ence at the beginning of the year. Next year also I regret the grant for
this development has had to be restricted for financial reasons.

8ir Oowasji Jehangir (Bombay City: Non-Mubhammadan Urban): Sir,
will the Honourable Member tell us what was the loss during the periods
he mentioned paid from the general revenues to the Postal Department?

The Honourable Sir Bhupendra Nath Mitra: 1 shall come to that pre-
sently.

Now, Sir, with regard to what I called the second fundamental element
of my policy, namely, the improvement of the service conditions of the
employees, and particularly of the lower subordinate staff, to a reasonable
extent, the House is fully aware of the various measures which have been
adopted in this connection during the last four years and the effect of
the measures is reflected in the rise in the cost of the lower subordinate
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[Sir Bhupendra Nath Mitra.]
staff. The cost on account of pay charge alone of the non-gazetted staff
has risen from about Rs. 565 lakhs in 1924-25 to sbout Rs. 780 lakhs in
1980-31. and that is a rise of about Rs. 165 lakhs. In addition to that
there has been some increase of about 15 lakhs in allowances of various
sorts, that is, compensation for working in special localities or house rent
allowances, ete. As I said last year, though we have done a good deal
in the direction of improving the service conditions of these subordinate
employees, the task is not yet complete. In particular, the strength of
the subordinate staff and of the subordinate supervisory staff will have to.
be re-examined with reference to certain investigations in regard to time-
tests enforced by the Department which were conducted last year by an
officer of the Department and a member of the Service association, and
in regard to which both these gentlemen came to unanimous conclusions.
The other important items in regard to which a further move will be
required are the grant of a weekly day of rest to the staff where they
do not now get it, the provision of an adequate leave reserve for postmen
and inferior servants, the provision of pension for people who at the pre-
sent moment are on a non-pensionable basis, and the improvement of
pension of men who are in inferior service. I personally should have liked
to have done something in these various directions before I left charge
of the department, but financial considerations have made that impossible.

Now, Sir, with regard to what I called the first element of my policy,
it was possible to follow that in the years 1925.26 and 1928-27. Unfortu-
nately thereafter there was a very material fall in the revenue of the
Department. That was due partly to trade depression, and partly to
causes over which the Department has no control. One of these latter
has been brought out, I see, in the Appropriation Accounts of the Account.
ant-General for the year 1928-29. In January 1928 the stamp duty of one
anna on cheques and bills of exchange was dispensed with. Owing to
the system of unified revenue and postal stamps, apparently the bulk of
the loss of revenue arising from that cause has fallen on the Postal
Department. We have recently had under consideration what action the
Department should take in that connection. In view of the fact, how-
cver, that the constitution will shortly come under revision and it would
be difficult to interfere in thc meanwhile with financial adjustments with
provincial Governments, the Department found itself unable to pursue the
matter. Even in spite of these special causes and of the trade depres-
sion, the revenue of the Department has increased from 997 lakhs irr
1924-25 " to 1,120 lakhs in 1929-80 and is like]y to increase to
1,151 lakhs in 1930-81, that is, an improvement in 1930-81, as
compared with 1924-25, of 154 lakhs. The working expenses, unfortu-
nately, have risen from 888 lakhs in 1924-25 to 1,126 lakhs in 1930-31.
That is an increase of 238 lakhs. Of this increase of 238 lakhs, 64 lakhs
have resulted from the completion of the process of commercianlisation of
the accounts. We have to provide in 1930-81 for 85 lakhs for Deprecia-
tion for which no provision was made in 1924-25 and on the actuarial
basis we have to provide for 29 lakhs more for Pensions. But the biggest
item, as I have already said, is an increase of about 180 lakhs in the pay
and other allowances of the subordinate employees, i.e., mostly the lower
subordinate staff.

There is one point which I should like to impress on the House in this
connection,—I have referred {o it on several occasions in the past,—and
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that is that the number of highly paid officials in this Department is very
low. The subordinate staff will number about 185,000 in 1980-31 having
risen to that figure from about 120,000 in 1924-25 and here it will be
noticed that the increase in the lower subordinate staff is certainly mot
higher than the corresponding increase in the revenue. When you look
at what we call the gazetted staff, the total strength provided for in the
Budget is 609, against a strength of 606 in 1924-25. Of that 609, 473
consist of people whose maximum pay does not exceed Rs. 800 and there
are only 136 people who belong to what are known as the superior civil
services, i.c., their pay goes up to Rs. 1,000 or beyond. Then, again, Bir,
we do not employ among these gazetted officers an unduly large number
of men of non-Indian domicile for whom special concessions are required.
Indeed, the non-voted expenditurg in the Department amounts to only
12 lakhs of rupees out of a total expenditure of 11 crores, and there has
practically been no rise in that figure since 1924-25.

I know, Sir, that the policy to which I have referred at length has
the general approval of most of the Members of this House, and I am
extremely grateful to my Honourable and learned friend, Mr. Kelkar, for
having commended the policy while spesking in this House on the 4th
March last. I know that the policy is appreciated by the subordinate
staff itself. When I was in Bombay, last December, several of the unions
of these various subordinate employees were kind enough to present me
with an address, this being perhaps the first time in the history of the
Department when the lower subordinate staff have presented an address
to an out-going Member of Council. I thought that their action displayed
a want of wordly wisdom because certainly from their point of view it was
most unprofitable to pay homage to the setting sun. But still they did
it and I may be permitted to quote to this House a passage from that
address. The passage is this:

“It was also in your term of office that all grades of officials of this great depart-
ment were brought into close touch with those who govern their destinies. What some
years ago was an ethercal substance in the clouds is now being felt by us all as human
flesh and blood which we can meet and greet. It is needless to say that this contact
makes for mutual good and is in the interests of both those who govern and those who

are governed.'

Now, Sir, if I am entitled to any credit for what has been done for

Shese people in the last four or five years, surely the House ie entitled to
the fullest share of that credit; for it is due to continued pressure from
Members of this House that that action has been taken. The pressure
began with my Honourable friend, Mr. Jinnah, in the early days of 1925
just after I had taken over charge of my present portfolio, and it has
een continued practically from day to day by the various Members in
various quarters of this House. I hope, Sir, that this House will feel
no hesitation in turning down not only the amendment of my Honour-
able friend, Mr. Amar Nath Dutt, but all the other amendments which
propose a reduction in the existing postal rates. (Applause.)

Mr, President: The question is:

“That in Schedule IT to the Bill in the proposed First Schedule to the Indian Post
:)Teg Act, 1888, for the first entry under the head ‘Letfers’ the followinz be substi-
ated :

‘For a weight not exceeding two and.a half tolas ... Half an anna'.

The motion wag negatived.
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Mr, President: The question is: .

“That in Schedule IT to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1898, before the ekisting entries under the head ‘Letters' the following new
entry be inserted : -

‘For a weight not exceeding ome tola ... ... Half an anna'.”
" The Assembly divided: '
AYES—26.

Abdoola Haroon, Haji. Mitra, Mr, 8. C.

Abdul Matin Chaudhury, Maulvi, ] Mukerjee, Mr. Saradindu.
Agnihotri, Mr. K. B. L. Murtuza Saheb Bahadur, Maulvi
Aney, Mr. M. 8. . Sayyid.

Ayyangar, Mr K, V. Rangaswami. Neogy, Mr. K. C.

Bhargava, Pandit Thakur Das. [ Rajan Bakhsh Shah, Khan Bahadur
Das. Pandit Nilakantha. i Makhdum Syed.

Dutt, Mr., Amar Nath. | Siddigi, Mr. Abdul Qadir.

Dutta, Rai Bahadur 8. C. ‘ Singh, Kumar Rananjaya.

Ed

Farookhi, Mr. Abdul Latif Saheb. ' Sinha, Mr. Rajivaranjan Prasad.
Gour, Bir Hari Singh. ; Sitaramaraju, Mr. B,
Gulab Singh, Sardar. | Talatuley, Mr. 8. D. .
Kidwai, Sheikh Mushir Husain. | Venkatakrishna)g'n Choudhri, Mr. P,
Lalchand Navalrai, Mr. . Ziauddin Ahmad, Dr.

NOEs—52.
Abdul Aziz, Khan Bahadur Mian. Mitchell, Mr. D.

Alexander, Mr. W. Nath.

G.
Abdul Qaiyum, Nawab Sir Sahibzada. } Mitra, The Honourable Sir Bhupendra
Banarji, Mr. Rajnarayan. : Mitter, The Honourable Sir Brojendra,
. |

Baum, Mr. E. ¥ Mohammad Ismajl Khan, Haji
Chatterjee, The Revd. J. C. Chaudhury.
Cocke, Sir Hugh, Monteath, Mr. J.
Cosgrave, Mr. W. A, Moore, Mr. Arthur.
Crawford, Colonel J. D. Mukherjee, Rai Bahadur 8. O.
Crerar, The Honourable S'r James. Noyce, Sir Frank.
Dalal, Dr. R. D. Pai, Mr, A, Upendra.
Ferrers, Mr. V. M, ‘ Parsons, Mr. A. A. L.
French, Mr. J. C. i Rainy, The Honourable Sir George.
Ghazanfur Ali Khan, Raja. { Rajah, Rao Bahadur M. C.
Gidney, Lieut.-Colonel H. A, J. Rau, Mr. H. Shankar.
Gwynne, Mr. C. W. i Roy, Mr. K C.
Hamilton, Mr. K. L. B. 8ahi, Mr. Ram Prashad Naraysn.
Havdy. Mr. G. S. Sams, Mr. H A,
Heuatheote, My, L. V, Sarfaraz  Hussain  Khan, Khan
Hira Bingh Brar, Sardar Babadur, ! Bahadur.
Honorary Captain. Sarma, Mr. R. 8.
Howell, Mr. E. B. Schuster, The Honourable Sir George.
Ismail Khan, Mr, Muhammad. Scott, Mr. J. Ramsay.
Jawahar Singh, Sardar Bahadur Slater, Mr. 8. H.
Sardar. 8ykes, Mr. E. F.
Jehangir. Bir Cowasji. Tin Tiit, Mr.
Lamb, Mr. W._ 8. Yakab, Maulvi Muhammad.

Lindsay, Sir Darcy. Yamin Khan, Mr, Muhammad.
. , Young, Mr. G, M.
The motion was negatived. ‘

Mr. M. 's. Aney: 1 move the amendment that stands in my name
and which is as follows:

“In Schedule TT to the Bill, in the proposed Firs; Schedule to the fndia'n Post

gf:iec;.Act, 1808, for the entriey under the head ‘Postcards’ the following be substi-

‘Single Quarter of an anna.
..Reply‘ . Half an anna'.”

Sir, this is o hardy annual, and 1 do not think T can add any new
argunents now in support of the amendment which T am now moving.
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My Honourable friend, Mr. Amar Nath Dutt, has practically given out
all the arguments which I could have very well advanced in support of
it. My Honourable friend, Sir Bhupendra Nath Mitra, has pointed
out to us that the policy which he has pursued hes had the general
appreciation and approval of this part of the House, and I say that
he is right when he says that. 1 may not be one of those Members
who are very vocal in appreciation of the work he has done, but
I can assure him that owr standing fust to this demand does not mean
any want of appreciation on our part of all the good work that he has
undoubtedly done during the time he hus been in charge of his Depurt-
moent. 1 want to assure him of that in the first place. But still, in
spite of the great work he has done, for which not only Members on this
side have expressed their uppreciation, but his whole staff are also grateful
to him, we still maintain that the retention of the postal rate at half an
anna is a wrong which requires to be remedied. This is one of the standing
wrongs which came into eXistence on account of certain emergent condi-
fions, and this wrong is still left unremedied, in spite of the fact that
those emergent conditions have passed away. We are still carrving in the
form of this half anna posteard the burden which was imposed upon us
at a very difficult time. 'Therefore we want our anmnual protest to be
recorded, and we hope, if not this vear, at any rate in the near future,
the wrong will be remedied. Immediately when the Government find that
they are in a positicn to do something to help to relieve the burdens of
the people, their attention should be arrested and directed to this wrong
-at once, and not to any other measure of giving relief. It is one of those
wrongs which requires to be remedied first, because it was the poor man
who was made to pay out of his pocket to contribute to the treasurv in
times of difficulty. So when the (Government are in a better position,
they must immediatelv remove that burden and allow him to have the
benefit of his pice postcard. This pice posteard is a privilege which he
has enjoyed for a very long time. For some time the Government have
robbed him of that privilege. We ask that that privilege should be restored
to him, if not now, at least when they are in n position to do so. But
I know that they won't do it if we do not record our protest annually,
and for the sake of recording that protest I am moving my amendment.

Pandit Thakur Das Bhargava (Ambala Division: Non-Muhammadan):
8ir, every yvear I also have either moved an ameundment in favour of the
pice postcard, or have supported an amendment that was moved by
another Honourable Member. It is not desirable that, when amendments
are moved here, the Honourable Member should proceed on a different
basis and ask for appreciation. 1 am rather surprised at the appeal which
my Honourable friend made in the last part of his speech, that he would
even allow all his amendments to be vetoed if the Honourable Member’s
work is appreciated. While appreciating his work and while giving him
his due, I would submit, Sir, that the House will be well advised in
supporting this amendment. Now, T will refer the Honourable Member
to the speech which he delivered in” this House on the 27th March, 1929,
‘when he was pleased to say:

Jt was not in the hesi intereste of the Department or its customers that we
should try to conserve the relatively smal]l surplus which the Department was likely
to produce from year to year, so that ai the end of a long term of years, it might
grow to a figure which would permit of a reduction in, say, the posteard rate.”
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So I understand that he has always been in favour of the reduction of the-
rate for postcards, and he is himself responsible for the formulation of the
policy which would ultimately lead to the reduction in the rate for
postcards. My submission has always been, and is even today, that,
whatever opinion the Honourable Member in charge of this Department
may hold, I always stick tc the opinion that it is not a commercial depart-
ment. The institution of the post office, Sir, is a feature of the civilized
administration of every State, and all the servants employed in the post
office are public servants. I don’t understand in what particular sense
the view that this Department is a commercial department hag been
maintained. In my humble opinion, if this view was accepted in relation.
to the Telegraph Department, this Department ought to have been
abolished long ago. And similarly in regard to other departments, the
view that such and such a department is a commercial department cannot
be justified.

Now, Sir, whatever may be said about letters, so far as postcards are
concerned, I do not think it will be disputed that they are used very
largely by very poor people in this country. The pice postcard has really
endeared itself to the poor people of thig country, and the rate, which
was increased in the year 1922 as a war measure, is really telling very
heavily upon the poorer classes of this country. If you compare the-
earning capacity of a poor man in India with that of a national of some
other country and also compare the postage rates in this country with.
‘those prevailing in that country, you will find that the rates prevailing in.
this country are not really very low, and I know of no other argument which
has been adduced by the Honourable Member in charge, which can justify,
the keeping of the present rates. As a war measure, the price was doubled,
and there is no reason why that price should be maintained today. If you
look to the figures of postcards, Sir, you will find that the years 1919-20),
1920-21 and 1921-22 have heen years of great prosperity so far as the
number of posteards used by the people is concerned. Then, as soon as
the price was reised, there came a drop, and even now we have not been
able to moke up that drop, and I understand that the number of postcards
used in the year 1927-28 was less than the number used in 1921-22, and
the community in general has not used the postcard in the way it should
have been used if normal development were allowed. I under-
stand, Sir, that the reduction in the rate of the posteard would
mean the cost of another 70 lakhs or so to the State, and that it is diffi-
cult to find out this amount. The Postal Department, commercially
speaking, Sir, is not a losing concern, and if these 70 lakhs could be
supplied by the general revenues of the country, it will be easy for the:
Department to reduce this rate. Now, when there was a deficit in the
Budget to the tune of 4 crores 40 lakhs, Government were able to devise
several methods. So what is the difficulty? Can’t 70 lakhs be found out
from some other source 8o that a measure of this character may help
the poor people? This vear the income-tax is incrensed by 70 lakhs, and
it is a surplus at present in the Budget. Cannot this surplus be used
for reducing the rate of the postcard? Even if it cannot be, I consider
that the income-tax payers of India would rather like to pay one pie more:
and see the rate of the posteard reduced (4dn Homourable Member:

5 p.M,
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“‘Question’’). It may be, Sir, that some people may not like that idea,.
because one of my friends here has questioned it; but all the same, I
think I am voicing the popular opinion, when 1 say that many people
will gladly like to pay an extra one pie by way of income-tax if the rate
of the posteard can be reduced to help the poor people,

Then it was said, on the last occasion, and it may be said today, that
the reduction of the rate for postcards will not benefit the poorer classes
of this country, and I know that my friend will quote Mr, Joshi on this
point. But it is no use quoting him. After all, the income-tax comes
from the middle classes, and you can raise the income-tax which will be
realised from the middle clusses if you think that these postcards are used
largely by them. If we were to find out what part of the revenues of the
country is contributed by the middle classes, and if an attempt were
made to. apportion out to sce what part is used in respect of such depart.
ments as are more useful to the middle classes, 1 don't think this sort
of computation or atcounting would lead to the result that the interests
-of the middle classes are not considered by the Government. Even if
it does not benefit the poorer classes, I may here say on their behalf
that the rate of the postcard should be reduced. I do not think that this
year the rates can or will be reduced. I know that the Government can
carry the day, but I can certainly predict that when the representatives.
of the poorer classes of my countrymen come to this House, they will
reduce the rate of the postcard as a first measure, and as my friend says,
they will restore the price to its former rate, and there js much significance-
in what he says. I am sorry that the interests of the poor people are not
properly looked after by the Government. The Government cannot realise
that a person who earns six pice per day, whenever he has occasion to.
use a postcard, is hard put to it, and it is most unfortunate that Govern-
ment should treat measures of this character with such light-heartedness.
I appeal to all Members of this House, especially to the non-official elected
Members, to vote in favour of this amendment, keeping in view the interests

of the poorer classes.

Mr. Amar Nath Dutt: Sir, therc is a similar amendment standing in
my name, and in supporting this I shall be very brief. The arguments
I have already adduced to reduce postage of letters apply mutatis
mutandig to the case of postecards with greater force, because post-
cords are used by the poorest amongst us. Sir, while I vield to none in
my appreciation of what has been done by the Honourable Member in
charge of the Department for the amelioration of the service conditions
of the lower paid subordinate staff of the Postal Department, and also,
while appreciating the boon which he has conferred during his tenure of
office upon his own countrymen in the shape of opening thousands of
post offices, I must point out that the figures which he quoted, which are
quoted every year in this House may be characterised in the words of a
former Finance Member as nothing but jugglery in figures. These can
be made to fit any theory the Honourable Member mav choose to advance.
That is the admission of an ex-Finance Minister, who now adorns the
office of a Governor of a province. He said, “‘I have in my Department
men who can give figures in such a way as to mean anything’’. I trust
the Honourable Member in charge was not in that department at that
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time. 1 have a shrewd suspicion about these figures. We do not get the
real details. They proceed on the assumption that certain expenses must
be incurred, and they ask us to give the money. That is not the proper
way. I beg to submit that at least this question of the posteard should
not be lightly treated by any Member, be he an Indian or an European,
because it affects the poorest in the country and I hope cvery one of us
will vote for this amendment.

The Revd. J. O. Chatterjee (Nominated: Indian Christians): I oppose
the motion for one particular reason and it is this, that the Postal Depart-
‘ment is at present working on a large deficit, and 1 believe that, if we
.eut down the income of the Postal Department by any method, then cer-
tain very necessary improvement in the pay and allowances of the sub-
-ordinate  stuff, especially postmen and others, who do the hardest work
in the Postal Department and in the service of the country cannot be
effected. There are a large number of postmen who "work from day to
day, whether it is in the heat or whether it is in the biting cold of the
winter, in rain or sunshine. They go on every day of the year from
door to door and do their work with great honesty and with great efficiency.
I have experience of their needs as I am in personal contact with them.
They are not receiving the salaries which they ought to receive, especially
in large cities, for example in a place Wke Delhi. The allowances which
they get in a citv like Delhi for house accommodation are very smasll.
"They get two or three rupees. 1 ask Honourable Members if it is pos-
sible for a man to get a decent house or even a house in which he ean
squeeze in & moderate family at that rate. Tt may be said that the allow-
ance is only to help him. His salary ranges between Rs. 20 and Rs. 25
and does not go bevond Rs. 25. Some of them are literate and have even
passed the Matriculation examination. How can they manage to live in
decency . or reasonable comfort on that salarv or allowances? Therefore
I feel that, if we cut down the income of the Post Office, it will be im-
possible to give any relief to these men. Sir. T vield to none in my svm-
pathy with the hardships of the poor. T can claim without exaggeration
that T am as much in contact with the poor. even extremely poor
veople, as my friend Mr. Thakur Daz Bhargava, bhut T have not as yeb
heard of a poor man complaining about the price of postcards.

Mr. President: I think the Honourable Member in charge is quite
able to defend himself.

The Revd. J. O. Ohatterjee: I nm only pointing out that it is not cor-
rect to say that there is any real burden on the poor man owing to the
cost of postcards, for the simple reason that the poor man does not write
‘many posteards. He probably uses a posteard once in six months, or once
in a year, but T have never heard him compluining of the price of the post-’
card. There are a great many other things of which the poor man com-
plains; he complains of lack of house accommodation, of the high price
-of food or clothes. T have honestly never heard of A man complaining
of the price of a postcard. He sometimes pays much more to have a
card written for him. That being 8o, I think it is very much better not
to decrease the price of the postcards, because nobody is really overbur-
‘dened by the present price of the postcard, whereas the revenue of
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the Post Office, if maintained, will really benefit the lower paic_l staff and
especially the postmen, muail runners, sorters and humble public servants
of the Postal Department.

Pandit Nilakantha Das: While I was listening with attention to the
speech of my Honourable friend opposite, 1 seem to have heard him say
that the post offices are growing in numbers and that is being*done
on account of the income from postcards and envelopes. Will he kindly
explain how the increase of post offices does not produce more and more-
money, the Postal Department being a commercial department? The
percentage of profit ought to grow with expanse of the market in any
commercial concern. Does he not proceed on this principle? Should he
go on increasing the post offices more and more at the cost of the tax-
payer? That is the question which I want to ask my Honourable friend,.
the Member in charge of the Postal Department.

The Hongpurable Sir Bhupendra Nath Mitra: I am afraid my friend
Pandit Thakur Dus Bhargava is very unkind to me. He pays no attention
to what 1 say every yeur on this subject of the reduction of the post
card rate. Tgis year again he has tried to argue from the fact that
there was a large drop in the consumption of postcards in the year 1922-
28, that that reduction was due to the doubling of the post card rate as
a result of which the poor man ceased to partuke in a large measure of
that facility. As I have explained on previous occasions, that drop was
really due to trade depression nnd slackness in business which supervered
on the trade boom that followed the Armistice. It is for a similar reason
that there hug been a fall in the revenue of the Postal and Telegraph De-
partment in the last two years. To that I have already referred when I
was dealing with the first amendment of my friend Mr. Amar Nath Dutt.
That fact also answers the question which has been put to me by my
friend Mr. Nilakantha Das. It is true that we have opened additional’
post offices and thereby offered extended facilities in rural areas; but
owing to the trade depression the letters and post cards conveyed by the:
department have not shown the anticipated growth and that has affected
the revenue. That fact also supports the unsoundness of the proposition
placed before the House by my friend Mr. Thakur Das Bhargava. Now,
if it is true that the poor man makes considerable use of the post card,
then the fact that we have increased the number of post offices in rural
areas in the last five years should have helped us appreciably in the matter
of our revenue. But the correct position in regard to the poor man has
alrendy been explained by my Honourable friend Revd. Chatterjee; and
the same attitude has been taken on previous occasions by various other
Members in this House, including my Honourable friend Mr. N. M. Joshi,
who are all familiar with the requirements of the poor man. The point
is that the poor man does not possess the requisite degree of literacy and’
therefore it is not possible for him to make any extensive use of the post
card.

I fully realise the real character of this debate. That wag explained
by my Honoursble friend Mr. Aney to whom T am grateful for the kind
words he said about me. Tt is the registration of an' annual protest which
may some day lead to a reduction in the post card rate. When finaneial
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equilibrium has again been restored in the department, and f;he o}ltstanlL
ing demands of the lower subordinate staff have been complied with to a
reasonable extent, I hope the time will come for some reduction in the
post card rate. My Honourable friend Pandit Thakur Das Bhargava also
said that when Honourable Members on the opposite side came and occupied
these Benches they would forthwith reduce the post card rate. I would
ask my Honourable friends opposite to ponder over that proposition a
bit. I think my Honourable friend Sir Hugh Cocke the other day referred
to the fact that in England the Post Office now yields a profit of some-
thing like £9 millions. But even so, the Labour Government there have
not thought it appropriate to bring down the post card rate or any
postage rate in that country. I think in that connection I quoted on a
previous occasion from a speech of Mr. Snowden where he definitely ex-
plained why these postal rates could not be brought down.

I am sorry that my Honourable friend Mr. Bhargava did me an in-
justice; for I certainly did not appeal to my Honourable friends opposite
‘that out of deference to me they should turn down this proposition. All
I said was this: that in view of the action that they have consistently
taken in this matter of the improvement of the service conditions of
the lower subordinate staff in the department, they should turn down this
amendment. Sir, the acceptance of this amendment would cost about
00 lakhs a year and I cannot possibly accept it.

Mr. President: The question is:

“That in Schedule II to the Bill, in the proposed First Schedule to the Indian Post
{)ﬁicde ‘Act, 1808, for the entries under the head ‘Postcards’ the following be substi-
‘tuted :

‘Single Quarter of an anna.
Reply - Half an anna'’.”

The Assembly divided 3

AYES—-33.

Abdul Matin Chaudhury, Maulvi. Mukerjee, Mr. Saradinda.
Agnihotri, Mr. K, B, L. ‘ Murtuza Saheb Bahadur, Maulvi
Aney, Mr. M. 8. ) Bayyid.
.; angar, IL’{LdK. TY; Rangaswami. Neogy, Mr. K. O.

argava, Pandit Thakur Das. jan B
Che%g\yar, Rao Bahadur P. T. R"“fukﬁgg’ Sg:g,’ Khan Bahadur

umaraswami. :

Das, Pandit Nilakantha, llg:rr.xinnf;:: iﬁl (I;&l g
gutt, Mr. Amar Nath. ' Sarda, Rai Sahib Harbilas.

utta, Rai Bahadur 8. C. Singh. Kumar Rananja
Farookhi, Mr. Abdul Latif Baheb. Singh, Mr. ‘Adit Pra:aﬁ"
Gour, Bir Hari Singh. Singh, Mr, Gaya Prasad.
IGulab sSmgh, I3&1«1&11_‘. Sinha, Kumar Ganganand.
swar Baran, Munshi, ) Sinha, Mr. Rajivaranjan Prasad
Kidwai, Sheikh Mushir Husain. Sitaramaraju., Mr. B '
Lalchand Navalrai, Mr. Talatuley. Mr. 8. D,

M'alavi,va. Pandit Krishna Kant. ; Venkatakrish .
Mitrs, Mr. 8. 0. Ziauddin Ah::aan(:?aoudhn, Me. P
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NOES—51.

Abdul Aziz, Khan Bahadur Mian.

Abdul Qaiyum, Nawab Sir Sahibzada.

Alexander, Mr. W

Anwar-ul- Azxm, Mr,

Banarji, Mr. Rajnarayan,

Baum, Mr. E. i’

‘Chatterjee, The Revd. J. C.

Cosgrave, Mr. W. A.

Crawford, Colonel J. D.

Crerar, The Honourable Sir James.

Dalal, Dr. R. D

Ferrers, Mr. V. M.

French, Mr. J. O,

Ghazanfar Alj Khan, Raja.

Ghuznavi, Mr. A,

‘Gidney, Lieut. -Colonel H A J

‘Gwynne, Mr. 0. W,

Hamilton, Mr. K. L. B.

Hardy, Mr. G. 8.

Heathcote, Mr. L. V.

Hira Singh Brar, Sardar Bahadar,
Honorary n.

Howell. Mr. E, B.

Ismail Khan, Mr. Muhammad.

Jawahar Singh, Sardar Bahadur
Sardar.

Lamb, Mr. W. 8.

Lindsay, Sir Darcy.

The motion was negatived.

Bohedule IT was added to the Bill.
Mr. President: The question is:
““The Schedule IIT stand part of the Bill."”
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Mitchell, Mr. D. G.
Mntrﬁ, 'fhe Honourable Sir Bhupendra

Mitter, Tho Honourable Sir Brojendra.

Mohammad Ismail Khan, aji
Chaudhury.

Monteath, Mr. J.

Moore, Mr. Arthur.

Mukherjee, Rai Bahadur 8. O.

. Noyce, Sir Fran

Pai, Mr. A. Upendra

Parsons, Mr, A. A. L.

Rahimtulla, Mr. Fazal Ibrahim.
Rainy, The Honourable 8ir George.
Rajah, Rao Bahadur M. C.

Rau, Mr. H. Shankar.

Row, Mr. K. C.

Snlu Mr. Ram Prashad Narayan.
Sms, Mr. H A

Schuster, The Honourable 8ir George.
Scott, Mr. J. Ramsay.

Blater, Mr. 8. H.
8ykes, Mr. E. F.

Tin Tat, Mr.

Yakub, Maulvi Mohammad.
Yamin Khan, Mr. Muhammad.
Young, Mr. G

Mr, Amar Nath Dutt: Sir, I beg to move the amendment that stands

my name and which runs as follows:

““That for Part I.A. of Schedule III to the Bill the following be substituted :

Parr 1.

Rates of Income-tax.

.A. In tha orse of every individual, Hindu undivided family,
unregistered firm and other association of indivldua{!
not being a ragistered firm or & company—

Rate.

(1) When the total income is less than Rs. 5,000 ’ . Nl
(2) When the total income is Rs. 5,000 or upwards, but Four pies in the rupee.

is less than Rs. 10,000

(3) When the total income is Rs, 10,000 or upwards, but Five pies in the rupee.

is less than Rs. 15,000.

'(4) When the total income is Rs. 15,000 or upwards, but Six pies in the rupee.

is lces than Rs. 20,000.

'(8) When the totalincome is Rs. 20,000 or upwards, but Nine piesin the rupee

is less than Re, 30,000,

(6) When the total income is Rs, 30,000 or upwards, but One annain the rupee.

is less than Rs. 40,000.

17) When the tota' income is Rs. 40,000 or upwards . One anna and ux pies

in tho rupee.’
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Sir, when submitting this amendment to the Schedule with reference
to the Income-tax Act, I carefully considered the income of the geveral
classes of the Indian people before putting down at what rates they ought
to be taxed. My first difference with Government as regards the Schedule
is with respect to incomes between Rs. 2,000 and Rs. 5,000. They want
to tax the people whose income is over Rs. 2,000, that is, whose income
is less than even Rs. 175 per month; but I want that people whose income
is just slightly over Rs. 400 should not be taxed, but people drgwing
Re. 425 and over may be taxed. My reason is this; ordinarily n gentleman
having two or three children and a wife, a daughter to educate and two
sons to be sent to college can hardly maintain himself and his family
with Rs. 400 &« month. And he already payvs several taxes to (fovernment
in the shape of land revenue. house rent and so forth. Income-tax should
be assessed only upon such people who do not pay any tax for the main-
tenance of the Government of the country, but in Indin these people
generally pay various other' taxes and they arc hard-pressed feor this
income-tax. So I ask that people whose income is below Rs, 400 n month
should not pay any income-tax at all. Then the difference is with respect
to those who belong to a cluss whose income varies from Rs. 400 to Rs. 800,
that is to say, from Rs. 5,000 to Re. 10,000 a vear. For them I would
not have any rate save and except 4 pies in the rupee. I consider that
to be rather a high rate, but as Government at the present moment require
money, and the Finance Member has to find out ways and means in the
shape of some Tariff Bill, I would not exempt these men, but they may
be assessed at 4 pies in the rupee. =

With respect to those getting more than Rs. 800 a month, and up
to Rs. 1,250, I may take them to be at least gentlemen who are well
placed in life. Considering our Indian standard of life, we may say that o
gentleman who drows Rs. 1,000 & month is well placed in life and he
can be asked to pav at the rate of 5 pies in the rupee. (Munshi Iswar
Sagran: '‘Question.”’) Of course there are different standards of living.
For gentlemen who have to go abroad every vear and live for six months
in the cold climate of England and enjoy the company of white men and
women instead of their own countrymen, an income of 1is. 1,000 or even
Rs. 10,000 may be nothing. T know crores of money have been spent in
that way. Then people whose income is between Rs. 15,000 and Rs. 20,000
may pay six pies in the rupee. Then T come to people whose income is
between Rs. 20,000 and Rs- 80.000 s year. These are generally men of
the class or classes similar to those who have risen to the rank of District
Magistrates and District Judges from the rank of Deputy Magistrates or
Munsiffs and have been fortunate enough to get listed appointments.
At one time their income was Rs. 250 or 800 a month, and so thev can
afford to pav some income-tax. They can pay a little more income-tax,
nine pies in the rupee. People who get more than Rs. 2.500 n month
are rich men, and they may be taxed one anna in the rupee. 1 have
no objection to these rich people bheing taxed at that rate. Then with
regard tc people who get more than Rs. 40,000 a year, that is people like
High Court Judges, Secretaries to Government. etc., people who dqraw
Rs. 4,000 a month or over, should be taxed certainlv at the rate of one
anna and six pies in the rupee. Tn support of these figures, T think. Sir
1 need hardly waste the time of the House by saving anvthing more,
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because an elaborate examination of the reports of the debates of the
Legislative Assembly will show the reason why we ask for a reduction of
this tax every year, and I think I need not waste the time of the House
by repeating the same arguments year after year. But when I put these
figures before the Honourable the Finance Member, I can assure him that
I have carefully considered the matter and come to these rates which no
reasonable man can decline to accept.

The Honourable Sir George Schuster: Sir, I have calculated what
would be the cost of the amendment proposed by my Honourable friend.
1t would reduce our receipts from income-tax by 825°7 lakhs on the basis
of the statistics for 1928-29. I do not feel, Sir, that it is necessary really
to do more than to state that bare fact. Instead of getting an addi-
tional revenue from income-tax, we should lose this very large sum and
the finances of the Government could not be carried on on that basis.
I deult with an amendment of this kind last year in the course of the
debate on the Finance Bill, and pointed out that the limit of exemption
stands considerably lower 1n England than it does in India. I do not
think that any case has been made out for raising that limit. Of course,
every tax is an objectionable measure. But if money has to be found,
I think the present :ncome-tax is a very fair way of raising a part at least
of what is required to meet the Government’s expenditure. Sir, T must
oppose the amendment,

Mr. President: The question I have to put is:
*That for Part 1-A. of Bchedule III to the Bill the following be substituted :

‘“Part I.

Rates of Income-taz.
A. In the case of every individual, Hindu undivided family,
unregistered firm and other association of individuals
not being a registered firm or a company— Rat
ate.
(1) When the total income is less than Rs. 5,000 . . Nil.
{2) When the total income is Rs. 5,000 or upwards, but Four pies in the rupee.
is less than Rs. 10,000.
(3) When the total income is Rs, 10,000 or upwards, but Five pies in the rupee..
is less than Rs. 15,000,
{4) When the total income is Rs. 15,000 or upwards, but Six pies in the rupse.
is less than Ra. 20,000, o
(5) When the total income is Rs. 20,000 or upwards, but Nine pies in the rupee.
is less than Rs. 30,000.
(6) Whan the total income is Rs. 30,000 or upwards, but Oneanna in the rupee
is less than Rs. 40,000.
{7) When the total income is Rs. 40,000 or upwards . Oneanna and six pies
in the rupee.”

The motion was negatived.
Pandit Thakur Das Bhargava: I do not move amendment No. 32.*
Ral Bahadur 8. O, Dutta: Sir, I move:

“That in Part I-A of Schedule IIT to the Bill, in entry (1), for the word and
figures ‘Rs. 2,000’ the word and figures ‘Rs. 3,600’ be substituted.”

I only wish to add that the cost of living has altbgether incrensed.
The house rents in towns have increased ; municipal rates and cesses have

*«In Part I-A of Schedule III to the Bill, the words ‘Hindu undivided family' be
omitted."

a
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increased; prices of food-stuffs and other things have also increased; so
there is a case for raising the minimum exemption.

The motion was negatived.

Pandit Thakur Das Bhargava: Sir, I beg to move:

*“That in .Part I-A of Schedule III to the Bill, the following be added to entry (1):

‘But in case of Hindu undivided family 'when the total income is
lees than Ras, 4,000 . . .

and consequential amendments be made in entry 2. "

I take this opportunity of thanking the Honourable the Law Member
for the kind sympathy that he has been pleased to show to the main pro-
position I moved while considering the Finance Bill.  This particular
amendment proceeds upon the policy which the Government themselves
have accepted in regard to super-tax. As the House is well aware, the
Government have made this concession in regard to super-tax in favour
of the Hindu undivided family, though they have regarded the minimum
income as Rs. 75.000 instead of Rs. 50,000. Now, I do not think there
is any undivided family which has got members less than two in number,
go that if there are two members, then the minimum income comes to
Rs. 2,000 which is the minimum income for all others. Therefore, I am
submitting that if this amendment is accepted by the Government, they
do not decrease the minimum taxable income of the individual. Now,
Sir, 1 understand that this will involve something like 25 lakhs or so.
But, 8ir, this is exactly the premium which the law lays upon the separa-
tion of the Hindu family by the Income-tax Act. If it is realised that
this matter in the Income-tax Act is a sort of penalty to the Hindu un-
divided family, I would submit that tle amount involved is not material.
1 have purposely refrainod from sending in amendments to the other parts
of this Schedule, whereas they would have been quite relevant and per-
fectly consistent with the main purpose of this amendment when
they related to incomes of more than Rs. 4,000. But that I have purposely
done because I understand that the Government have been pleased to
go into this matter. But as that policy will take some three or four years,
T made bold to suggest this amendment now as this will brmg relief
to the poorest families of the Hindus. If a Hindu has got an income of
Re. 2,000 and if a family has got its income of Rs. 2,000 and there are
tive members constituting the family. that means you are taxing an
individual who is getting only Rs. 35 a month while in any other case you
cannot tax any undivided family unless an individual gets an income of
ubout Rs. 188 a month. I would therefore submit that as a fair test of
“'i+ coming justice in regard to the Hindu families, this amendment may
he accepted by the House,

The Honourable Sir George Schuster: Sir, as regards the loss of revenue
involved, I understand that iny friend is moving the second of the three
amendments standing under No. 84. T think my Honoursble friend is
about right in his estimate of the loss of revenue. According to the
figures of 1928-20, it would be just under 20 lakhs. 8ir, I have always
been myself in a difficulty in dealing with this question which has come
up several times before, for T have alwavs found myself unable to under-
stand the argument which is advanced in this case. I appreciate that in
certain caser, there may be hardship to an Hindu undivided family and
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those cases we propose to examine. But in. the ordinury case, any ordi-
nary head of a family, as I pointed out in the debate the other day, may
have wife and two or three children. The whole of the income comes in
his own name and he has to pay tax on that income. He gets no allowance
in respect of his wife or his children and I fail 40 see why, in the case of
a Hindu undivided family, the total income of the family should be split
up into shares, whereas in the case of an ordinary family, if the income
is that of the head of the family, it should be treated as income of one
man only.

I feel that if the arguments on which my Honourable friend has based
his proposal were to be accepted, a great deal of injustice would be done
to other families. That, Sir, is the sort of point which will have to be
discussed when advantage is taken of the promise made by my Honourable
colleague, the Law Member, that a Bill should be put up and discussed
between the proposers and the Government and eventually circulated for
opinion. In the meanwhile, Sir, although anxious to do justice when it
is possible or rather to remove an injustice whenever it is possible, I am
afraid that I must on behalf of the Government oppose this amendment.

Mr. President: The question is: ‘
“That in Part I-A of Schedule III to the Bill the following be added to entry (1) :
‘But in case of Hindu undivided family when the total income
is less than Rs, 4, ... Nil!
and consequential amendments be made in entry (2).”
The motion was negatived.
Pandit Thakur Das Bhargava: Sir, I beg to move that:
“That in Part I-A of Schedule ITI to the Bill the following be wdded to entry (1) :

‘But in case of Hindu undivided family when the total income
is less than Rs. 3, Nil.
and consequential amendments be made in entry (2).”

8ir, I have been hearing the views of the Honourable the Finance
Member on this point, and I understand that he feels some difficulty in
acoepting the principle of the proposal which I have been submitting for his
consideration every year. Now, I may point out a case in which an indivi-
dusl is getting an income of Rs. 8,000 contributed by his sons or daughters.
In that case it is individual income, so far as this income is concerned.
This is his own income and the man will not be free from being taxed on
account merely of the fact that he belongs to an undivided Hindu family.
But so far as the joint ancestral property is concerned, it may be that in
that property a man may acquire some sort of title or interest by birth. May
I just illustrate my point by referring to a family in which there are two
or three earning members. In that case, Sir, it might happen that their
joint income, the income of three or four members, may come up to
Rs. 2,000; in that case they may have usually their wives, children and all
of them living together; but all the same their income would he added
together and they will be taxed as a Hindu undivided family. Tt is in
regard to this case that hardship occurs. Now, 8ir, so far as the principle
of this amendment is concerned, Government themselves are committed
to it. As T submitted in reference to my last amendment, what they pro-

pose in relation to the super-tax applies on all fours to the present case.
G 2
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In the case of super-tax under Part II of (Schedule III, the rates proposed
are:

“In the case of every Hindu undivided family :

(i) in respect of the first twenty-five thousand
ropees of the excess
(ii) for every rupee of tnc next twenty-fiva
thousand rupees of such excess ... ... One anna and one pie in the
rupee.’’
So that they themselves have fully realised the justice of the case and
have raised the minimum taxable income of a Hindu undivided family by
50 per cent. Now, this is exactly what I ask in relation to poor families.,
So what justification is there for making that sort of concession in re-
gard to rich families who have to pay super-tax and not extending the
same thing to poor families whose income is less than Rs. 8,000? My
humble submission is that it will not be difficult for a rich family to
pay income-tax and even super-tax, however unjust it may be, but in
regard to the poor man it will be very difficult even to pay income-tax. I
would therefore beg the Honourable the Finance Member to accept my
amendment. So far as this particular amendment is concerned, he cannot
meet it with the argument which he has been pleased to place before the
House in relation to my previous amendment. Sir, I move.

The Honourable Sir George Schuster: Sir, I do not wish to enter into
any lengthy discussion of this question at this moment. I hope there will
be an opportunity afforded fully to thresh out the several aspects of this
question if we follow the procedure suggested by my Honourable Colleague,
the Law Member. I fully recognise that the Honourable the Mover of this
amendment has a certain amount to say on his side if his argument is
that the present system is illogical. I quite agree it is illogical that in
the case of income-tax no distinction should be made whereas in the case of
super-tax a distinction 1s made between s Hindu undivided family and an
ordinary individual, but I am afraid that the acceptance of that lack of
logic in the present systemn cannot induce me to accept the presemt
amendment. I feel that the whole matter requires a great deal of further
study before we can deal with it. My Honourable friend said that, in the
case of several adult members of one family each of whom is earning
an income, all the income will be pooled together and taxed accordingly.
But according to my information, the earned income of a member of &
Hindu undivided family is not ordinarily combined with the family income
for the purposes of assessment. I understand that it may be so combined
if the member of the family has received a special education at the cosb
of the family and if the income is earned by virlue of the qualifications
which that special education has given him, but in other cases, according
to my information, the individual earnings of each member are treated
separately. However, this is a matter which will be inquired into, and
I submit to this House that a great deal of study is necessary before we
can tackle this matter. Tf cares of that sort of injustice do exist, those
arc cases which might be remedied, but on the other hand I would point
out to my Honourable friend, in support of what T have said before, if
you take the case of an ordinary father with one infant child who is earning
no income at all, that would constitute a family of two as he says, and
I cannot see why, in the case of a Hindu family of that kind, the income
should be treated as divided into two shares, whereas in the case of &
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non-Hindu family, it should be treated as the income of the head of the
family. That is the point which I was making. However, I do not intend
to carry the argument any further now. The amendment which we now
have before us would cost rather over Rs. 10 lakhs, and until this matter
is further examined, I am afraid, that, on behalf of the Government, I

must oppose it.

Mr, President: The question is:

“That in Part I-A of Schedule ITI to the Bill the following be added to entry (1) :

‘But in case of Hindu undivided fa

is less than Rs. 3,000

and consequential amendments be made in entry (2).’

The Assembly divided :

mily when the total income

Nil?

(At this stage Mr. President vacated the Chair which was taken by

Mr. Deputy President.)
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Mr, Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I beg
to move:
“That in Part I-A of Schedule I1I {0 the Bill for entries [2), (3), (4), (5), (6), (7) and

{8) the following be substituted :
(2) When the total income is Rs. 2,000 or upwards ... Five pies in the rupee’.’’

Sir, the present income-tax incidence is on a graded scale. It is &
scale which rises from 5 pies to one anna and six pies. It is
8P fve pies on a totsl income of Rs. 2,000 or upwards but less
than Rs. 5,000; it is six pies in the rupee on a total income from Rs. 5,000
up to less than Rs. 10,000; nine pies in the rupee on an income between
Rs. 10,000 to Rs. 20,000; one anna in the rupee on a total income of
Rs. 20,000 to Rs. 30,000; one anna and three pies in the rupee on
Rs. 80,000 to Rs. 40,000, and one anna six pies in the rupee on an income
of Rs. 40,000 or upwards. Now, Sir, my amendment is that the income-
tax should be calculated at the rate of only five pies in the rupee on all
income and there should be only one flat rate, and not on a grade scale
65 at present existing. 8ir, it may be said that my amendment is
a novel one and without a precedent, and as such it should not have been
made. But if the House will bear with me for a brief few minutes, and
if they are open to conviction, I shall be able to satisfy them that there
is a precedent, that income-tax was levied at only one rate up to the
year 1916, and incidence of the tax also was not so high as it is now.
Now, Sir, it may be said that the income-tax is a direct tax and some of
the English economists have said that a direct tax is better than an
indirect tax. This may be true in countries which are rolling in gold and
whose resources are not exploited and where people are living happily;
but it is not true of a country like India where the resources are all ex-
ploited, where industries are not at all supported and where the majority
of the people live from hand to mouth. In a country like this, to have
income-tax is tantamount to oppression, and if the incidence is unjust as
it is at present, it is certainly very objectionable and goes to ruin the
country,

Sir Hugh Cocke (Bombay: European): 1 am extremely sympathetic
to the Honourable Member's amendment, but may 1 ask him now it is
going to help the masses?

Mr. Lalchand Navalrai: I know the difficulties of the Government, but
that is no reason for their not doing the thing to which they are pledged.
I will presently show you that, before the war, the incidence was only 5
pies in the rupee. There was only one scale. If the income-tax was
raised for the purpose of war exigencies, why is it that Government have
not done anything for the last 14 years to revert to the method of income-
tax which existed up to 1915?

Sir Hugh Oocke: My question was how this was going to help the
masses. The income-tax is not a tax on the masses at all.

Mr. Lalchand Navalrai: 1 think it is a mistake to say that it ig not
A tax on the masses. In this country an income of Rs. 2,000 is not the
income of a rich man. I would go further und sny that it is certainly
the income of a poor man if the living and other expenses of people are
taking into account. It is not only the income that you have got to con-
sider. You are charging on the gross income, and “vou do not consider
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how many children the man has, what his family is and what his expenses
are. Those are the considerations that you have to bear in mind. I
would also be able to show to the House on the same reasoning, that
even the income of Rs, 15,000 cannot be said to be the income of a yery

rich man.

Now, Bir, I want to tell the House that the income-tax incidence is
a very high one. I have certainly my sympathy for the Honourable the
¥inence Member. I submit that it is not his fault as he has joined his
office lately. I do have sympathy with him on that account, but I cer-
tainly cannot congratulate him on his increasing the incidence now.
When we tell him that there should be a reduction, his reply is, ‘‘How
are the expenses of Government to be carried on?”’ There are several
ways of reducing expenditure. In a country like India, where taxation
is already very high and where the new taxation is considered oppressive
and is operating as a great hardship, why should new taxes be raised?

Now, 8ir, I will show you what the history of the income-tax is, and what
has been its incidence. The income-tax commenced in the year 1860,
and it commenced with an incidence of 2 per cent. My contention that
it should not be graded and that it should be flat five pies in the rupee will
be borne out by this history. In 1860, it was 2 per cent. In 1862 it was
raised to 4 per cent. In 1868 it was reduced to 8 per cent. In 1865, there
was a great stir, and Government had to yield to it and it was abandoned.
In 1867 again it reappeared as the licence tax at 2 per cent. Then in
1868 it became a certificate tax. In 1869 it became income-tax agsin,
but the incidence was only one per cent. In 1878 it was totally abolished,
but it was revived in 1877. It was governed by local Acts till 1886, when
the Central Legislature came in and an all-India Income-tax Act came
into cxistence. What do we find in 18867 In 1886 we find that income
was assessed at 5 pies in the rupee, and that continued till 1915. Now,
in the Manual of Income-tax you will find that from 1888 to 1915, Rs. 2,000
to Rs. £,000 were assessed at 5 pies in the rupee, Rs. 5,000 to Rs. 10,000 at
5 pies in the rupee, Rs. 10,000 to Rs. 25,000 at five pies in the rupce,
Rs. 25,000 upwards also at five pies in the rupee. Thus there was one
rate and it continued until 1915. Then, Sir, the war began and during the
war there was a revision made. Government came with an appeal to the
House to raise it and they raised it and raised it abnormally. The
Legislature agreed and came to the help of the Government at a time of
distress. It is only after their distress is over that we are distressed by
the Government. Since then, representations have been made and they
have not been heeded at all. I submit that that is not reasonsble at all.
Now, 8ir, to proceed with the history of this income-tax. This uniformity
of tax was done away with in 1916. In the place of five pies on incomes
of Rs. 2,000 to Rs. 5,000, the old position was maintained. On incomes
between Rs. 5,000 and Rs. 10,000 it was made into six pies. Then, from
Rs. 10,000 to Rs. 25,000 it was at once raised to nine pies. From
Re. 25,000 and upwards it was raised from five pies uniform rate into 12

pies.
(At this stage Mr. President resumed the Chair.)

This was in 1916. Tt went on up to 1918. In 1918 again
there was a revision mnade and some pies were increased. In
1921 again where it was 12 pies in the rupee, they made it
into 14 pies, and where it was 14 pies, they made it into 16
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pics. In 1929, again, it was increased in the place of 14 pies to 16 pies.
and in the case of 16 pies it was increased to 18 pies. 1t will be
observed, Sir, that the Honourable the Finance Member now.makes an
appeal in his Budget to increase the rate by ome pie on incomes of
Rs. 15,000 and over. That would bring it to 16 pies where it is 15, and
where it is 18, it would bring it to 19 pies. This is the history that I have
placed before the House. This shows clearly that there was a precedent
before when there was a uniform rate. At present the only reason for this
increase is that there is a deficit. If there is a deficit that can be met
from many other ways, from retrenchment and from several other ways if
the Honourable the Finance Member is pleased to consider it in that direc-
tion. The income-tax is a very unpopular tax. People are suffering very
much from it and it is therefore not at all reasonsble that it should be
increased. On the contrary, I submit in fairness and justice, just as history
shows, just as the precedent shows and just as the distregs of the country
at present shows, it should be reduced. I therefore submit that I have
made out a case, and a very strong case for showing to the House that
five pies was the uniform rate before the war and that after the war the
income-tax has increased by leaps and bounds and that it should be brought
to the pre-war level, by accepting my amendment.

Mr, President: Is there any income-tax in the Indian States?
Mr. Lalchand Navalrai: I do not know, Sir.

8ir Hugh Oocke: Sir, it is hardly considerate for the Honourable Mem-
ber at this hour of the sixth day of the week to get up and make a sug-
gestion of this sort and to go into the history of income-tax rates during
the last ten years. I thought that the Honourable Member was going
to muke a humourous speech as his amendment is obviously a humourous
one, for he suggests the altering of the income-tax rates, which at present
range from five pies in the rupee to one abna seven pics in the rupes,
into a flat rate of five pies in the rupee. He spoke of benefiting the masses,
as if any of the masses were interested in this proposal at all. If the
Honourable Member wants to give any relief to the lower paid people who
are subject to income-tax, why does he not limit his proposition to Ttem
IT? But he brings down the whole of the rates on Items 2 to 8, to five
pies, so that the man in receipt of an income of Rs. 50,000 who now pays,
and who can very well pay a tax at the rate of one anna seven pies in
the rupee, should be taxed at five pies. It is obviously a ludicrous
suggestion and it would cost the Government many crores of rupees.

Pandit Nilakantha Das: T am not here to make a speech on the amend-
ment, but some points arose incidentally on which I feel inclined to explain
to the House what the real situation is. The Honourable Member from
the European Benches stated that the poorer man does not pay any
income-tax. My Honourable friend Mr. Lalchand Navalrai contended
that those who earn Rs. 2,000 a year are poor men, and therefore the
income-tax falls on poor men. Yes, it is something to say that the poor
man is taxed, but actually the man earning more than Rs. 2,000 must
not be said to be a very poor man in this country. But as & matter of
fact, the theory is that all taxes percolate down to the poor man
and they are realised from the poor man in the long run. This theory is
a truism. When, for instance, we propose an increment of pay of the
officials, don’t we take into account the income-tax which those officials



THE INDIAN FINANCE BILL. 2277

have got to pay? Does not the merchant pay the income-tax out
of hig earnings out of the pockets of the poor man ultimately, and does
he not take that into account at the time of fixing prices? Thus in every
item of income we tax do we not ultimately realise the tax money from
the poorest of the land, though directly we do not tax the poor man?
And & real economic insight into the subjeet will make it clear that all
taxes that we levy arc ultimately realised from the poor man.

But I wish to give you here a particular instance which I know, where
the poor man, the poorest of the poor, directly pays the income-tax. I
have experience in my constituency of some very rich men “who are
money-lenders and they are taxed very heavily on account of their great
income in interest. As I was saying the other day, Sir, these are the
people who are selected by our officials, and officially minded non-officials
sometimes to serve as members on banking committees, on co-operative
societics and co-operative banks, and these are the people who are known as
bankers and men who can deal with economic problems of the country,
and what do they do? My own relatives and my own servants have often
approached them for loans, big or small. What do they do? At the
outset these money-lenders say, ‘‘Before you take this loan, say of
Rs. 200 or Rs. 500, you must pay the income-tax’’. Before the loan is
given, some percentage is deducted for the prospective payment of ihcome-
tux, so that if the borrower writes the bond, say for Rs. 1,000 he gets
only, say about Rs. 940 or so. This is the custom that has been going
on amongst the money-lenders. I daresay and I know as a matter of
fact many of our money-lenders are used to this vicious practicc and a
money-lender is a money-lender after all all over India, and mostly we
depend on moncy-lenders for this income-tax. Now, my Honourable
fricnds will realise that directly the poorest of the poor, the most needy
who ought to be hclped by the Government in every way and the
indebted peasants are the persons who pay this tax. Therefore the argu-
ment that the poor man does not pay this income-tax either directly or
indirectly has no meaning. TRealising this, I think, my Honourable fricnds
will be guided in their votes.

The Honourable Sir George Schuster: Sir, I need only add to this dis-
cussion g plain statement of fact, that this particular amendment would
cost the Government sgven crores and 28 lakhs. I think, Sir, that that
puts it out of court as a practical proposition, however much we may
desire to see reduction of taxation under all heads.

Mr. President: The question is:

*“In part I.A of Schedule IIT to the Bill for entries (2), (3), (4), (5), (6), (7) -and
(8) the following be substituted :
‘(2) When the total income is Rs. 2,000 or upwards ... Five pies in the rupee'.”

The motion was negatived.
Rai Bahadur 8. 0. Dutta: Sir, I beg to move:

“That in Part T-A of Schedule IIT to the Bill for entry (2) the following be
substituted :

‘(2) When the total income is Rs. 2,000 or upwards,
but is less than Rs. 5,000 Cee

Three pies in the rupee’.”

" 8ir, this is a very modest proposal and I hope this will be accepted
by the House. I need say only this in favour of its acceptance.
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The Honourable Sir George Schuster: Sir, this amendment would cost
Government 58} lakhs. I am afraid that on that ground 1 must oppose
it.

Mr. President: The question is:

“That in part I-A of Schedule III-to the Bill for entry (2) the following be substi-
‘tuted :

(2) When the total income is Rs. 2,000 or upwards, ’
but. is less than Rs. 5,000 ... Three pies in the rupee’.”

The motion was negatived.

Mr, Saradindu Mukerjee (Caloutta Suburbs: Non-Muhammadan
Urban): Sir, my amendment does not touch the pockets of the Finance
Member. There is a great deal of chaos in the interpretation . . . . ..

Mr. President: Will the Honourable Member read the amendment first ?

Mr. Saradindu Mukerjee: My amendment runs as follows:

“In part I-A of Schedule III to the Bill, in entries (2), (3), (4), (5), (6), (7) and
(8), before the words ‘total income’, the words ‘net and actnal’ be inserted.’’

The Honourable Sir George Schuster: Sir, 1 rise on a point of order.
1 shall be very glad to discuss this amendment with the Honourable
Member out of this House. I would suggest however, on a point of order,
that in a Bill which is a Bill to fix the rates of the tax, an amendment of
this kind, which is going to alter the whole basis of assessment and which
involves very complicated considerations and calculations of income is,
strictly speaking, out of order. I know, Sir, that on previous occasions
you have been prepared to take a wide interpretation of what is in order.
But I would submit {0 you that, in the present case, as the time has got
very late, and as this raises very complicated issues, my Honourable friend
might be prepared not to move his amendment and to discuss the com-
plicated issues involved with the Income-tax Department. I would be
very pleased to give him every assistance that I can to understand the
matter but if he moves his amendment I shall be bound to oppose it.

Mr. President: Is the Honourable Member satisfied with that?

Mr. Saradindu Mukerjee: My idca is that, if the Honourable the
Finance Member gives instructions to the Department to interpret the
total income properly, I may withdraw my amendment. What T mean is
that, in coming to the actual figure of income-tax, these Income-tax
Officers all take upon themselves the role of Advocates-General, and instead
of finding out the actual income the man has, they try to take advantage

of a hypothetical income which he might have derived two or three years
previously.

Mr. President: The Honourable Member has hceard what the Finance
Member has said. If he is satisfied, he necd not move his amendment;
otherwise he may move it.

Mr, Saradindu Mukerfee: I have submitted to the Honourable the
Finance Member that, if he gives orders {0 the Department I could meet
them and explain my point of view, in which case I will be prepared
not to move my amendment.
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The Honourable Sir George Schuster: I have. already said that I was
prepared to arrange with the Income-tax Department to go fully into this
matter with my Honourable friend. 1 am not prepared to give any under-
taking which would imply that the income is not being assessed in a pro-
per manner now; and if that is what my Honourable friend wants, I am
afraid I cannot give him such an undertaking. But I would advise him
to discuss .the matter with the experts who are available here, and I think
he will be prepared to modify his views on the subject.

Mr. Saradindu Mukerjee: Very well, Sir. I do not move my motion.

Sir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muhsm-
madan): Sir, the amendment which stands in my name and which I now
move runs as follows:

“ In Part I-A of Schedule III to the Bill for entries (4), (5), (6), (7) aund (8) the
dollowing be substituted :

“(4) When the total income is Rs. 10,000 or upwards, but Nine pies in the rupee,

is less than Rs. 20,000.

(5) When the total income is Rs. 20,000 or upwards, but One anna in the rupeo.
is less than Re. 30,000.

(6) When the total income is Rs. 30,000 or upwards, but One ania and three
ie less than Ra. 40,000, pizs in the rupee.

(7) When the total income i8 Rs. 40.000 or upwards . Oage anna and six pies

in tho rupee’.”

The purport of my amendment is to maintain the status quo, that is to
say, the present rate of income-tax and super-tax, and with that object in
view 1 have, as Honourable Members will find not only tabled this amend-
ment but another amendment which has the same purpose in view. I
shall now give my reasons for asking Honourable Members to support this
amendment. As I have already submitted, I want that the income-tax
and the super-tax should be levied at the same rate as has been in force
hitherto, and there should be no increase of one pice either in the income-iax
or in the super-tax. My present amendment deals with income-tax but
the reasons which I now give against the enhancement of the income-
tax apply equally, mutatis muiandis, to the increase of super-tax. I shail
therefore make one speech and give the Honourable Members my reasons
why there should be no increase at all.

Sir, the House is aware of what I said at the general discussion of the
Budget. I then pointed out that a great denl of the deficit of which tac
Honourable Finance Member has complained is due to abnormal and
transitory causes, and that the Retrenchment Officer who has been appoint-
ed to effect retrenchments on the civil side and the retrenchments that the
Military Dopartment are effocting in their own expenditure, ought to be
sufficient for the purpose of balancing the Budget. In any case I pointed
out that the Finance Member has resisted any change of policy during the
transitory stage through which the Government of India are passing. He
appealed to this House not to ask him or the Government of India tn
Jaunch upon any large proposal for a change of policy pending the reforms
consequent upon the report of the Statutory Commission, and on that
ground he asked that there should be a political as well as an economic
armigtice. If you do not wish to make any change of policy, do not also
make any change in the ratc of taxation. But unfortunately while he is
against any change of policy, he persists in saddling the country with addi-
tional taxation to the extent of 5 crores and odd. We have therefore to
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fight the ground with him inch by inch, and I am afraid this is the last
ditch. But at the same time I hope Honourable Members will rise to-
the occasion and stand up like one man and resist this most odious burden
which is sought to be thrown upon the tax-payers of this country. Honour-
able Members are aware that the effect of the tax being levied upon one
class or community does not rest upon that class or community at all.
It. passes on,—this is one of the economic problems,—it passes on to the
general community. Take for instance, a very simple case. If & doctor
1s in the habit of charging a fee of Rs. 16 for a visit, and he has to pay,
a heavy income-tax and super-tax, he reimburses himself by immediatety
raising his fee to Rs. 25; and a doctor who charges Rs. 2 per visit raises-
his fee to Rs. 8. And thus it goes on. Thereforc let Honourable Members
once for all believe the greéat, grand economic truth that whatever may be
the circle of people upon which the tox is immediately levied it is distri-
buted like a small wave in the ocean. It gets on expanding, expanding and
expanding till it reaches the uttermost corners of the earth. That is exactly
how these taxes react upon the life of the nation at large. Therefore, let not
any Member in this House for one moment remain in a state of delusion
by thinking that this is a rich man’s tax and the poor man is free from it,
and therefore he need not give his helping hand to the relief of the rich
man. The interests of the rich and the poor in this respect are identical.

Now, Sir, Honouruble Members on the other side are aware and if they
are nob aware they will very soon be convinced, that the Indian Income-
tax Act is not onlv about the most obnoxious. but about the most inequit-
able Act that any Government could place upon the Statute-book. I, Bir,
as & responsible Member of this House, speaking with due reserve—and I
have before me the Statutes of the United Kingdom, Australia, Seouth
Africa, Canada and the United States of America and I shall not weary
this House by going through all of them--1 wish to bring out a few salient
points which will at once convince thin House how unjust, inequitable and
extortionate is the Indian Income-tax Act when compared. let us say, with
the income-tax and super-tux laws of the United Kingdom, and when we
remember that this tax was placed permanently on the Statute-book in
1886 and the plausible reasons that were then given by the then Finance
Member, they are the reasons which we have become accustomed to hear
from his successors with as little credence as must have been given to the
exponent of the law in 1886. What did he then say? Gentlemen, he said,
this is the year of deficit. The deficit is caused by the heavy fall of silver
and also by our commitments in the Burmese war. Moreover, hc said,
Russia is showing signs of aggression and therefore we have to fortifv our
frontiers and therelcre we require about o croure of rupees, nbout £66,000,
and thercfore this tax is levied for thesc transitory causes. That was the
motive and the purpose for the enactment of general income-tax law in
1886. 1t .was then never suggested that it was to be a permanent burden
on the country. It was a thin end of the wedge driven in 1888, inserted by
8ir A. Colwin, the Finance Member, who told the then Members of the
Imperial Legislative Council that it was more or less a passing phase and
the burden was necessitated by passing events. But since 1886 the tax
has remained and as the Honourable Member, Mr. Lalchand Navalrai
pointed out, it was at a small flat rate and consequently the people got lised
to it. When they got used to it and the Government felt that they had
now become sufficiently inured to it, they super-imposed upon the peopio
of this country an additional burden in the shape of a super-tax, and
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Honourable Members will remember the reasons which were given in 1917
for the levy of the super-tax. The history of the super-tax will be found
not in connection with the discussion of the Super-tax Act, but in connec-
tion with the discussions of the Finance Bill of that year, and Sir William
Mayer, the then Finance Member, suggested the imposition of the super-
tax us & war measure. The Honourable Mr. Sarma, afterwards a Member
of the Executive Council said, well, if this is going to be a mere war
measure, I will introduce an amendment to the effect that the Super-tax
Act should last during the period of the war only and six months thereafter.
But this was resisted by the Finance Member. As a matter of form, he
said it was much better to have a permanent statute and then repeal
it than to have a statute limited for a certain time. Consequently the opposi-
tion was disarmed and the Members of the old Imperial Council permitted
the Super-tax Act to bc passed. What huas been the result? The war was
over in 1918 and it is now 12 years that the super-tax has been imposed
and there is no sign either of its remission or of its reduction. The old
promises are forgotten. The old reason that was given for the imposition
of this tax is ignored and to add, as it were, insult to injury, the present
Finance Member has the temerity to come before this House and ask the
clected Members of the popular Chamber to perpetuate this odious burden
by increasing it by one pie. Honourable Members will remember the
implication of any proposal if it is carried by this House by their votes and
voices. They should resist, as I have said with the utmost power that they
possess this further imposition of income-tax and super-tax if only on the
ground that the super-tax was intended to be a transitory or temporary
measure for a temporary period and that the Government are morally
bound to repeal it. If they wish that another tax should be levied, they
should come with a fresh Act and ask this House to pass it, and it is then
and then only that they would be justified in having a permanent measure
of super-tax on the Statute-book. I say this, Sir, for this reason. Honour-
able Members will find that, during the short time that they had been
Members of this House, every season, every Session of the Legislative
Assembly, we are treated to small, puny looking Bills of about two sections,
sometimes three sections and sometimes only one section. They are all
ad hoc Bills to rectify here or to tighten the screw there, and all for the
purpose of tying up the poor assessee in the meshes of the fiscal depart-
ment of the Government. But while they do this, they do not seem to
have any regard whatever either to the feeling or to the agony of the asses-
see. The assessment in this country, the highest maximum assessment in
this country, is 6 annas 0 pies super-tax, in addition to the income-tax,
which Honourable Members will find is equally if not in excess of that
which obtains in the United Kingdom, and when I said, at the opening of
my address, that this is by far the most odious Act and a more inequitable
Act thun the English Act, I said I spoke with reservation and with tne
full possession of facts.

Let me give Honourable Members a comparative history of the assess-
ments in England and in this country, and they will at once reslise the
gross injustice of the Indian Income-tax Act. In England—I am relying
for my information upon the only book that is available in the ‘Library here,
third edition of Sander’s Income-tax and Super-tax Act 1928 edition.
Honourable Members will find at page 18 of this book, that in England, at
any rate, up to 1923-24 the assessment was for five years. Here Honour-
able Members will find that, until 1917-18, the assessment used to be for
threc years, following the English law, but they found that they could
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not put the assessee to auction every three yeurs, and the result was that
thereafter they sturted snnual assessment. Now, the history of this m;nunl
asgessment is—every assessce will bear witnees to the fact—that from the
year’s beginning to the year's end half your life is spent In answering
questions and in producing accounts which, as often as not are rejected us
incomplete or unreliable, and the taxing authorities use their own informa-
tion, sometimes true, sometimes false, for whatever it is worth, anq assess
you according to.their estimate. Now that I regard as gross injustice.
Against this, what is your remedy ? In England you have your remedy by an
appeal to the Income-tax Commissioners. Mark the words ‘‘Income-tax Com-
missioners”’. I do not wish to labour this point further, but I would ask
what is the remedy of the assessee in India? He goes from the income-tax
officer to the Assistant Commissioner of Income-tax. It is just as if I was
robbed by a highway man on my way to the House and the Government
said, ‘‘Your appeal would be to his chief brigand’’. Now, is this fair or
just? They are all servants of the same Department; they scratch each
other's backs, The income-tax officer assesses you, he goes, and you appeal
against his assessment to his brother officer, and that. brother officer will
assess you, against which another higher brother officer will hear your appeal.
If there is anything in the British Empire truly Gilbertian, it is this Indian
income-tax assessment and appeal. Is there anything more monstrous?
And yet Honourable Members are accustomed to this dose of annual poison;
they have become used to this annual administration of toxin; they don't
see anything wrong in it, any more than Honourable Members here and
Honourable Members outside see the gross injustice that is being done in
the vicarious administration of the criminal law, merely because they have
got used to it.

Now, I wish to bring it home to you that, if you really wish to have a
right of appeal, that right of appeal means and implies an appeal to a
tribunal which is disinterested, independent and impartial, and which is
at any rate not interested in the accumulation of wealth for the Chancellor
of the Exchequer; otherwise, if the right of appeal is only to the depart-
mental heads, the Chancellor of the Exchequer may send down a demi-
official letter and say, ‘“Dear Mr. So and So: You don't seem to be wide
awake to your duties. Last year the income-tax from your province was
8o much; this year it has fallen by so many lakhs; what could have been
tlé? reason for it?”’ Well, that is enough to shake the poor income-tax
officer.

The Honourable 8ir George Schuster: On a point of order, Sir. Is the
Honourable Member at all in order?

Mr, President: Not ab all.

The Honourable Sir George Schuster: I suggest to my Honourable
friend that, if he wishes to narrate his relations with the Income-tax De-
partment, he should ask me to lay on the table of the House all the
correspondence that has passed between him and the Department during

the last three years.

Sir Hari Singh Gour: I am stating, Sir, to this House, not my own
views or my own experience; I am stating to the House what is the
common experience of every Member of this House. Am I wrong?
(Several Honourable Members from the Non-Official Benches: ‘‘No, no’’.
Well, that is the position.

8ir Darcy Lindsay (Bengal: European): You are not talking to the

amendment. .
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Sir Hari Singh Gour: 1 say that, if you wish to give a man a right of
appeal, then give the right of appeal to an independent tribunal unconnect-
ed with tho assessment. Now my third point is, under the English Incom,e-
tax Act you have what is called, “‘carned income’” and ‘‘unearned income’’.
On earned income is allowed a reduction of one-tenth up to £200.

Mr. D. G. Mitchell (Legislative Department: Nominated Official): One-
sixth.

Sir Hari Singh @our: My friend says it is one-sixth. That is better
than one-tenth. I stand corrected. Under the English law every assessee
gets a certain reduction under personal allowances for his wife and for his
children, and he further gets allowances for his dependent relations. Now,
do you get any allowance here at all? Again, under the English law an
assessee, if he has got children at the Universities, gets allowances for
the children in the Universities.

The Honourable Sir George Schuster: Does my Honourable friend then
wish to adopt the English income-tax rates—4s. in the £? :

. 8ir Hari 8ingh Gour: I shall reply to the Honourable the Finance
Member by saying, ‘I am quite prepared to pay you 4s. in the £ if you
will give us the English income’’. What is the comparison between India
eand England? Then, Bir, there are distinctions under the "Australian
Income-tax Act and certain other Dominion Income-tax Acts between pre-
carious income and certain income. Take, for instance, & doctor or an
enginecer who has a precarious income; when he is hale and hearty he
carries on his profession, but when he is struck down by disease or by
other disability which disqualifies him from work, how is he going to pay?
How is he going to live at all? Now so far as this country is concerned,
they have no such distinction between incomes which are precarious and
incomes which are certain, between earned and unearned incomes. Then,
Sir, I think my Honourable friends of the European Group will support me
at least on one point. Their representatives have been complaining about
a double super-tax. Persons who invest in joint stock companies pay a
certain rate of income-tax on their dividends because these are deducted
at their source, but on the top of it all that income is lumped together with
their ordinary income and upon that the assessee is super-taxed. Re-
presentations have been made by the Chambers of Commeree and by others
about the levy of this double super-tax, but the general reply of the Finance
Department is non-possumus. I wish, therefore, to point out to the House
that, if Government wish to follow the analogy of the English law, they
must, at any rate, follow the spirit of the English law. That they have
not done, and now they ask this House not only to confirm what was o
transitory measure, remember, not only confirm, but to enhance the rates
which were fixed under that transitory measure of 1917. Honoursable
Members should be fully cognisant of the implication of their vote. They
voted for this measure in 1917, because the unreformed Imperial Legis-
lative Council had not a majority of clected representatives; it was the
legislativo side of the Executive Government to which certain Members
were sworn in as Additional Members. The complexion of the House has
now been altered, and we are representatives of the people here, and if
you are to allow this income-tax and super-tax to be raised—it does not
matter whether it is even by one pie; today it is one pie, it may perhaps
be one anna tomorrow—if you allow your tax to be rdised, be sure you
will be self-condemned. You will not be hereafter heard to say thab, ‘‘this
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is & bad measure to which we have never agreed. It was a temporary
measure; it is a measure which we should like to revise; it is a measure
which we should make more equitable”. You will never be heard, because
by your own action and your vote you shall have ratified the acts of the
Legislative Council of 1917. 8ir, these are briefly my grounds for opposing
the enhancement of the income-tax. Let me add two more grounds.

I have said, and I wish to recall that fact, I have said in the course
of the general debate, that you cannot permanently add tosthe taxes of
the people of this country unless you justify a case of permanent necessity.
That there is no case of permanent necessity is now made manifest by the
Finance Member’s own speech. We have the silver duty which, accord-
ing to the conservative estimate of the Finance Member, will ring one
crore of rupees. According to Sir Purshotamdas Thakurdas, if I understood
him aright, it will bring in at least two crores of rupecs, and I said the
other day, striking a golden mean, that if it does not bring two crores,
it will at any rate bring 13 crores. That will give at least 50 lakhs of
surplus over the estimate, and that I submit, will fill in the gap that will be
-created by the throwing out of this income-tax and super-tax. Therefoge,
there would be really no deficit after that. There are other cases like the
cotton duties. If the cotton duties are passed in the manner suggested
by one of the non-official Members, that will also bring in additional revenne
in the country. In any case, I do not fear for one moment that, by
throwing out this proposal of Government for the increase of income-tax and
super-tax the Finance Department will be put to any difficulties.

My second reason is that we are now in the last year of our elections.
‘'The country is in a state of tremendous ferment, and there is political
unrest. Do you think that you will be settling the country down to a
state of peace if you were to go out of this House and go to your constituents
and say that during our three years of stuardship we have saddled upon
them additional taxes to the tune of 5} crores of rupees? The country is
not in a mood to bear any additional burden. The Finance Member has
‘himself ascribed the deficit of the last three years to the world depression
in which India has taken her share. Now, I ask him, is that depression
not likely to be further depressed if you were to saddle upon this country.
these heavy taxes? I therefore submit that, on the general ground as well
as on the special grounds which I have mentioned, this House should
unitedly, especially the elected Members of this House at any rate, I hope
will conjointly oppose the Honourable the Finance Member’s proposal for
.the increase of income-tax and super-tax.

Mr. ¥azal Ibrahim Rahimtulla: Sir, T have given notice of a similar
amendment, and that is the only justification I have for rising
to say a few words. I think, Sir, it is a cruelty to inflict a
speech on this House at this late hour, and therefore, 8ir, I will only deal
with one important point and sit down. We are proposing this amendment,
Sir, as one which we think to be reasonable, having regard to the fact that
this House has agreed to accept all the taxes that have been proposed by
the Finance Department. The Honourable the Finance Member’s position
in this House is not at all enviable. From the introduction, up to the
Finance Bill’s progress, he has been listening to subjects of all sorts on the
face of the earth ... ..

Mr, President: What about me?

7 p.M.
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Mr. Pazal Ibrahim Rahimtulla: I entirely sympathize with you, Sir,
and that is the reason why we are also sitting with you to finish the work.
But the position of the Finance Member is different in this respect. He
is expected to reply to all the subjects raised by the non-official Members;
he is expected to make replies to all the points raised by this side, because
he is in charge of the Bill. Now, the point I wish to make, Bir, is regard-
ing the carrying forward of losges. That point was touched upon by Sir
Purshotamdas Thakurdas, and I wish also to emphasise it in view of the
taxes that have now been passed by the House. I will first take three years.
A man for instance makes a loss of Rs. 5 lakhs in the first year; in the
second year he makes a profit of Rs. one lakh, and in the third year he
again makes a loss of Rs. 75,000. The result is that during these three years
he loses sbout Rs. 25,000. Now, Sir, without tuking into consideration
any of these facts, the income-tax that he has to pay for the year, I may
say, is Rs. 9,000 and approximately Rs. 4,500 super-tax. Therefore, in
addition to Rs. 25,000 loss, the man has to incur an additional loss of
Rs. 18,500. Bir, there has been a good deal of agitation on this score, and
numerous representations to the Finance Member, and I hope he will be
good enough to take these points into consideration and get rid of the in-
justice that is now existing.

Sir Oowas{i Jehangir: 8ir, I shall be very brief. My friend Sir Hari
Bingh Gour has made rather a severe attack upon income-tax officers, and
he appealed to the non-official Benches and asked whether they all agreed
with his statement. I do not think he was given a very satisfactory reply
from this side, and I therefore should like to openly dissociate myself with
the attack that he made on income-tax officers, specially so far as my
Presidency ic concerned. I have no ides of the circumstances under which
my friend is placed in his province, so far as the Income-tax Department is
concerned, nor do I know anything about the officers of the Income-tax
Dopartment of his province. But so far as the Bombay Presidency is con-
cerned, I would like to say that the attack made by him is unfair and that
the income-tax officers do their very best to perform their duties justly and
fairly. They may make mistakes; they are only human. The system
may be wrong, but wrong as the system may be, it is unfair to criticise the
officers of the Bombay Presidency.

Sir Purshotamdas Thakurdas: Sir, I desire to support very briefly the
point made by my friend Mr. Fazal Ibrahim Rahimtulla. I wish to make
It clear that, as far as I am concerned, I am not anxious to vote for this
aricndment; if the Finance Member can hold out a promise of relief in the
direction indicated by the Mover. What wo feel is . . ,

Mr. President: That has nothing to do with this amendment.

Sir Purshotamdas Thakurdas: It has, Sir; if I cannot get the assurance
T will have to vote against the taxation and for the amendment.

Mr. President: I am not concerned with that.

Bir Purshotamdas Thakurdas: If the Honourable the Finance Member
is not able to give a satisfactory reply . . .

Mr, President: 1t is not relevant to the amendment.

Sir Purshotamdas Thakurdas: The amendment is that the ineome-tax
should be retained as at present. I say I may oppose this amendment if
the Finance Member gives us an assurance . . .

Mr, President: In regard to some other matter.
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8ir Purshotamdas- Thakurdas: No, Sir; in connection with this matter
under the head of income-tax and super- -tax, the assessment of income-tax
being in & manncr that three years’ loss can be written off before assess-
ment is made. I developed the point previously. 1 therefore feel, Sir,
that, wherc an increase in income-tax or super-tax is sought, it is very
necessary that Government should remove the grievances of the commu-
.nity concerned, and I particularly refer to the commercial community.

1 want to say just one word regarding the strong words used by my
friend, Sir Hari Singh Gour, regarding income-tax officers . . .

8ir Harl Bingh Gour: 1 think both Sir Cowasji Jehangir and Slr Pursho-
tamdas Thakurdas are wrong.

Mr. President: Perhaps the Honourable Member was referring to in-
come-tax efficers in his province.

8ir Hari 8ingh Gour: No, Sir. I was describing only the system
which arose out of the Act. I was not dealing with any province at al] 1
was only dealing with the system.

8ir Purshotamdas Thakurdas: I do not propose to tsalk either of the
Bombay Presidency or of the Central Provinces, I am thinking of India as
- whole, and I say it is very inadvisable and very wrong to criticise those
afficers who are trying to do their best under circumstances, which in many
oases are most difficult. The income-tax officer has a very unpleasant duty
to do as a tax gatherer and I feel that I ought to completely dissociate
myself from the words used by him such as ‘““high way robber’’ and
‘‘brigand’’.

The Honourable Sir George Schuster: Sir, I propose to respond to the
note struck by my Honourable friend Mr. Fazal Ibrahim Rahimtulla and
to be as brief as possible. I should iike at the outset to express my
personal gratitude to my Honourable friends, Sir Cowasji Jehangir and
8Bir Purshotamdas Thakurdas, for what they have said about income-tax
officers. 'There is no class of public servant in this country who has a
more unpleasant duty to perform than the income-tax officers. The great
majority of the staff in that Department are Indians. They are doing
their work, as far as I have been able to see, in a most able and conscien.
tious manner, and although perhaps occasional mistakes are made, and
although there is no country in the world where income-tax officialg are
popular, T do feel that they deserve whole-hearted support in their
extremely difficult task.

Before 1 say a few words on the general question before the House,
1 should like to take up the suggestion which was made, both by Mr.
¥aza) Ibrahim Rahimtulla and Sir Purshotamdas Thakurdas that I should
give some undertaking about the principle of carrying forward business
losses. I regard myself as already pledged in this matter. I have made
definite statements on various public occasions. My pledge as I interpret
it ie this. I am pledged, as soon sg I am seatisfied that the revenue
position will stand it, to make a start with the introduction of this prin.
ciple of carrying forward losses. T would like to mnke it clear, because
T never like saying things which might be understond to mean more than
1 intend, that there will be difficulties in introducing this principle with
full effect at once. 1f, for example, we were to say, ‘‘From today onwards
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three years’ losses may be catried forward’’, the résult on our revenue
might be quite overwhelming. We shall have to start by degrees. 1 have
already issued instructions, before these debates, that a start should be
made in collecting statistics, so that we may know what the first step
18 guing to cost us, und 1 give this House a definite undertaking that I
regard this as s first charge on Government rovenue. My own present idea
is that we shall have to sturt it step by step, picking up one year first
and then carrying it on to two years, and then to three years- Whether
we can go beyond three years, 1 would not like to say at present, but it is
my present opinion that that should be the limit. To the extent which
1 have now explained 1 regard myself, I have already regarded myself, as
pledged to give effect to this principle.

As regards the main proposal, 1 have already spoken at length on the
general situation today. 1 can only sum up the position as fotlows. We
want the money, I think I am justiied in interpreting the votes that
have been given in this House as showing that a majority of this House
have accepted my general statement of the financial position. My pro-
posals, a8 1 put them forward were intended to be a balanced whole, and
I should regard the balance as completely upset if this proposal for a
slight increase in the income-tax were not included. Speaking personally,
for myself, I could not have reconciled it with my conscience to bring
forward a big programme of taxation without introducing a fair proportion
of taxation which directly falls on the class which 1 represent.  The
Honourable Mover of this amendment has tried to persuade this Houee
that, whatever form of taxation you adopt, the burden will be felt by the
poor man. ‘That, Sir, is an argument which I cannot accept. It ig quite
obvious that an incresse in the salt tax is more directly felt by the poor
man than an increase on the higher rates of super-tax. I cannot believe
that taxes can be passed on in this way. My Honourable friend quoted
the case of the doctor who would put up his fees by, I think, he said
40 per cent., when the income-tax is increased by one pie. In that case
my proposals ought to be highly popular in the medical profession. Bug
it is obvious that it is impossible to pass on taxes in this way. ‘Con-
sider only the whole class of Government officials. They cannot pass on
this tax. They cannot come and ask for an incresse in their pay; and
the sort of tax which I am proposing which falls on incomes of 15,000
and over, will very largely be paid by the class of Government officials.
1 would point out that the burden of this tax is a small one. It only
represents an increased charge of half per cent. on incomes of Rs. 15,000
and over and I think the class on which this burden will fall can definitely,
afford to pay it. 1t has been argued that the whole programme of taxa-
tion which I have put before this House will tend further to increase the
depression which prevails in the country. I maintain, on the contrary,
Sir, that the purpose which lies behind these taxes is one which offers
hope for improvement in the economic development of the country. I
agree that, as regards income-tax it cannot be claimed that any such direct
effect will be felt, but I do maintain that the undertaking which I have
given as regards the introduction of thig principle of carrying forward
losses, illustrates what is in my mind in introducing this tax. There are
certain forms of taxation which are hampering burdens on industry, and
the reason why I hold out & response to the suggestion which has been
made ig'that I think that if we are to introduce this principle of carrying
forward losses it would be a definite encouragement to business.,  Thig
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extra pie on incomes over Rs. 15,000 will not appreciably hamper business,
but 1 hope it will put me in possession of funds which will enable me to
make that redistribution of the burden of taxation which will relieve
the main burdens on active industries. Sir, 1 do not think it is neces-
sary for me to say any more and I hope, to use the words of my Honour-
able friend, Sir Hari Singh Gour, that this House will rise to the occasion
and pass this last and most just item in my programme of taxation,

Mr. President: The question is:

* That in Part I-A of Schedule III to the Bfll for entries (4), (5), (8), (7) and (8) the
following be substituted :

¢(4¢) When the total income is Rs. 10,000 or upwards, but Nine pies in the rupee.
“@ is less than Re. 20,000, pwe ’

(5) When the total income is Rs. 20,000 or upwards, but One auna in the rupee.
is less than Ra. 30,000.

(6) When the total income is Rs. 30,000 or upwards, but Ope anna and three pies

is less than Ra. 40,000, in the rupee.
(7) When the total income is Re. 40,000 or upwards . One anns and six pies in
: the rupee.’ "
The Assembly divided : .
AYES—17.
Agnihotri, Mr. K. B. L. Gulab Singh, Sardar.
Anpey, Mr. M. 8. Lalchand Navalrai, Mr,
Ayyangar, Mr. K. V. Rangaswami. Mukerjee, Mr. Saradindu.
Bhargava, Pandit Thakur Das, Patil, Rao Bahadur B. L.
Chettiyar, Rao Bahadur P. T, Rahimtulla, Mr. Fazal Ibrahim,
Kumaraswami, Rang Behari Lal, Lala.
Das, Pandit Nilakantha, Sarda, Rai Sahib Harbilas,
Dutt, Mr. Amar Nath. Binha, Mr, Rajivaranjan Prasad.
Gour, Sir Hari Singh, Venkatakrishnayya OChoudhri, Mr. P,
NOES—47.
Abdul Aziz, Khan Bahadur Mian. Lamb, Mr. W, 8.
Abdul Qaiyum, Nawab Sir Sahibzada. Lindsay, Sir Darcy.
Alexander, Mr. W. Mitchell, Mr. D. G.
Banarji, Mr. Rajnarayan. Mitra, The Honourable Sir
Bsum, Mr. E. F. Bhupendra Nath.
Chatterjee, The Revd. J. Q. Mitter, The Honourable Sir
Cocke, Bir Hugh, Brojendra.
Cosgrave, Mr. W. A, Monteath, Mr. J.
Orawford, Colonel J. D. Moore, Mr. Arthur.
Crerar, The Honourable Sir James. Mukherjee, Rai Bahadur 8. C.
Dalal, Dr. R. D. Noyce. 8ir Frank.
Das, Mr, B. Pai, Mr. A. Upendra.
Ferrers, Mr. V. M. Parsons, Mr. A. A. L,
French, Mr. J. C. Rainy, The Honourable Sir George.
Ghazanfar  Ali Khan, Raja. Rajah, Rao Bahadur M. C.
Gwynne, Mr. C. W. Rau, Mr. H. Shankar.
" Hamilton, Mr, K. L. B. Ray, Mr. K, O.
Hardy, Mr. G. 8. Sahi, Mr. Ram Prashad Narayan.
H_enthcote, Mr. L. V. Sams, Mr, H. A.
Hira Hsinsh Bé:r, Sardar Bahadar, gch\ut%:;‘, The Iﬁanouublo Sir Greorge.
ono! in, cott, Mr. J. Ramsay.
Howell, Mr B, 5“ Slater, Mr. 8. H. y
Ismafl Khan, Mr. Muhammad. 2;’1!68. Mr. E F.
Jawahar 8ingh, Ssrdar Bahadur in Tit, Mr,
Sardar. Yamin Khan, Mr, Muhammad,

; . Young, Mr,.G. M
The motion was negatived,
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Mr. President: Does the Honoursble Member Mr. Lalchend Navalrai
wish to move his amendment No. 40?2

Mr. Lalchand Navalrai: Yes, Sir. I beg to move:

“For Part I-B of Schedule III to the Bill the following be substituted :

‘B. In the case of every company and regnstered
firm, whatever its total income e ... Five pies in the rupee’.

-n

Sir, the principle on which I move this amendment is the same as that
which I put forward before the House a little while ago in moving my
amendment No. 35. In this case also, it will be seen that from 1886 to 1916
the rate of income-tax was a flat rate of five pies in the rupee, but it was
raised in 1916 as a war measure to 12 pies in the rupee and it now stands
at oue anna six pies in the rupee whith again is now ‘sought to be raised
to one anna seven pies in the rupee. The reason that is given for not
reducing it is that it will cause a loss to the (Fovernment in revenue. That
will be the reason given for every reduction that is asked for. I do not
think that is a reason that will appeal to the House. I expect that, if
this reason was known to the House which raised this tax in 1916 to
this abnormal extent, it would not have sanctioned it. I would therefore
ask this House to accept my amendment.

Mr, President: I take it that the Hcnourable Member’s reply is the
same as he had given a little while ago. .

'I'he question is:

“For Part I-B of Schedule IIT to the Bill the following be substituted :

‘B. In the case of every company and regutered
firm, whatever its total income ... Five pies in the rupee’.”

The motion was negatived.
Schedule 11T was added to the Bill.

Mr. President: The question is that clause 4 stand part of the HBill,
'I'ne motion was adopted.

Clause 4 was added to the Bill,

Sir Purshotamdag Thakurdas: Sir, I beg to move the amendment which
stands in my name and which runs as follows:

‘“ After clause 4 the following new olaude b> inserted, namely :—
¢ 4A In Schedule IT to the Indian Tarift Act, 1894—

(a) after Item No. 43BB, as insertsd by Section 4,
and under the head ‘Motals® the follomns
Item shall be inserted, namely :—

‘43BBB, Silver plate, silver thread and
wire (including so-called gold thread and
wire mainly made of silver), silver leaf
and silver manufactures, all sorts not
otherwise specified .- « o Ad valorem, 38 per cent.’

(d) in Part VI, under the head ‘Metals' the Item
which reads ¢ Silver plate, silver thread and
wire, silver leaf and silver manu!acturea, all
sorts not otherwise specified ’, wcfathor with

its serial number, shall be omitted,’ "
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1 have referred to this amendment twice in my speeches in the course
of the debate on this Finance Bill. I do not wish to say much more,
particularly as Government have indicated their intention of accepting
this amendment. I will only say one word. I have not referred to what
is known ag imitation gold thread under this as I understand that this
is not ‘made out.of silver. If it is made out of silver it will be included
in the higher duty and therefore imitation gold thread has not been
referred to at all by me in the amendment.

The Honourable Sir George Schuster: Sir, I accept my Honourable
friend's amendment.

Mr. President: The question is:3
“That alter clause 4 the following new clause be inserted, namely :—
‘4A In Schedule II to the Indian Tariff Act, 1894—

(a) after Item No. 48BB, as inserted hy Section 4,
and under the head ‘ Metals’ the following
Item shall be ingerted, namely :—

*43BBB. Bilver plate, silver thread and
wire (including so-ocalled gold thread and
wire mainly made of silver), silver leaf
and silver manufactures, all sorts not
otherwise specified , . . . . 4Ad valorem, - 38 per cent.’

(b) in Part VI, under the head ‘ Metals’ the Item
which reads  Silver plate, silver thread and
wire, silver leaf and silver manufactures, all
sorts not otherwise specitied ', together with
its serial number, shall be omitted * *’.

The motion was adopted.
Mr, President: The question is:
“That, clause 1 stand part of the Bill.”

Sir Purshotamdas Thakurdas: Sir, I have an amendment to clause 1
which I beg to move. It runs thus:

“In sub-clause (3) of clause 1, after the figure ‘3’, the comma, figure and letter
‘4A’ be inserted.” .

The main reason for inserting this here is that Government are unwill-
ing to incresse this duty on silver manufactures and gold thread beyond a
period of one year. I have agreed to it and have embodied it in my amend-
ment on the understanding that, during the course of the year, Govern-
ment will refer the question to the Tariff Board. If, however, Govern-
ment are unable to secure o report from the Tariff Bourd before the mnext
Budget, 1 take it that Government will continue this in the next Finance

Bill also.

The Honourable Sir George Schuster: I think, Sir, that my Honour-
able friend has correctly stated the position. If we cannot carry out an
inquiry which will give the country an opportunity to decide whether this
higher duty is justified or not, it is obviously fair that the duty should be
continued. But I have every hope that it will be possible to carry out the

inquiry this year.
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Sir Purshotamdas Thakurdas: On this understanding I do not think I
need ssy anything further.

" Mr. President: Doos the Honourable Membsr wish votes to be taken
on this amendment?

Sir Purshotamdas Thakurdas: No, Sir, as Government have accepted it.
Mr, President: The question is:

“That in sub-clause (3) of clause 1, after the figure ‘3’, the comnma, figure and letter
‘4A’ be inserted.”

The motion wag adopted.
Clause 1, as amended, was added §9 the Bill.
The Title and Preamble were added to the Bill. "

The Assembly then adjourned till Eleven of the Clock on Monday, the
24th March, 1980,





